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LOK SABHA

——

Tursday, March 8, 1879/Phalguna
17, 1800 (Saka)

—

The Lok Sabha met at Eleven of the
Clock

[Me. SPEAKER in the Chair]

OBITUARY REFERENCE

MR, SPEAKER: I have to inform
tha House of the sad demise of one
of our former colleagues Shri R. K.
Khadilkar, whe was Deputy Speaker
of Lok Sabha from March 1867 to
November, 1969, Shri Khadilkar was
& Member of the Second, Third, Fourth
und Fifth Lok Sabhas from 1857 to
1977.  He alsp served as Minister of
Stite in the Ministry of Supply and a
Mmister of State in the Ministry of
Frmonee from November, 1969 and
June, 1970. Later he became a Minis-
tv in the Ministry of Labour and
Rehabilitation in 1971

A renowned social and political
worker, he played a prominent role in
the freedom movement ang suffered
imvrisonment severa] timeg from 1930
lo 1945 He joined the Youths League
Movement in 1928 and became Secre-

ll-:; v. Maharashtra Youth Congress in
531,

He was a delegate to the Asian
Peace Conference held in Ching in
1952 and a delegate to the World Agri-
cultural and Forestry Workers' Con-
ference helq in Vienna in 1853. He
¥a3 5 Member of the Parliamentary
Delegation which visited USA. in
1963, He was a Member of a delega-

2
tion to the Middle-Eastern countries
in 1963. He also served as Chaiﬂmm,
Study Team appointed by the Govern-
ment tp examine the Iron and Steel
Control Organisation.

A man of versatile ability, he served
in various capacities during his long
parliamentary career. He served as
a Member of the Estimates Commit-
tee from 1957 to 1958 and of the Pub-
lim Accounls -Committee from 1962
to 1964

Shri Khadilkar was a Member of
the Poona University Court and Exe-
cutive Committee and of the Poona
Branch of the Indian Council of
World Affairs.

Shri Khadilkar had literary taste,
He wag interesteq in internutional
affairs particularly in the socio-econo-
mic aspects of development in the
under-developed regions of Africa and
Asia.

He published 5 book on the deve-
Jopments in China after liberation.

Shri Khadilkar passcd away at Pune
in Maharashtra in the early hours of
6 March, 1979, at the age of 73,

We deeply mourn the loss of this
friend and [ am sure the House will
join me in conveying our condolences
to the pereaved family.

The House may stand in silencg for
a short while as a mark of respect to
the departed soul.

The Members then stocod in silence
for a short while,

—
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ORAL ANSWERS TO QUESTIONS

Increase in D.T.C. Bug Fares
Ir t
*242. SHRI K. LAKKAPPA:

SHR] SHYAM LAL
DHURVE;

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the reasons for the recent in-
crease in DTC bus fareg in Delhi;

(b) whether along with the increase
in fares, DTC has effecled any im-
provements in bus services, such as in-
troduction of new roules, increasing of
frequency of existing services, main-
taining punctuality etc,,

(¢) if so, details thereof; aund

(d) whether DTC has taken any
steps to plug the loopholes, if any, in
fare collections and with what resulis?

"“THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAMLe-{a) to (d). A stote-
ment ig 1&id on the able of the Sabha.

Statement

(a) The erstwhile fare structure cf
the Delhi Transport Corporation had
not kept pace with the increasing cost
of operation over the years. The
income from the fares wag not ade-
quate even tp meet the working
expenses. The losses were mounting
year by year. Fares had, therefore,
to be increased to offset ; part of
increasing losses.

(b) and (c) For the improvement
cf .he services to be commuters in
Delhi, the Delhi Transport Corpora-
tion has taken a number of steps to
increase gperational efficiency. It has
increased its fleet utilization from 70
per cent in April, 1977 to 80 per cent
in January, 1979 and has been carry-
ing nearly 25 lakh passengers daily
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85 against 17 lakh passengerg in April
1877, As many as 1037 additional trips
to the far-flung colonies and 665 zddi-
tional trips to the rura] areas have
been introduced since April, 1977.
Peuk hour services also have been
iniroduced to meet heavy traffi
demund during that period and t3
reduce waiting time. Surveys are
undertalen from time to time to
assegg traffic demand on each and
every route and frequency increased
if so warranted. * Ratjo of trips opera-
ted to trips scheduled, which is
measure of dependebility of service,
increased from B83.78 in April 1977 to
80.81 in February, 19%9. ’

(d) The Corporation has dep.oyeqd a
team of 244 members of its inspectoral
staff to check ticketless travelling by
passengers and- non-issue of tickels bv
the conductors. With the intensification
of this checking arrangement, it has
been possible for the Corporation 1o
increase its traffic income per k.m,
from 144 paise in January '78 to 154
paise 1n January, '79.

SHRI K. LAKKAPPA: Mr. Speaker,
Sir, the Delhi Transport Corporation
is gften called a ‘Don’t Trust Corpora-
tion’. We have been observing 1ol
only on the floor of the House but
outside that it wag subjected to a lot
of criticism. I think that the hon.
Speaker must have gone through the
statement that the hon, Minister has
given. Don't mistake me for a smali
preface regarding this questjon because
it js only the hope and..

MR. SPEAKER: I am not surprised
at all because it ig invariable.

SHRI K LAKKAPPA: It ix g por
man's transport in Delhi. It is the
worst type of poor man’s
provided by the Government organi-
sation under the very administration
of this Transport Ministry. Sir, the
Minister has not stated whai are the
reasons for fare hike, It is g subject
of criticism sll round. We bheye
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brought to the notice of the Govern-
ment that the buseg are running in
such a shabby manney that it-is not
even safe to travel by them.

SHRI VAYALAR RAVI:
have been raped.

SHRI K. LAKKAPPA: Not only
that, molestation ang eve-teasing have
also been there. The uttention of the
Government was drawn to those
things by a call attention. But this
Ministry hag been just repeating jts
performance.. .

Ladieg

MR. SPEAKER: Come {0 the ques-
lion,

SHRI K. LAKKAPPA: Why is 1t
U'M the hon. Ministey has not come
out with a proper reply to my ques-
tion regarding the improvement in bus
~ervices and incr=asing tne number of
bus routes. He has not given even
the statitical figures of utilisation of
buses because old buses are in opera-
tion - What are the stepg the Govern-
ment 1s going to take 1o improve the
situation, at what point of time?

SHRI CHAND RAM: 1 do realise
tiat DTC hag not been able to give
the service that one would expect from
':he Transport  Corporation of the
Central Capital. But we have been
able to make gome improvements and
they have been listed in reply to
parts (b) and (c). DTC has increased
Us fleet utilisation from 70 per cent in
April 1977 to 80 per cent in JanuUary
1979. 1s it not an improvement? We
have been carrying nearly 25 lakhs
Passengers daily as against 17 lekhg
In April 1977. This has been possible
by introducing 1087 additional trips
to the far-flung colonies anq 665 addi-
tiomal trips o the rural areas. Bimi-
larly we have increased the number
o buses,

SHRI X. LAKKAPPA: He hag not
inswered my question. Let him list
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the ppecific steps. He is reading out
his statement.

SHRI CHAND RAM: If the hon.
Member is not satisfied with what I
have said, what can I do? We have
listed the varioug steps.

SHRI K. LAKKAPPA: Let him
satisfy the people of this country.

SHRI CHAND RAM: If the hon,
Member does not care to go through
the reply, what can I do? (Intérrup-
tions) *,

MR. SPEAKER: Don't record.
(Interruptions)*

SHRI CHAND RAM: So many steps
that we have taken have been listed
in the answer itself. I do not krow
what else the hon. Member requires
of me? So far as eve-teasing and
other things are concerned, I have
been meeting the DTC officials and
also the traffic police officials and I
have been impressing upon them to
sce that these things do not recur. I
um agaip meeting them day-after
tomorrow to see that these things do
not occur again. We have to rtrong-
then our checking staff and alco the
traffic police so that these things do
not recur.

SHRI K. LAKKAPPA: No less a
person than the Chairman of the DTC
himself has made a statement that the
daily losg of the DTC (Don't Trust
Corporation) is to the tune of Re 2
lakhs, Actually, it may be more, It
may run to lakhs and crores of rupces.
With a view to off-set the loss, instead
of plugging the loopholes, they have
increased the fares. It ig a big hoax.
I would like to know...(Interrup-

tioms)

Are you defending this corruption.
Mr. Jyotirmoy Bosu? Kindly keep
quiet. If you are defending currup-
tion, I have no objection.

S e——————— . R —_—

*Not recorded.
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This corruption is rampant and in
addition to that the bureaucracy is
running in suth a manner that they

have no control over it. Even these
private.. .

SHRI JYOTIRMOY BOSU: I con-
demn this...

(Interruptions) **

MR. SPEAKER: Mr. Bosu...(In-
terruptions).

SHRI K. LAKKAPPA: I take a very
serious view of Mr. Jyotirmoy Bosu's
disturbing me like this. I think you
can take action. They have allowcd
private operators to go on these lines.
They are taking money from the
private operators. The Government
organised sector has run into diffcul-
ties and also Joss. This is the conspi-
racy among private operators.

MR. SPEAKER: Mr. Lakkucpa,
every question is a speech for you.
Please put the question.

SHRI K. LAKKAPPA: This iz a
big hoax.

MR. SPEAKER: This ig all right.
Which is the hoax. I do not know?

SHRI K. LAKKAPPA: Let the
Minister answer. Allow me to putl the
supplimentary. Let the Minister reply.

The private operators in connivance
with these bureaucrats are operating
successfully to see that the Goveru-
ment organised sector is completely
collapsed so that...

MR. SPEAKER: Mr. Lakkappa,
what is your question?

SHRI K. LAKKAPPA: In view
of large scale corruption, inefficiency
and all these things and also the pri.
vate operators operating in this sec-
tor, will the hon, Minister concede for
a full-fledged enquiry consisting of a

MARCH 8, 1979

,. Oral Answers 8
Parliamentary Committed to go into

all these things to see all round im.
provement in D.T.C.?

(Interruptions)
MR, SPEAKER: What is all this?

SHRI GAURI SHANKAR RAL

Kindly expunge the entire non.sensi-
cal...

SHRI K. LAKKAPPA: Why are you
here for? I am asking a simple
question. Do you want to defend this
kind of charges?

{Interruptions)

MR. SPEAKER: Order, order |
do not

(Interruptions)

MR. SPEAKER: Mr. Lakkappa

SHRI GAUHI SHANKAR RAD
Kindly expunge the entire non-sensi-
cal...

SHRI K. LAKKAPPA: He has 1r
busine-s 10 Jefend. What are we herc
for?

MR. SPEAKER: On every questio
you make a speech,

SHRI K. LAKKAPPA: It is m
right to put a question. It is m)
Constrlutional right.

MR. SPEAKER: Mr, Minister, hav
you any further answer?

(Interruptions) **

MR. SPEAKER: Don't record. M
Minister, have you any furthe
reply? Please reply only to the qué
tion. Are you appointing a Parlic
meniary Committee?

(Interruptions)

¢*Not recorded,



9 Oral Answers PHALGUNA 17, 1900 (SAKA)

SHRI K. LAKKAPPA: Mr, Spea-
ker, have I put any irrelevant ques-
tion?

SHRI CHAND RAM: Recently I
uppointed a Committee headed by
Shri Shyam Charan Gupta, That
Committee has given its Report. Va-
jious recommendations of that Com.
mittee are under examination. So
far as the losses are concerned, they
have been coming down from year to
vear and now the loss suffered by
DTC runs into hundredq crores and
that i why the fare structures arc
being made commensurate with the
expenses that D.T.C. have been in-
curring.

The working expenses excluding
yterest, depreciation, in 1977-78 were
297.65 per km. whereas the average
fare was only 157 paise per km.
Therefore, you can very well realise
ilat even though the fares have heen
mcieased but still we will suffer loss
ty the e¢xtent of more than Rs, 5
crores annually and these losses would
I'v warking losses and the depreciation
and mleresy charges will be extra.

SHHI V ARUNACHALAM ALIAS
‘ALADI ARUNA" The conditiong is

" vty poor, Apar{ from the Central
Govornment aid . ..

(Interruplions)

SHRI V., ARUNACHALAM alias
'ALAD] ARUNA’: Has DTC reecived
uny loan from the World Bank for
imptovement of the bus service? How
muteh amount has been utilised?

SIIRI CHAND RAM:
taleh,

did nol

SHRI V. ARUNACHALAM ALIAS
‘ALADTI ARUNA Has this Govern-
ment received any loan facilitles from
tke World Bank for improvement of

.h.u-,: facilities ag we have received in
Ffamilnadu?

_SH‘.RI CHAND RAM: The Central
(mverment‘ doesg provide the assist.

ince, So, there is no necessity for
World Bank loan,

Oral Answers io

SHRI DINEN *BHATTACHARYA:
What is the total number of buses
under the DTC? How many buses
ply on the routes and how many buses
are in the workshops for break-down
works? How many hours a bus plies
within the periphery of Delhi?

SHRI CHAND RAM: The total
number of buses is 2300. Besides this,
600 private buses have been hired by
the DTC in order 10 meet the demand
of the rising traffic. So far as -ther

things are on concerned, I reguire
natice,

W W wegere whafaat

*244. Y wrw fax whew
W fowm g ov. wfew

w1 AR Wl AeT WW oA Oy werd
T oENr w4 .

(%) wwg & qage afufa & wewid
&1 wivwat st

() mar v sfufal o Wi wius ofeai
25 W fare

N (w) afz #F, & to% o wTom
orr

(¥) w adwer woore A e are &
wif af@da fra § 7

THE MINISTER OF PARLIAMEN.-
TARY AFFAIRS AND LABOUR
{SHRI RAVINDRA VARMA): (a)
The powers of the Consultative Com-
miltees of Parliament are governed
by the Guidelines formulated in con.
sultation with Political Parties|Groups
in Parliament (copy of which is
attached).

(b) No cese of furnishing wrong
information or concealment of facls
has been brought to the notice of this
Department so far.
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(c) to (e), No changes have been
made by the present Government,
and no proposal to give more powers
to these Committees is under consi-
deration of Government, since the
Consultative Committees attacheq to
the Ministries are functioning satis-
factortty.

Statement

1. The informal Consuliative Com-
mitteeg Will henceforth be known
as Consultative Committees. These
Committces are not, however, com-
parabje to the standing Commitiees of
Parliament. The deliberations of
these Committees would remaia In-
formal and no reference to the dis-
cussions held in the meeting thercot
would be made on the flopor of the

House.

2. Government will fix the strength
of these Committees in Consultation
with the opposition parties with due
regard to the respective setrength of
various parties in Parliament, Each
party may chooge its own nominees to
these Committees.

3. The Minister concerned with each
Ministry /Department shal]l presdie
over the mecting of the Consultative
Committee attached to his Ministry.
Whenever for exceptional reasonsg this
is not possible, the meeting will either
be presided over by the Minister of
State of the Ministry or the meeting

will be postponed.

4, Notices etc, for Consultative Com-
mittee meeting will be issued to the
regulay members of the Committee. If
any member other than member of
the Commitlee suggests any points
for discussion in the meeting of a
particular Committee, he may be in-
vited for the meeting, subject to
conditions that he will not be entitled
to any TA & DA for attending such
meeting. Regular member will, how-
ever, be entitled to TA & DA for
sttending the meeting held during
inter-gession period as per preseribed
administrative orders,

MARCH 8, 1979
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8. Meetings of the Committees
should be normally arranged during
session period, It has also been agreed
to hold one meeting of each commutic«
during inter-session period and the
date of that meeting may be decid d
if possible, during the previous meet-
ing. The duration of the meetiny
should be left to the Chairman de-
pending on he business to be tran-
sacted.

6 These meetings would be allend
ed by the Scnior Officers of the
Ministries who would assist th: Min-
ister in regard to information on
specific items on the agenda and rro-
vide the Miniser with facts and figures.
The Committee would not have the
right to summon any witnesg to sont
for or demand the production of uny
files, or to examine any official re-
cords. The Chairman of tha Commit-
tec may. however, furnish any uddi-
tiona]  information required by
members,

7. Brief record of discussions in the
meetings on specific matters for which
adequate notice had been given, will
be circulated to the members, Where
there is unanimity of view in the Com-
mittte , Government will normall¥
accepte the view subjezt to the follow-
ing exceptions, viz,

(i) any view having financial i7"
plications;

(1i) any view concerning secufﬁf-
Defence, External affairg and
Atomic Energy; and

(iii) any matter falling within
the purview of an autonomous Cor-
poration,

Ia case of non-acceptance, reason
therefore will be given to the Co™
mittee, -

@. These Committess would be
formeq for all the Ministries/Depart

mu
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§, The reconstitution of the Com-
mittees will normally be timed with
Budget Sessions,

10 Secretary of the Departmint of
Parliamentary Affairs will notiiy tne
(aa~tt ation of these Committees,

11, At these Commuitees, Members
of HMarliament are free to discuss any
matier which can appropriately be
discussed 1n Parliament. It would not,
however, be desirable to refer un the
floop of the House to anything which
17y have taken place i the Con-
sultative Commuttees. This will be
binding on both the Government and
the Mcmbers.

it ™

A A, AT €F T AL F AE IIAT AT W,
7 AT K ATA | AT WA WEAL A A7
R TR AT SR g @ g | &
a1 ¥ 3 e} A v €, ag v &, 0y ww
TFE T ANEA , W NG wPET ¥R O
T H FETA Wy Sy ¥ ?

SIIRI RAVINDRA VARMA: As far
a the guestion of giving wrong infor-
mation or making mis-statements
b isie the committees of Parliament
1 .o>verned, they are of the same
churacter as mis-statements in  the
I'ouse, If such an instance arises and
th» hon Member is sure tha! therc
h - been a wrong statement or an
effort to mislead the Committee or the
House, he can write to the hon. Spea-
ker or to the Minister concerned. But
the guidelineg that have bcen agreed
upon between the leaders of the
opposition and the partieg and groups,
and the Government in 10869 clearly
aﬁte that discussions in these com-
Milteeg will not be referred to on the
floor of the House. This ig primarily

PHALGUNA 17, 1000 (SAKA)
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because the objective of having con-
sultative committeegs and discussions
in consultative committees is to enable
Members to exchange views more
frankly, freely and informally on
matters of policy and implementation
than they have opportunities to do on
the floor of the House.

SHRI RAVINDRA VARMA: I know
that my hon. friend is very erudite in
history and, therefore, perhaps he has
nghted upon the date of Adam's
arrival in the garden of Ede, But
these guidelines were formulated in
the year 1969 which is not cowrmonty
recognised as the year ol birth of
Adam (In erruptions) *

MR. SPEAKER: You just answer
the earlier question.

SHRI RAVINDRA VARMA, The

question is important. Since h; made

a reference to Adam, how shoujd he

expect me to repudiate Adam from

whom he and I are supposed to

have descended?

Sir, the question in fact, or in
essence, relateg to the character of

the Consultative Committees and the
nature of the Consultative Commitlees,
Therefore, Sir, it is essential for us to
remember that the present character
of these Committees is based on the
concept of Cabinet responsibility 1n a
parliamentary democracy. They have
been conceived and outlined in the
context of the concept and pattern of

Cabinet responsibility. There are
acknowledged forms and
accepted ways in which inslitutions
have to function within the four cor-
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nerg of the concept if Cabinet respon-
sibility in a parliementary demucracy.
The legislative functions of arliament
cannot be shunted to such Committees
without g basic change in the glructure
of the Constitution. The responsibility
of the Cabinet to formulate poiicies
or to oversee ang direct the execution
of policy or the carrying out of poliry
by the executive are functions that
have been assigned to the Cabinet. If
ugain they have to be transferred to a
Committee of this kind, it would
involve a basic change in the charac-
ter of our system and the Consutution.
Even #f the hom. Member wants it, he
certainly can raise it in 1orams and
in a manner, in which such a demand
has to be raised, but obviousiy you
don't change the basic structure by
demanding some additional power, for
tne Cunsultative Committee,

SHRI N. VIJAYKUMAR PATIL:

Mr. Speaker, Sir, the Consaltative
Committee meetings ore  just like
mformal get together &nd (uring

April-May 1978, in the S,1posium
held for considering the aspects by
which the Parliament can be made
more effective, this question was dis-
cussed in detail and you inaugurated
that function also. I want to know from
the Minister whether p Commitiee
was appointed for this purpos, to
niake Consultative Committees more
effective ang what are the guidelnes
for that after 1958, that is, 1 think
i1953-74 and what are the rcsuits?

SHRI RAVINDRA VARMA: I am
not, at the moment, able to recall “ne
appointment of any Committee in
19%3-74.

MR. SPEAKER: He ig muxing up.
A Committee was appointed in the
Speakers' Conference, not by the
(overnment.

SHRI RAVINDRA VARMA: That
s what I am saying.

MR. SPEAKER: You are .nicng up
the idea. The Committee wes appoin-
ted in the Speakergy Conference.

MARCH B8, 19
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SHRI N. VJAYEUMAR PATIL: ]
Just want 1o know wheihier & potle.
n.entary committee was appointed 1p
mai.e the consultative commitices
mcre effective.

MR, SPEAKER: 'Government has not
appointed any Committee.

S5HR! VINODBHAI B. SHETH. Sir,
it 15 ar irporiant question an Y think
most of ‘he Memberg will agree tiat
the papers of the Consultative Com-
mittetg are sent to us and Jnly five
rminuteg are allotted to each Member
tn discus. i come from 1200 or 150
kiloo rires 1o Delhi to attend the
meetings In off-season and 5 minutes
are a.ritea to me. It wouid nut be
justice to me nor to Parliament nor
tu the na. en. So, I would rogue, 1he
hon, Mingster to kindly inform all the
Ministers concerned {p allot sufficient
fima io Mcmbers (o express the
feel ngs in the Consultative Commmittes
meeting, .1.d to reply to th: queries
rassed 1n the Consultative Cownaities
meetings by the Members Otherwie
it wili be a cry in wilderness as it 1 2
bigrer ¢ 3 in wilderness in Pasi,ament
Will the hon. Minister Please inform
all the “lnisters concerned tu give
proper  «flective and resull oriented
repiter 10 the Members when tac=c ig @
discussion in the consultative Com-
mittee merting?

SHRI RAVINDRA VARMA: Sir, by
the very definition these Committees
are Consultative Committees. I do not
think the hon. Member is right if be
sLggests that Ministers do not desl
with the items that are Inscribed on
the agendp thoroughly ang fully. Every
Minister attempts to deal with all the
items that are raised by hon. Member®
I know that in most casex detailed
notes are supplied to the hon, Members
about the items that they raise, Since
time ig limited—the time of this Heusc
is limited, the time for waich the
Commities meetg is limited—it may
sometimes hapoen that an hod.
Member does not get as much time
as he wantg to explain himself. This
is thg common difficulty that we
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in this House ag well ag in
the Committees of the House, I shall
certainly convey the request that the
hon. Member has made to my col-
leagues.

oft ool : AT weET o 7 warn R
cavfet v § A e A fm W,
e e v gt  Afer AT egm i e

&Y, on Y0 pardd Ay 1T &, fed wrdw
;fiir ey g firere e e § o feae
& o 6 T & gad Al § fafrer qwe W
w1 wEAT 8, Tz &1 v wge § I ez
1z w7t wrar B 1 vafEw & qwAr A
g war T4 wuedfen wRAA w1 savEr Iwdmd
uwgii)ﬁrqmwﬁ!ﬂﬁfwﬁviwfwn
st

SHRI RAVINDRA VARLIA: The
utility of the Committee is the result
of the collective contribution of the
hon. Members as well as the Minister,
Thercfore the responsibility to increase
the utility of the Committees is a
responsibility that is commonly shared
by all of us. As far as the nun, Mgm-
ber's observation that discussions are
not free and frank ig coucerned, what
1 tried to tell the House was that the
objective with which the Coumimittees
were set up was to enable ithe Mem-
berg to have a free and franl discus-
sion. Now if hon. Members want to
1aise in the Committee spetific yues-
tions of the kind that they raise during
yuestion hour, then obvioussy discus-
sion will centre round specifi: ques-
tions and not questiong of policy and
tiie utility of the forum as p forum
for free and frank exchange of views
on the formulation of policies will be
affected by the kind of yuisticns that
are raised.

PROF, SAMAR GUHA: I want to
know from the Minister whether some-
time earlier g question was raised as
o how thig king of Committco could
be made more effective ana purpose-
'ul. The present position is, some
discussions are held and thc next day
the Ministers get a good cuvcrage for
their performance.. There is nu other
effect. Sometimes good infsrmation is
*iven, and most of the time it {s not.
A question wag raised whether it is

Oral Answers i8

possible to convert these Contultative
Committees into Committees
su that some of the burdens »f this
House can be diverted to ther., gg it is
being done in other democralir coun-
tries where this kind of cvmmittees
have some effective role to play and
thereby reducing the burden of this
ilouse itself. Some important yugsi-
resses gre being transferred. I would
iike to know whether the Government
will consider these Consultative Com-
mittees being given the suitug of
Standing Committees so that they have
scme  effective work, sharing  the
effective work of the Parliamert.

SHRI RAVINDRA VARM® 1 agree
witn the hon. Member that some
Minj-ters as well as some hon.
Members. .. (Interruptions) I have
agreed with the hon. Mener oven
un the question of Subha: Bsbu and
still he says...(Interruptions) That
was the erucial occasion.

SHRI HART VISHNU KAMATH:
Why even?

SHRI RAVINDRA VARMA: I said 1
agree with the hon. Member that there
are some hon. Member> and some
Ministers who have a spcria) felicity
with the press, ang are able to hil the
l.eadlines whatever they do and what-
-ver they say. As [for the wery
important question that my hon, and
distinguished friend has raized about
the nature of the Standing Com-
mittees, T am sure that a senior Mem-
ber like him is aware of the fact that
an alteration of the functions of the
Committee will affect the structure of
responsibilities in the Constitution,

SHRI EDUARDO FALEIRO: Let us
amend the Constitution.

SHRI RAVINDRA VARMA: It is
open to my hon. friend to move g Bill
as he does on many other issues on this
issue also, to amend the Constitution.
But the question is whether an amend-
ment of the Constitution is to be con-
ceived from the point of view of the
necessity to alter the Constitution as
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such, or in the light of a fe:ling that
the Consultative Committees gre not
functioning satisfactorily.

I would like to say in answer to my
hon. friend's question that the Consti-
tution is not amended througn answers
to supplementaries in tioe juestion
hour. ..

SHRI DINEN BHATTACHARYA: Is
it functioning very effectivety?

MR. SPEAKER: Wo arc {unctioning
very effectively.

SHRI RAVINDRA V:_\Ih‘.i;’\: My hon
friend, Shri Dinen Bhatiachiarya can
be effective anywhere, and Jie nature
of Lis effectivenesg continues 1o be the
sume anywhere. In answer to my
friond, 1 was saying that though there
are countiries in which the Standing
Committees perform certain functions
which are different from those of our
Consultative Committees. he must be
aware and the right hon. Guntleman
fromi Hoshangabad sitting behing him
certainly is aware, of Lhe fact thot
when the Constitution zawe inte foree
in 1952, there was p Stateinent made
by both the Prel.i.ding Olficers of the
Lok Sabha and the Rajya Sabha to the
eflect that in the context of the concept
of Ministerial and Cabinet responsi-
Lility, the Standing Comnmittee; have
ceased to be as important as they
were in an earlier time, Tacreafter,
there have been considerabir discus-
sions between the Oppocition parties
and the Government on the question of
the nature of powers that the Consu'-
tative Committees must huve. 'lre
House is perhaps awarc thal between
1952 and 1854, there wcre nio Consul-
talive Committeces whatscever. The
Slanding Committees werz abolished
in 19852 and they were re-estiblishcd
in 1864 ag Consultative Committecs
riter corsiderable discussiva and
exploration of the limits to which
powers can be given to such Com-
mitiees within the framework of the
Constitution that we have. But these
are matiers of a basic character which
eannot Ye settled through supplemen-
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tary questions, and they will eontinge
to agitate us because we are all in a
common search for ways to increage
the effectiveness of the organs of
Parliament.

ROF P. G. MAVALANKAR: Mr.
Speaker, Sir, I might claim that I
know part of the history of this whole
Luciness of Consuitative Committues
and also the Standing Committees,
how it began and ended and agam
started, beginning from 1946. But this
1s not the time to go into all those
things, although the Minister himsclf
has gone into all those things right
now while answering. Before I put
my question, I may submit to you,
Mr. Speaker. that you also come very
much in the picture, not in the
form...

MR. SPEAKER: Not in this House,
outside.

PROF, P. G. MAVALANKAR. 1
know, not in this House at this stage
But you come very much in the picture
and I am making thig plea to you on
another ground that the Department
of Parliamentary Affairs hardly gets
discussed in the House througy the
Demands for Grants because the
priority is very low and we have no
change at all 1o discuss important
matiers concerning the effectivencss
and utility and credibility of the Par-
liament in the eyes of the public.
Therefore I am requesting you before
I put my question—Iit is not a question
but a reguest to you—would you not
consider some ways of bringing the
Government the Members of Parlis-
ment and yourself inta some kind of
a co-ordinated activity to see hoWw
not only thc Consultative Committees,
but many such activities of Parlia-
ment are made more effective, useful
and credible in the eyes of the Govern-
ment, the people and in the eyeg of
{the Members of Parliament themselves.
Now having said that, my question is,
he has stated that the Consultative
Committees, attached {o the varlous
Ministries are functioning satisfac-
torily. It is a very general term. I
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cannot ask him what hig idea of satis-
faction is. His idea of satisfaction may
be different from my idea of satisfac-
tion. But when he says that the
informal Consultative  Committees
have ceased to be informal and they
are now formal Consultative Commit-
tees, may I know whether the Gov-
ernment are aware of the fact that no
consultation whatsoever takes place in
these meetings and that these meetings
are informal tea-taking, refreshment
affairs, going out of Delhi many times,
conirary to your directives. Contrary
to your directives, these Consultative
Committee meetings are held outside
Delhi, at places where there is no need
for the Committee to hold meetings.

Apart from that, my question is,
what kind of consultation takes places
ir: thege Committees, what kind of
di~ ussions take place in these Com-
mittees, what kind of effectiveness,
seriousness and importancg 15 attached
t+ individual Ministers of these Com-~
miftees to the discussions that take
place in these Committees? If this is
nnt the matter for answer, I do not
know what he means by satisfaction.
Will he please tell ug that he will at
least go into the gquestion by consult-
ing you, by consulting all of us and
nave some kind of a dialogue effec-
tively so that these Committees become
more effective and meaningful because
the press is  increasingly reporting
about this? The other day an
important article and an interesting
article appeared in the Indign Express
My question is, will the Government
make it satisfactory to the satisfaction
of the people, the Parliament and the
country at large?

SHRI RAVINDRA VARMA: I have
great respect for the hon. Member and
I agree with him, the question of
satisfaction involves an element of
subjectivity, I ind myself unable to...

(Interruptions)

MR. SPEAKER: Forget further sup-

plementaries, You answer the main

supplementary,
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SHRI RAVINDRA VARMA: My
hon. friend iz accustomed to hyphens.
So, with g hyphen I should reply to
Shri Dinen Bhattacharyg that I can
understand his objection his obsession
with objectivity. My  hon. friend
raised a question—what gre the sub-
jects disciissed and how are they dis-
cussed ang are they taken seriously.
I must say that I do not share his
view that there is a general feeling
that these meelings do not discuss
matters seriously. I am sure that
many hon. members will agree with
me when I say tnat in many Com-
mittees the discussions are quite
serious, and subjects are seriously
taken up. I can assure him, and
through you, the House that all my
distinguished colleagues in the Cabi-
nel give utmost consideration  and
respecl to the Consultative Commuttee
and treat them with the highest res-
pect and consideration. If there are
any instances where hon. members
fcel that Members have been given a
cavalier treatment and the Committee
hasg keen given cavalier treatment, e
can draw our gtlention and I can take
up tne matter with the hon. Minister
and with the Prime Minister. Sir, your
gmdance will always be sought for the
unprovement and effectivenesg of the
Commitiees of Parliament.

Report on Medico-Botanical Survey of
Pachmarhi

+245, SHRI HARI VISHNUU KAM-
ATH: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether the team deputed last
September-October to conduct a
medico-botanical survey of Pachmarhi
(Madhya Pradesh) and the gurround-
ing region has completeq its work and
submitted itg report;

(b) i so, what are its findings and
recommendations; and

(c) whether the report will be laid
on the table?



23 Oral Anrsivers

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI- RABI
RAY): (a) Yes, Sir,

(b) A statement is laid on the Table
of the Sabha.

(c) The report iz being edited and
printed for limited circulation. The
work is of routine nature of the Coun-
cil. As such it is not propased to lay
the same on the Table of the Sabha.

Statement

Pachmarhi owing to its commanding
altitude along the Satpura ranges
harbour; characteristic = vevelation
with wide range of species, both of
medicinal ang  botanical value.
Although the vegetation in general is
characterised by deciduous forests gof
mixed type, the altitude, geological
formation and the climate of the area
play an important role in the distri-
bution and abundance of the species
and as such the flora of Pachmarhi
has a variety of elements. A detailed
survey which has been carried out by
the team hag shown that the area is
quite rich in the plants of econoamic
and medicinal importance such as
Shorea robusta, Terminalia chebula,
Amblicg officinalis, Madhuca longifo-
Ha, Aegle marmelos, Buchwania
lanzan, Clerodendron serratum, sps.
of Dioscorea and ferns, besides a large
number of herbs, A large variety of
wild ferns can be of great econamic
valuye when exploited on a large scale.
The species of Berberis (B. asiatica)
Lycopodium and Psilotum are some
of the plantg which may be of
immense export value.

The ieam collected a tota] of 2000
specimens consisting of 386 field num-
bers distributed in various families of
Angiosperms and Cryptogames, be-
sides information on about 90 folklore
claims prevalent in the area. The
team observed that the tribals  still
have a very good knowledge of the
medicina] virtues of the plants which
is being practised by them through
the ages. Some of the medicinal lare
in practice appears to be based on
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tantras associated with religious pray-
ers to their respective gods and god-

SHRI HARI VISHNU KAMATH:
The statement laid before the Houge
it an interesting one., I wish he had
read it aut. The House would have
appreciated it. It is a short :late-
ment. Anyway, I shall not reed it in
full but only a part of it.

I,believe the hon. Minister in the
course of his extensive peregrinations,
during the exciting years before hc
joined the Treasury Benches, hus
visited Pachmarhi, and seen the
abundance of Nature's bounty of jari
booti.

MR. SPEAKER: He has mentioned
that in the statement. There are 2,000
species, he says.

SHRI HARI VISHNU KAMATH: 1
shall be happy if you also visit that
site, Pachmarhi, as the statement
says. . .

SHRI DINEN BHATTACHARYA:
What is Pachmarhi?

SHRI HARI VISHNU KAMATH:
He knows only Darjeeling. He does
now know Pachmarhi. The statemunt
says that the area is quite rich and
there are plants of economic and
medicinal importance such as Shorea
robusta, Terminalia chebula, Emblica
officinalis, Madhuca longifolia, Aegle
marmelos. ..

MR. SPEAKER: All Dbotamcal
nomes. For most of us it is Greek

SHRI HARI VISHNU KAMATH:
Buchwania lanzan, Clerodendron ser-
ratum, species of Berberis (B. asiatica
Lycopodium and Psilotum.

MR, SPEAKER: Shall we come 10
something understandable? What can
I do?

SHRI HARI VISHNU KAMATH:
That ig his responsibility. You can
transfer that to him,
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I take it that the team deputed by
the Health Ministry was a medico
botanical team, and was deputeg by
the Central Counci] for Research in
Ayurveda and Siddha. I raised the
guestion twice last year, first time on
15th May, 1978 and the zecond time
on the 24th August, 1978. On those
occasions, the then Minister answered
saying that the Central Council for
Research in Ayurveda and Siddha
intended to conduct survey of medici-
nal plants in and around Pachmarhi...

MR. SPEAKER: What do you want
now?

SHRI HARI VISHNU KAMATH: 1
am sOrTy tq note that the monumen-
tal patience which you used to show
on the Supreme Court bench is not
with you now.

MR. SPEAKER: I am in a different
Seat now.

SHRI HARI VISHNU KAMATH:
Even at your age, certainly, you have
changed somewhat. T am sorry to
note that youw have become impatient.

IDPL is well knawn. It is well
known to even Mr. Dinen Bhattachar-
va, who does not know where
Pachmarhi is. The answer was:
“IDPL is considering a proposal to
set up a formulation unit in the joint
sector in collaboration with the
Madhya Pradesh State Industries Cor-
poration.” I would like to know
whether this proposal is still before
the Government.

The statement says that the team
observed that the tribals still have a
very good knowledge of the medicinal
virtues of these plants. The IDPL
does not want to bother itself about
the medicinal virtues of these plants.
I hope, it will undertake some
research in this.

Is the Government still considering
the proposal to set up a unit of IDPL
in or near Pachmarhi in collaboration
with the Madhya Pradesh State In-
dustries Corporation?
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SHRI RABI RAY: I think the
House should have same interest in
the subject. The question put to me
by Kamathji related to the existence
of botanical and medicinal plants in
Pachmarhi in Madhya Pradesh. 1
think Dinen Babu should know where
Pachmarhj is. The tribals have suffi-
cient knowledge. The Indian names
of these medicinal plants are

A, FETEI, AMAFT qy4F wgw, fasx T,
1 -
firarr, Wiy, #erma, qravfr

These are Indian names of these
medicinal plants.

So far as the question put to me by
Kamathji ig concerned, I woulgd like
to infarm him that the report is with
me here. 1 would like to place it in
the library for the benefit of the Mem-
bers and Kamathji who is taking
great interest in this, can read it. The
report was submitted by the Council
on 4th December. It will go to the
Scientists Committee. The question
of IDPL does not arise at the moment,
Let it be tested clinically, let it go to
the Scientists Committee. I think, so
far as IDPL is concerned, it is with
Bahugunaji. If it is scientifically and
clinically proved and it is standard-
ised, then this question would arise,
and then we can take up this issue.

SHRI HARI VISHNU KAMATH:
He says that IDPL is not in the pic-
ture at this moment. But the ans-
wer by the Health Minister to my
question of May 15 says:

“IDPL is considering a proposal
to set up a formulation unit in the
joint sector in collaboration with
the Madhya Pradesh State Indus-
trieg Corporation.”

In that cantext, the answer further
states:

“The Central Council for Research
in Ayurveda and Siddha is expectec
to include the region in and arounc
Pachmarhj under its medico:
botanica] survey programme.”
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Now, Sir, he seems to put the IDPFL
out of the picture for the moment.
Am I to understand that this preposal
will be considered at a later appro-
priate stage, after the Report has been
-considered by the Government quar-
ters? Will the IDPL then reconsider
the proposal to set up a unit in or
around Pachmarhi, according to the
previous answer?

SHRI RABI RAY: Since Kamathiji
is taking so much interest in the mat-
ter, 1 may gay that so far as my
Ministry is concerned, the specific
.steps taken in this regard are that the
Central Council of Research in Ayur-
veda and Sidha has field offices in
Madhya Pradesh, locateq in the fol-
lowing locations: Survey of Medici-
nal plants units at Gevernment Ayui-
vedic College, Gwalior, a composite
Drug Research scheme at Government
Ayurvedic College, Gwalior, a com-
posite Drug Research scheme at G.R.
Medical College, Gwalior, an
Ayurvedic Mobile Research Unit of
the New Delhi Hospital at Vidisha. It
is proposed to establish a Regional
Research Institute at Gwalier by
amalgamating all the above mentioned
units. For this purpose the Slate
‘Governmen! has extended the basic
facilities and rent tree accommoda-
tion. 1 am going to take up this
matter personally with the Chiel
Minister of Madhya Pradesh also.

So far as the setting up of a Joint
‘Sector unit with IDPL is concerned,
it can come up at a later stage.

MR. SPEAKER: The main inter-
-est is whether there is a herb {o give
longevity:

SHRI RATANSINH RAJDA: Shri
Hari Vishnu Kamath has raised a
very important question, when he
talked about Ayurvedic medicinal
properties. He has alsg discussed
about Sidha. I would like to ask the
Hon, Ministey whether there is any
proposal, since there is Chavanpras
which iz made out of these herbs,
which gives a physical, meral and
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mental boost, and there iz Bidha
Makaradwaj, to supply these to the
old Members of the House so that
they can render their gervices tq the
nation better.

SHRI RABI RAY: I will give due
consideration to this proposal.
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Dalal Lama's Dialogue with Chinese

*247. SHR] JYOTIRMOY BOSU:
SHRI C. K. JAFER SHARIEF:

Will the Minister of EXTERNAL
AFFAIRS DLe pleased {o state:

(2) whether Dalai Lama said n
New Delhi on 23rd January, 1879, that
he could have a dialogue with the
Chinese on Tibet only if a majority of
the Tibetans were satisfied about con-
ditions obtaining there; and

(b) it so, Governmenl's reaction
thereto?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) Government have
seen newspaper reports on these lines
which were based on interviews
between His Holiness ihe Dalai Lama
and journalists,

(b) If the Dalai Lama and the
Tibetang consider that the conditions
are suitable for their return tp the
places of their origin, the Government
of India on their part weuld not stand
in their way in doing se,

SHRy JYOTIRMOY BOSU: Would
the Hon, Foreign Minister take 1he
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House into confidence and tell us
whether, during his last visit, the issue
ot the Dalai Lama and Tibetans in
India was discussed and, if so, what
the details are.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARL
VAJPAYEE): In the statement in this
House on the 218t . . .

SHRI JYOTIRMOY BOSU: No, I
want tc hear a little more than that;
we have seen that sfatement,

SHRI ATAL BIHAR] VAJPAYEE:
1 did refer to thig matter, The ques-
tion of the Dalai Lama and the
Tibetans was  discussed with the
Chinese side, I reiterated the Gov-
emmment’s policy.

SHRI DINEN BHATTACHARYA:
What 15 that policy?

SHR: ATAL BIHARI VAJPAYEE:
The policy hag been consistent, We
regard Tibet as a reglon of China.
That was done in 1954 under an agree-
ment between India and China. But
we would be ha if the Dalaj Lama
and Tibetans s‘:ptack if they thinl:
that conditions are suitable for them
to return to their country.

SHRI JYOTIRMOY BOSU: Very
recently the Dalai Lama hag saig that
he took a pragmatic approach to libe-
ralisation process adopted by China
towards the Tibetang which wag to be
welcomed, He has alsg stated that he
could have a dialogue with the
Chinese on Tibet only when ma-
jority of the Tibetans are satisfled
with the conditions obtaining there. In
view of the two statements which are
of great significance, will the Govern-
ment of India take energetic and
vigorous steps to induce the Tibetan:
and the Dalai Lama to go back to
Tibet?

SHRI ATAL BIHARI VAJPAYEE:
No, Sir. It ig a matter between the
Dalaj Lama and the Chinese ang we
don’t come in the picture so far as
their return to Tibet is concerned.
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DR, SUBRAMANIAM SWAMY: I
believe that after the initial enthusi-
asm amongst the Tibetans residing in
India to visit Tibet, that inital enthu-
siasm has somewhat wanted because
there appears to be in their minds
some uncertainty that if they were to
go bacrk 4o Tibet and wanted to
come back fe India, the Government of
India would discourage that. I would
Itke the Minister to tell this
House whether the Government of
India would take a consistent stand
on this question that those who want
to stay in this country in terms of
refuge would be allowed, no matter
what their political beliefs are.

SHRI ATAL BIHAR] VAJPAYEE:
Sir, those who want to stay in India
are welcome to do so. Nobody wil] be
sent from India against his or her
wish.

DR. KARAN SINGH: Mr, Speaker,
Sir, apart from the question of
Tibetans, the question of Indians
going to Kailash and Mansarovar, 1
understand, was also discussed . . .

MR. SPEAKER: It does not arise.

DR. KARAN SINGH: . . . becausc
it deals with Tibet ang this is in the
Tibetan region. Would the hon
Foreign Minister let the House know
whether these pilgrijns who look upon
Kailash and Mansarovar as extremely
holy and sacred will be given facilities
to go there?

SHRI ATAL BIHARI VAJPAYEE:
Sir, this guestion was also raised
during the talks in Peking and I have
already mentioned that in my state-
ment. I myself would like to g0 to
Kailash and Mansarovar.

MR. SPEAKER: Not during the
Seesion.

SHRI ATAL BIHARI VAJPAYEEL:
Not alone, not during the Session. The
Chinese side haa promiseq to look into
the matter, - -
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Double Track Between Madrag aad
New Delhi

*246. SHRI K. T. KOSALRAM:
Will the Minister of RAILWAYS be
pleased to state:

(a) what is the progress of work on
doubling the frack betwesn Madr.s
and New Delhi and when is the wok
expected to be completed;

(b) whether there is any plan for
electrification of the track between
Delhi and Madras; and

(c) 1t so, details thereof?

THE MINISTER OF RAILWAY3
(PROF. MADHU DANDAVATE); (a®
Qut of the total length of 2185 kms,
Delbi-Madrag Trunk Route, about 368
kms, of track remains to be doubled
Of this, a length of 98 kms. is already
approved for doubling and work Is i)
various stages of progress, Another 24
kms, of doubling on this route ure
included in 1979-80 budget. The
doubling on the balance 246 kms. wil!
be considercd in suitable phases, keep-
ing 1n view the traffic needs awl
availability of funds,

(b) and (c). Electrification of Deliu-
Mathura and Madras-Vijayawada soc-
tiong of Madras-Delhi route has been
sanctioned and work on them is In
progress. There are no further plan-
for electrification as far as thi; route
ig concerned.

Rise in Fares of Mini Buses under
D.T.C.

*248. SHRI G. Y. KRISHNAN: Will
the Minister of SHIPPING AND
TRANSPORT be pleased tp state;

(a) whether the fares of the mirl
buses plylng under DIC have been
raised; "

(b) if so0, to what extent;
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(c) whether any concessional tickets
are given in mini buses; and

(d) if so, the detajls thereof?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND  TRANSPORT
(SHRI CHAND RAM): (a) Yes, Sir.

(b) Fares have been revised with
effect from 1lth February, 1878. Prior
to the revision the mini bus fares
were ag under: :

The minimum fare of 30 paise upto
6 KXms. and additional 5 paige for
every kilometre subject to maximum
of Re, 1.00,

Revised Fares are as under:—

Up to 4 Kms. 90 paise

Uver 4 Kms. & upto 16 Kms. 60 Paise
Over 16 Kms. and vpto 30Kms. go Paisc

Over 30 Kms, . 120 Paisc

(¢} No. Sir,
{d) Does not arise.

Losses Incurred by DTC

*24p. SHRI BALASAHEBR VIKHE
PATIL: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether he is contemplating to
set up a Committee to investigate into
the affairs of the D.T.C. with a view
to determine the causeg leading to
loan in the Corporation; and

(b) what measures have been taken
to prevent travelling by passengers
without ticket thereby incurring huge
loss in earning?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) No, Sir.

(b) The DT.C. has intensifieg the
arrangements.

mhmma

*250. SHRI R. KOLANTHAIVELU:

Wilj the Minister of SHIPPING AND
TRANSPORT be pleased to siate:

(a) whether Government have stu=
died the efficacy of the devices evolved
in Tamil Nadu to detect drunkenness
of car/bus drivers; and

(b) if so, the steps taken to intro-
duce such devices for all India appli-
cation?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) and (b). The
information received from the Tamil
Nadu Government revealg that they
have not evolved any device to detect
drunkenness of motor drivers, They
inteng to purchase 20 Breath Alcohol
Analysers from National Instruments
Ltd., Calcutta, for use of Madras
Traffic Police.

The instrument developed by the
National Instruments Ltd. Calcutta,
has already been notified by the Cen-
tral Government as an approved
instrument for testing the aleohol con-
tent in a person’s blood.

Scrapping of Leprosy Act

*251. SHRI DHARM VIR
VASISHT:

SHRI A. R. BADRI NARA-
YAN:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Government propose to
scrap the Leprosy Act and if sc, the
reasong for the same;

(b) whether social and medical ex-
perts had been consulted in this res-
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pect and if so the details of the
same; and

(c) the figures of the incidence of
disease and medicare in Government
and non-Government hospitals during
last three years—1976, 1977 and 19787

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): (a) and (b) The Ministry of
Health and Family Welfare appointed
a Committee compogsed as follows to
review the varioug provisions of the
Indian Lepers Act, 1898;

1.Dr. C. G. S. Iyer, Director.
CLTRI, Chingleput—Chairman,

2. Dr. M, S. Nilakantha Rao,
Director, G.M.L.F, Hindinagar,
Wardha—Member.

3, Dr. V. Emambaram, Director,
E. L, E. P.—Member.

4. Dr.. P. Kapoor, Dy. Director of
Health  Services, Maharashtra—
Member,

5. Dr. K. C, Das, Assistant
Director Genera) (Loprosy), DGHS
—Member.

8. Dr. S, K. Noordeen, Dy. Dir,,
CLTRI, Chingleput attended the
meeting of the Sub-committee held
on 28-11-1875 by special invitation,

The committee expresseq the view
that the Act was framed on the basis
of knowledge regarding Leprosy as
also meang for treatment available at
that time and that those prowvisions
could no longer be considered valigd in
the present day knowledge of the
diseane. The Committee hag alsg ex-
pressed the opinion that it was not
desirable to maintain any special sta-
tug for this disease but to allow
Leprosy to be dealt with like any
other public health problem. The In-
dian Lepers Act, 1808 had essentially
two objectives, namely (i) to restrict
free movement of beggars with lep-
rogy; and (2) to restrict or to prevent
leprosy patients from following cer-
tain traders or occupation, The Com-
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mittee is of the view that these objec-
tives arg capable of being achieved by
Wwider and more extensive wuse of
health education while at the same
time providing adequate facilitieg for
treatment of Feprosy patients, as near
to their homes as possible. The res
trictions on the movement trade, etc,
of the leprosy caseg could apply only
to open type cases ie. those who
continue to discharge bacilli. The
committee fs of the opinion that the
leprosy Act 1898 should be rescinded
in toto and that any measures requir-
ed for dealing with leprosy should be
incorporated within the existing Act:
for other public health problems,

It iy accordingly proposed to repeal
the Indian Lepers Act, 1888 but 1o
provide for retention of provision evep
now valid.

(c) The estimated number of
Leprosy cases in the country is about
3.2 million of these, 2.52 million cases
have been detected and 2.1 million re-
gistered for treatment so far. The
number of cases registered for tha
treatment during the last 3 years as
follows:

1976 346148
1877 413705
1978 209138

(figures provisional)

Tobacco Injurious to Health

*252. SHRI ANANT DAVE: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that the
manufacturer of chewing tobacco and
tobacco used for other purposes are
not indicating the statutory warning
like "Smoking/drinking is injurious 10
health” on its packing; and

(b) H so, what stepg Government
propose to take in thiy regmid?
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THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABL
RAY): (a) and (b), The provisions
of the Cigarette (Regulation of Pro-
duction, Supply and Distribution) Act,
1975 do not cover the manufactyrers
of chewing tobacco and tobacco. Hence
they are not required to indicate the
gtatutory warning namely ‘smoking is
mjurious to health’ on theirr packings.
Cliewing tobacco or tobacco cannct be
treated on the same footing as Ciga-
retle inasmuch as these are not pro-
ducts of scheduled industries and as
such do not fall within the purview
of Entry 33 of the Concurrent list in
the Constitution. It is thus for the
State Governments to consider having
appropriate legislation in this regard?
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Encephalitls

*254. SHRI S. R. REDDY:
SHRI GANGA BHAKT
SINGH:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether it 1s a fact that there
18 an increase in ‘encephalitis’ cases

and the disease is spreading rapidly
in the country;

(b) whether Government have made
enquiries into the root causes of this
disease;

(c) whether it is also a fact that it
is difficult to check the spread of this
disease in India mainly because the
couniry does not produce the vaccine
against this disease; ang

(d) if so, the steps Government have
taken in this regard? )

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): (a) No, Sir. It is assumed that
the question relateg to Japanese ence-
phalitis. If so, the incidence has dec-
lined,

(b) Yes, Sir. The method of causa-
tion of the disease is well known. It
is a mosquito-borne virug disease
caused by group B virus.

(c) It is not 0. Man to man trans-
mission of Japanese Encephalitis does
not occur. It ig not a contagious dise-
age

The liquid vaccine for Japanese En-
cephalitiy has a very short ghell life.
When there were cases during 1978 in
some States, vaccine wag imported by
Government of India and distri-
buted to the concerned State for
immediate use. A project report has
been prepared for manufacture of the
freeze dried vaccine in the country.

(d) A statement is laid on the table
of the Sebha,
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Statement

The following sleps have been
taken/are proposed to be taken in case
large scale outbreaks of the Jaranese
Encephalitis occurs:—

1. For reduction of density of mos-
quito population;—

(i) An intensive indoor insectici-
dal spraying,

(i1) Fogging with malathion/pyre-
thrum outside the houces.

(iii) Intensification of anti-larval

measures.

2. A project report has been drawn
up for indigenous manuiacture of the
freeze dried wvaccine (with longer
shelf life) at Central Research Insti-
tute, Kasauli.

3. Ayurvedic drugs are a'so used
for treatment of the disease,

4. Health Education for personal
production against mosqguito bites is
being intensified.

Reduction in Strength of Gangmen

*255. SHRI A. K. ROY: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether 12} per cent of the
strength of Gangmen has been reduced;

(b)y whether a directive has been
issued by the Railway Board not to
fill up the vacancies of Gangmen, Key-
men, mates etc. to the extent of 10
per cent;

(c¢) whether no recruitment has been
made in place of Gangmen utilised
for patrolling the Railway line; and

(d) if so, reason thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEC NARAIN): (a) On the intro-
ductivr of modern methods of track
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maintenance, including wuse of tie-
tamping machines, the requirements
of gangmen, which is based on work-
load, came down, The organised

"labour wanted restoration of the old

strength and as a result of an agice-
ment in the J.CM. Departmental
Council the Railways were authorised
to operate 87% to 90 per cent of the
strength as on 31st March, 1970 by
regular gangmen and where higher
percentages of posts were already
filled the status quo was to be main-
tained.

(b) No.

(c) and (d). Monsoon patrolling is a
scasonal work ~ The reguirements of
seasonal work are met by employing
casual labour and not by recruiting
regular hands.

Decentralisation of Health Care

*256. EHRI MUKHTIAR SINGH
MALIK:

SHRI SHYAM SUNDER
GUPTA.:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether there is any proposal
under Government's consideration for
the decentralisation of health care to
give a new deal to the common man;

(b) if so, broad outlines of the
proposal; and

(c¢) whether the Central Government
have also earmarked any extra funds
for the purpose and if so, the details
thereof?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): (a) Health care is already a
State subject and the question of its
decentralisation does mot arise.

(b) and (c). Do not arise.
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Training Facilitiegy to U.A.E. Students
in Medical Colleges

*258. SHRI JANARDHANA POO-
JARY: Will the Minister of HEALTH
AND FAMILY WELFARPE be pleased
tv state:

(a) whether UAE delegation which
visited India during January 1979
urged the Indian Government to extend
lraining facilities to UAE students in
the Medical Colleges; and

(b) it so, remction of Government
thereon?

| THR MINISTER OF HBALTH AND
FAMILY WELFARE (SHRI RABI
RAY): (a) Yes, Sir, The UAE delegn-
tion gupgested allodition of 3 stas for

their students in the Medical Colleges
in India.

(b) It wag agreed to give due con-
sideration to their request, keeping in
view the overal] pressure on geats in
the Medieal Colleges,

Plight of Indian Railwaymen ia Mo-
sambique

*259 SHRI VASANT SATHE:
SHRI K. PRADHANI:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether attention of Govern-
ment has been drawn to the news
report appearing in the varioug lead-
ing newspapers dated the 10th Febr-
uary, 1979 regarding plight of Indian
Railwaymen in Mozambique:

(b) if 80, what jg the reaction of
Government to the various observa-
tiong made therein and full facts of
the matter;

(¢) actual steps taken|proposed to
mitigate the difficulties of Indian
workers; and

(d) whether similar complaints
have been received from Indian
workers in other countires, details
thereo! and action taken|proposed?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) Yes, Sir. In fact,
the Embassy of India, Maputo, had
also drawn the attention of the Gov-
ernment to the difficulties that are
being faced by Indian railwaymen in
Mozambique. Furthermore, I had the
oppartunity to meet these persons and
diseuss their problems during my re-
cent visit to Maputo to attend the
Foreign Ministers' meeting of the Non-
aligned Coordination Bureau,

(b) and (c), A statement is laid on
the Table of the Moide.

- r



43  Writlen Answery

(d) No similay complaints about
such plight of workers have been re-
ceived from other countries,

Statement

A Memorandum of Understanding
regarding terms and conditions for
Indian experts to be deputed for ser-
vice in Mozambique under the Econo-
mic, Technical and Scientific Co-
operation Agreement entered
into between India and Moza-
mbique on 8th October, 1976
was signed in Maputo on 20th Decem-
ber, 1877. The Memorandum stipulat-
ed terms and conditions for experts
that would be deputed for work in
Mozambique and had specific provi-
sion, for housing accommodation,

2. However, even though the ex-
perts reached Mozambique in the
month of June 1978, family accommo-
dation hag not yet been provided for
and the experts continue to be housed
in hotels—two experts in one room.
This has also resulted in the families of
experts continuing to stay on in India
forcing the deputationists to incur
extra expenditure on maintaining es-
tablishmentg in India. Mainly, it is
thig delay in providing housing accom-
modation which has affected indirect-
ly, but significantly, other terms and
conditions of their deputation particu-
larly those relating to the extent of
remittance facilities,

3. Some of the difficulties about
which the deputationists have repre-
sented relate to the inadequate repa-
triation facilities, delay in repatriation
of savings from emoluments because
of delayed sanction by the Govern-
ment of Mozambique and the pres-
cribed banking procedures which take
unduly long time, adverse affects on
quantum of remittance made because
of the change in exchange rate, lack
of aveilability of Indian f0od in hotels
in' Maputo, liability for psyment of
penal rents for government accommo-
dation in which families of deputa-
tionists are staying in India at market
rates, ete.
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4. The Govermment of have
taken steps in' consultetion Swith Rail
way Board to ensure that the families
are not charged penal resits for acoom.
modation which they are occupying
The Government are in touch with
the Mozambican authorities ang are
using all possible efforts to ensure that
family accommodation is provided as
early as possible in Mozambique for
our deputationists. In order to miti-
gate difficulties regarding repatriation,
the Government of India have, as an
exceptional measure, agreed in prin-
ciple, repatriation through Reserve
Bank of India facilities of 20 per cent
of the emoluments of the deputatio-
nistg for the period their families sre
away in India in addition to the faci.
litieg that have been extended fo them
by the Mozambican authorities.

5. Considering the complexity of the
isgues involved, the Government of
India decided to depute the Secretary
of the Railway Board and Director
(Signals) to visit Mozambique for an
on-the-spot study of their problems
and hardships arising from non-avail-
ability of housing accommodations
etc., and to advige the Government on
tha basis of their study about such
further measures as we may have to
undertake. The report of this dele-
gation which returned 1o India on
February 20 is about to be finalised
and appropriate action will be taken
by the Government after full exami-
nation of its recommendation by all
concerned in the Government
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Introduction of Diesel Rail Car bet-
ween Trichur and Ernakulam

*261. SHRI K. A. RAJAN: Wil
the Minister of RAILWAYS be pleased
to gtate:

fa) whether Government have a
proposal under consideration to intro-
duce a diesel rail car between Trichur
and Ernakulam for the benefit of
factory workers; and

(b) if so, the details thereof?

THE MINISTER OF RAILWAYS
(PROF, MADHU DANDAVATE) (a)
No, Sir.

(b) Dose not arise.

Alleged Scandal in Time Table of
Trains

2401. SHRI BHAGAT RAM: Wil
the Minister of RAILWAYS be
Dleased to state:

(a) whether he is aware of the news
appeared in the Punjab Kesri' dated
the 13th January, 1878 under caption
“scanda] in the time table of trains”
demanding high level enquiry in the
matter; and

(b) what is his reaction thereto?
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THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Yes,
the news jtem mskes wun allegation
about eancellation of some traing on
the pretext of coal shortage in con-
nivance withe some transporters of
Punjab resulting in non-availability
of trains for 5 hours between
Ludhiana and Jullundur city and for
8 hours between Amritsar and Delhi.

(b) Out of 18 pairs and 24 pairs
of passenger carrying trains on Lu~
dhiana-Jullundur and Jullundur-
Amritsar sections respectively only
four pairs of passenger trains are
temporarily cancelled due to shortage
of steam coal. These trains will be
restored in a phased manner on im-
provement in steam coal position.
There is, therefore, no truth in the
allegation.
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Compendium of Statistical Informa..on

2403. SHRI SAMAR MUKHER-
JEE: Will the Minister of RAIL-
WAYS be pleased to refer to the
Statement No, XVII of a Compendium
of Statistical information on material
management, 1978 published by the
Ministry of Railways, the require-
ments of garments (uniforms) of
Northern Railway for summer and
winter uniforms were highest of
Indian Railways and state whether
Government will confirm that the en-
tire requirements of Northern Rail-
way are being fulfilled through Nor-
thern Raijlway clothing factory situa-
ted at Shakurbasti under the control
of Dyv. Controller of Stores, Shakur-
basti?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
{SHRI SHEQ NARAIN): Northern
Railway Clothing Factory, Shakurba-
sti undetakes.only cutting of cloth for
uniforms of this Railway. Stitching
thereof is, however, got done through
Railway's various Handicraft Centres
by female dependents of Railway em-
ployees.
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2404. SHRI MADHAVRAOC lcm-
DIA: Will the Minister of RAILWAYS
be pleased to state:

(a) total sale under ‘Indrail Pass
Tickets Scheme' gntroduced in 1977 for
foreign tourists up to the end of De
cember, 1978;

(b) total foreign exchange eamed
through the sale of these tickets up to
that period;

(¢) whether Government coasider
that scheme has shown good response
from the foreign tourists; and

(d) if so, what steps are proposed to
be taken tp popularise the scheme?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEQO NARAIN): (a) During
the period June, 1077 to December,
1878 the total numher of ‘Indrail Pass’
tickets sold was 26,716,

(b) Total foreign exchange earned
through the the sale of these tickets
during this period was 11,25,795 US
Dollars,

(c) Yes.

(d) Indian Tourism Development
Corporation have been requested to
design and produce a folder on ‘In-
drail Pass’ containing all the essential
information of the Scheme for the
purpose of publicity abroad.

Specific quotas have been set apart
in selected important trains for allot-
ment tn  Foreign Touristas,
Every endeavour is made to provide
rail accommodation to Foreign Tourj-
sts on priority. Tourist Guides have
been provided at major important
Railway Headquarters offices who
render all possible assistence to
Foreign Tourists in drawing up their
itineraries and fixing wup thelr rail
reservations,
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Litvaries in Treing

2485, SHRI S. B. SOMANI: Will
the Minister of RAILWAYS be
plessed to state:

(a) whether Government have en-
gaged private contractors running
lending libraries on the rallway trains;

(b) whether Government are in a
position to run all such libraries de-
partmentally; and )

(c) if not, the obstacles Government
face in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
L{SHRI SHEO NARAIN): (a) Yes.

(b) No.

' (c) It is the policy ot the Govern-
ment to allot such mobile libraries-
cum-bookstalls to unemployed gra-
dustes, their associations, partner-
ships and cooperatives and the co-
operatives of actual workers and
vendors and to existing smal] Railway
Bookstall contractors to create more
job opportunities. Managing of such

bookstall-cum-librarieg; departmental~
ly is not considereq commercially
viable due to heavy overheads.
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Foreign Traffic Accounts Office
Western Rallway

2407. SHRIMATI AHILYA P.
RANGNEKAR: Will the Minister of
RAILWAYS be pleased to state:

(a) the vacancies occurred in the
Forelgn Traffic Accounts Office, Wes-
tern Railway, Delhi on account of pro-
motions, transfers, deputation, retire-
ment, death, etc., since January, 1877;

(b) the number of vacancies fillled
by recruitment and transfer from out:
side offices etc. and the number ot
vacancies still remaining unfilled; and

(c) action taken to fill the above
vacancies?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) 37 in
Class III and 8 in Class IV,

(b) 20 vacenciesin Class I and 7
in Class IV have been filled from
sources indicated below:

ClassIII CI. IV

Vacancies filled up by

recruitment 3 1
Vacancies filled
u'mlkrhmgl:hﬂby 5
. . . 19
Vacancies filled by
promotion from Cl. IV
staff. ) 5 2
29 7
9 vacancies (8 in Cluss III and 1
in Clasg IV) remain to be filled.

(¢) Applications from willing staff
to come on transfer to Foreign Tra-
fic. Accounts Office have been called
from all the Divisions of Western
Railway.

Construction of Ports in Orissa

2408. SHRI PABITRA MOHAN:
PRADHAN: Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state:

(a) whether Government of Orissa
have been pressing for construction
of (i) Gopalpur minor port; (i)
Chandbali minor port; (iif) Ash Jetties
at Paradeep Port; and

(b) it so, what stepg have the Gov-
ernment of India taken by now?

THE MINISTER OF STATE 1IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT
(SHRI CHAND RAM): (a) and
(b). The Executive responsibility for
the development of Ports, other than
Major Ports, vests with the State
Governments concerned. The Gov-
ernment iof Orissa had sponsored
development of Gopalpur Port in the
Centrally Sponsored Sector in  the
Fourth Plan period. As the scheme
could not be finalised in time, it
could not be included in the Plan,
but a token provision of Rs, 40 lakhs

for preliminury Invuﬁanﬂom was
made in the Fourth Plan and against
this amount, Rs, 5.22 lakhs wag re-
leaged to the State Government in the
Fourth Plan. The remaining Rs. 34.78
lakhs of the token provision spilled
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over to the Fifth Plan period
against which Rs, 1250 lakhs was
relessed to the State Government
in the Fifth Plan which ended
on 31-3-78. No loans have been
released  thereafier. Planning Com.
mission have ‘lentatively agreed
to a provision of Rs. 510 lakha for
the development of minor ports in
the period 79-80 pending a final de-
cislon of the National Development
Council on the policy question of
central assistance to State Govern-
ments for schemes relating to minor
ports in the Centrally Sponsored
Sector in the Plan period 1978—83.

No proposal has been received
from the State Government for the
development of Chandbali Port.

The Ministry of Agriculture is
concerned with the development of
Tishing Harbours. It is understood
from the Paradip Port that they have
submitted a revised Project Report
for the development of a
Harbour at Paradip at an estima
cost of about Ra. 311 lakhs to Lhe
Ministry of Agricuiture.

Starting Dadar-Kalyan Shattle
Bervic,

2400, SHRI VASANT SATHE: Wwill
the Minister of RATLWAYS be pleas-
ed to state;

(a) whether the Ministry are con-
sidering a proposal to start Dadar
Kalyan Shuttle service on the sub-
urban section of the Central Railway;
and

{b) 1if go, the details of the proposal
and decision taken in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(S8HRI SHEO NARAIN): (a) No. It
has been examined in depth earlier
and not found feasible due to opera-
tional difficulties in the section ag well
a8 lack of terminal facilities wt Dadar,
i (b) Does not arise. :

ik

uincna.xm
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Employment to Gangsam ofc, n
Jagadhary Carringe and Wagen
Werkshop, Ealka

2410. SHRI ROBIN SEN: Will the
Minister RAILWAYS be pleased to
state number of Gangmen, Safaiwala,
Store Khalasi or Store Mazdoor taken
against 10 per cent posts fell vacant
or newly created in Jagadhari Car-
riage and Wagon Workshop, Kalka
Workshop and Amritsar Locomotive
Workshop during the last 3 years,
year-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN):

— -

Year Amritsar JI% hari
workshop .3 lka
Worksh ops
1976 . . . 3 I
1977 - . . 9 Nit
1978 . " . 24 1

Tribal Sub-Plan for Orissy State

2411. SHRI GIRIDHAR GOMAN-
GO: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether the Government of
Orissa proposed a Master Plan for the
Tribal Sub-Plan areas of that State
for Flve -Year Plan and Annual Plan
tor 1978-80;

(b) if so, the schemes proposed for
the year 1070-30 and money earmarked
from the State Sectoy for these areas;

(c) money earmarked by his Minis-
try for Tribal SBub-Plan areas of the
country and funds to be provided to
the Government of Orissa for tribal
areqs; and

(d) guidelines issued by hiy Minis-
try to the Government of Orissa for
Hﬁhmmmmdm
State?
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THE MINISTER OF HEALTH AND
PAMILY WELFARE (SHRI RABI
RAY): (a) The State Governments

proposed s Tribal Sub-Plan for
of the State for the

areas
Year Plan 1078-83 and Annual

(b) A list of Scheme proposed un-
aer the Tribal Sub-Plan is given in
the statement enclosed. A sum of Rs,
21933 lakhs has been proposed by
the State Government for the Tribal
Sub-Plen areas for the year 1979-80.

Name of the Schemes

1. %o:plctlnn of Incomplete P, H. C. Building and staff quarters and Sub-

1]
h

P e oo

Control of Communicable Diseases
7. Filaria Control Programme .
8. T.B. Control Programme . .
9. V.D. Control Programme

Hospital & Dispensaries

10. Strengthening of Distt. Headquarters Hospital "
11, Specialist Services in Distt. Headquarters Hospital & T. B. Hospital

12, Strengthening of Sub-Divisional Hospital

13. Specialist services in Sub-Divitional Hospital

14. Improvement in Nursing Care . .

15. Provision of Lab. Servicain PHGs & Referral Hospital

Estt, of 25 Sub-Centres, Building and medicine grant ,
Upgradation of PHGs into 30 bedded Rural Hospital
Augmentation of Medicine grant to F.W, Sub-Centres .
Augmentation of Medicine grant to PHCs & Sub-centres
Comstruction of Addl, Staff qrs. for Sanitary Inspectors/Health Assistant .

16. Continuance of Bedded Hospital in Rural area .

.

6 39
23 6o
315

0 gor

o' 40

1177

. 138

. 1'00

D'.“




2412. SHRI VAYALAR RAVI: will
the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) how many times did Foreign
Minister go out of India since 1977;

(b) names of couniries he had wisit-
ed so far; and

%9 Writtent Angters MARCH 8, 1979 “Writlet Answers o
= fai o kS e
T - R
1 5 8.
17. Strengthening of Rural Health Bervices ) . . 11: 50
18, Strengthening of Rourkela Hospital | . . 450
1g. Strengthening of Rajgangapur Hospital . ) 0" 40
go. Extension of Bacteriological Lab. Services in District Headquarters Hospital o050
21. Improvement of Sanitation in existing Hospital . . . . . 200
Other Programme
22. Expansion of Drugs Peripherial Organisation . . . 0 25
ag. Strengthening of V. H. 8. . . 044
24. Strengthening of Regional P.H. Laboratory . . . . .. 1* 50
as. School Health Services . . . . . . . . . . 1 00
26. Improvement and opening of Homoeopathy & Ayurvedic Dispensaries . 6-24
ToTAL e . . . . 213°33
Forelgn Minister's Visit Abroad (c) amount spent on these  visits

by the Minister plug officials?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL

AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) to (c¢). The informa-
tion is detailed in the statement

placed on the Table of the House.

Statement
Country visited Amount t ti
2P0 et o dcdopun
(Rupees)
1. France ., & . . . na136'0c0 (approx.)
. UK., . ’ . N . . . 19,907 15
g Nepal ., . . e e 7,610 84
4 Tanrania " z ) . . . 73,381'B0  (Approx.)
5. Buwma . . < . e 20,476°20  (approx.)
6. Afghanistan ., , , ,

7348 6o
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61
B V! L
(Rupees)
o UHA & & & ¢ = % 3 o+ w 2,58,027' 74
8. USER . . . . . . . . 20,152° 52
9. Yugoslavia . . . . . . . 72,102 25
10. Bhutam (cost of aircraft charter extra, specified at the end of
statement) . ., . . . . 1,875 oo
11. Nepal . . ) 2 . . . 5 . 1,435 28
12. Pakistan (cost of aircraft extra, specified at the end of
statement) . ., . . . . . 687-30
13. Australia (cost of aircraft extra, specified at the end of
statement). . . . . " . 18,055 91
14. Mauritius . . . . . . " . 58,444 00 (approx.)
15. US.A, . . . . . o . o 5 92,268 20
16, Autria . . . . L L . L 51,745 68 .
17. Ian . . . f . . . ' . 25,905° 20
B. UK. &USA. . ., . ., . . . . 56,295° 57
19. Yugoslavia . . . . . . i : ) 96,064 32
20. Japan, Republic of Korea & Hong Kong . 86,897 00
21. USSR. & Afghanistan . . . ., ., . 67,684-39 (approx.)
22. US.A, , . . . . . . . . . 1,06,87¢ 23
23. Nepal . . . . . . . . . . 4,689°32
24. Mozambique and Kenya e e e e 55,547 19 (approx.)
25. China (cost of airfare) . , . e . 71,160 00

(a) Cost of Charater of aircraft for visit to Australia of Prime
Minister, Minister of External Affairs and delegation. 10,00,000° 00

(b) Cost of charter of aircraft for visit to Bhutan of Minister
of External Affains. , . . . . . . 90,483 34

(¢) Cost of charter of aircraft for visit to Pakistan of the
Minister of External Affairs. . . . 84,118-00

—
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Repains of Rallwsy Quarters

2413, SHRY R. K. MHALGI: Wil
the Minister of RATLWAYS be pleas-
ed to state:

(a) how many complaints and sug.
gestions regarding  repairs, mamn-
tenance, additional facilities and im-
provementg in Reilway Quarters of
Railwaymen from “Vangani’ to ‘Thana’
and from ‘Thana to Kaseva’' stations in
District of Thana (Maharashtra) ate
pending as on 31st January, 1979
Station-wise;

(b) how many of them have Leen
attended to, so far;

(c) whether it is a fact that Govern-
ment have recently earmarked some
amount of money for more amenities
and facilities of quarters of railway-

men and if so, the whole amount of
the scheme; and

(d) how much amount has been #o
far expended on the quarters of above
mentioned stations from the funds of
the salq scheme?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) to (d).
The ioformation ig being collected
and will be placed on the Table of
the Lok Sabha,

Introduction of Local Train between
Thiravalluy and Arkonam

2414. SHRY A, MURUGESAN: Wwill
the Minister of RAILWAYS be pleas-
ed to state;

(a) whether Government 1re aware
that additional loca] train service be-
tween Thiruvallur and Arkonam on
the Southern Railway requested for by
the Non-Suburban Rail Passengers'
Association, Kadambattur has not been
conceded though there is esnough pas-
senger traffic; and

(b) whether Government wil} in-
vestigate and orde; for the extension
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of 441/442 pasienger Triln on the
Southern HRaflway upto Thiruvallur as

extended by the Bouthern Rallway due
to extraneous reasons?

THE MINISTER OF BSTATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and
(b). A representation has been re-
ceived from the Non-Suburban Rail-
way Passengers' Association, Kadam-
battur for gn additional train bet-
ween Arkonamt and Thiruvallur by
extension of 433/444 Arkpom-Re-
nigunta passenger (and not 441/442)
to Thiruvallur, This has not bLeen
found feasible due to lack of ade-

quate stabiling facllities at Thiruvallur .

However, an alternative service is
already aveilabl, in 98 Bangalore-
Madras Passenger scfieduled to leave
Arkonam at 20.05 hours.

Transport Facilities in North Eastern
States

2415. SHRI KIRIT BIKRAM DEV
BURMAN: Will the Minister of
BHIPPING AND TRANSPORT he
pleased to state:

(a) whether the Prime din ster
during his recent visit to Tripura and
other North Eastern states had jdenti-
fieq the lack of transport and commu-
nication facilities in the region 88§
being mainly responsible for tht
backwardness of the region;

(b) it so, what specific road deve:
lopment schemes have been submiti:d
by the Tripura Government for Im-
plementstion during the 1870-80
and under the Bixth Plan period, 8 a8
to ensure accelerateq development of
road transport in tHe States; and

(c) what is Governmemt's decision
thereon?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY
SHIPPING ANp mnsmg

tl
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(SHRI CHAND RAM): (a) to (¢). It
is recognised that one of the main
reasons for backwardness of North
Eastern States, imcluding Tripura is
the lack of adéquate transport and
communication facilities

For the development of Road Trans-
port, the Government of Tripura
has proposed an outlay of Rs. 361
1akhs for the Sixth Plan period 1978—
83 and an outhy. of Rs. 10152 lakhs
for the Annual Plap 1979-80. The
Plan includes acquisition of buses
and trucks, creation of workshop
facilities, garages, passenger amenities
and acquisition of communication
equipments etc, Ay for roads and
bridges, an outlay of Rs. 3356 crores
has been proposed for the Sixth
Plan period includiag rural roads
under the minimum neeq program-
me. The amount in the Annual Plan
for the same proposed is Rs. 6.50
crores. The State Government pro-

fotm swrwa § v st (s ewdtw ge) ¢

(%) 1978 & wrow Wt awT 9 Wil www
® wiwefad s st

poses, wader ti:;1 minimum  needs

s 3 ting
all le:: of population of evem
lesy than 1000

Final allocation of funfls Tor vare
ious schemes of the Anfiua] Pl
1879-80 aad the 1976—83 Plan j yet
to be mad, by the Plenning Com-
mission,
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University Spesial frem Lampur Bor-
dor Narely'to Maurice Nagar, Delhi

2417. SHRI U. 8, PATIL: Wil
Minister of SHIPPING AND
‘TRANSPORT be pleased to state;

(a) whether it is a fact that geaeral
passengers are not permitted to fravel
by the D.T.C, Umwversity Special buses
trom Lampur Border Narela to Maurice
Nagar at 7.50 AM. in the morning; if
so, the reasons therefor and what
plternate arrangements Government
bave made for passengers who have to

‘mvel daily from Lampur Border to
i Delhi between 7.30 AM. to 8.30 AM.
every day;

{ . (b) whether there is a proposal

er Government's consideration to
provide one D.TC. bus at 8.00 AM
daly from Lampur Border to Railwsy
Station or Central Secretariat complex;
1f nol, the reasons therefor; and

(c) whether it is also a fact that
DTC shuttle are not provided on
route No. 131 from Azadpur and Lam-
pur Border on Sundays and holidays;
if 50 the reasons therefor and what
remedial stepg Government propose to
lake to streamline the D.T.C. service
to these rural areas of Delhi?

THE MINISTER OF STATE IN
CHARGE OP THE MINISTRY OF
SHIPPFING AND  TRANSPORT
(SHRI CHAND RAM): (a) No, Sir,
The genera) passengers are permitted
¥ travel 47 the DTC University
Special Buses. However,” student
Passengery do not allow other pas-
sengers to travel M these buses,

(b) A survey ig proposed to  be
tarried out ¢, asdfes the traffic re-
Juirement, A trip will provided,
# 50 warranted after the-Sasessment,
it §00 AM. from Lémpur Border to
Rallway Station.

(¢) Regular serviceg on route No,
1 are opersted between Lampur
Porder gng Delhy Rallway Station
¥ia Azadpur on all days°o? the week.

The Corporation is making all out
efforty for overall improvement of its

services, including those connecting
rural areas.

Insurance of Passengers and Property
on board Inland Water Vessels

2418, SHRI K, PRADHANIL: will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the Central Govern-
ment has recently framed rules for
insurance of passengerg and property
on board inland water vessels; and

(b) it so, the detailg thereof?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT
(SHRI CHAND RAM): (a) Yes, Sir.

(b) The broad detnils of the
Rules are as shown below:—

(1) The Rules have been called
ag the Mechanically Propelled In-
land Vessels (Thirq Party Insu-
rance) Rules, 1978.

(ii) The Ruleg have been brought
into force w.ef, 1-1-1879.

(lii) The Ruleg cover both pas-
sengers gnd propeitiey on board in-
land wvessels.

(iv) A certificate of insurance
hag to be issued by the insurers,

(v) Proceduce for establishment
of a fund which may be set up by
Central Government, State Govern-
ments, Public Sector Undertakings,
ete., certain categories of whose ves-
selg have been exempted under
the Act, has been préscribed for
meeting any liability arising out of
use of their mechanically propelled
vessels,

(vi) Procedure for cooperative in-
surance in respect of veasels owned
by Co-operative Societies has been
prescribed.
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(vii) Procedute for insurance of
the inland wvessels by foreign insu-
rers on the guarantee of an Indian
insurer hag ben prescribed.

(viii) The ruleg are broadly on
the basig of Motor Vehicles (Third
Party Insurance) Rules, 1946.

S.C. & S.T. Employees

2419, SHRI MAHI LAL: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to stale:

(a) total] number of LICs, UDCs
and Assistants in his Ministry includ-
ing D.G.H.S. and its sub-ordinate office
like Central Health Education lureau
separately;

(b) the number of SC & 5T cm-
ployees out of them separately in each
category Department-wise;

(c) whether promotion of 3C & ST
employees is being made according to
the forty-point roster; and

(d) if not, the reasons for not zd-
opting the norms of forty-point roster
and what steps are being tzken in
regard thereto?

THE MNISTER OF HEALTH AND
FAMILY WELFARE: (SHRI RAVI
RAY): (a) to (d). Information is
being collected and will be laid on
the Table of the Sabha.

AqE & arg sfaw  a@gaw
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Measures for Safety in Mines

2428. SHRI M. V. CHANDRA.-
SHEKHARA MURTHY:

SHRI A. R. BADRI NARA-
YAN:

SHRI RAJENDRA KUMAR
SHARMA.

SHRI RAJ NARAIN:

Will thg Minister of PARLIAMEN-

TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether the Union Government

are considering to intensify the mea-
sures for safety in mines and to enforce
the time bound programme for the
purpose; and

(b) if so, the measures being consi-

dered?

THE MINISTER OF PARLIAMEN-

TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA). (a) and
(b). Apart from the general steps
taken by the Government to make

w

orking more safe in all mines, the

following specific steps have been
taken:—

(1) Provision of porfable Metha-
nometers to supervisory personnel.

(2) Installation of Methane moni-
toring system in Degree III  Gassy
Mines.

(3) Supply of self-rescuerg to per-
sons employed in Degree III Gassy
Mines,

(4) Compliance with the prescri-
bed standards of ventilation and
lighting in underground mines.

(5) Supply of protective equip-
ment to workers.

(6) Survey of accident prone
mineg and identification of correc-
tive measures

(7) Identification of the areas and
sources of danger of inundation ¢o
the present workings in coal mines,

2. On the recommendationg of the
Committee on Safety in Coal Mines
constituted by th, Department of
Coal under the Ministry of Energy,
the following time bound programme
of safety measures in coal mines is
under implementatioa by “Coal India
Limited since June, 1977:—

(1) Setting up of Internal Safety
Organisation,

(2) Replacement of timber sup-
portg by Steel props including hyd-
raulic and friction props.

(3) Installation of automatic war-
ning system along rivers, nallahs
etc. to alert nearby Coal Mines of
the rise in water level beyond the
danger mark,

(4) Replacement of lighter sec-
tions rails by heavier sections rails
to reduce haulage accidents.

(5) Imparting wvocational train-
ing to workers.

(6) Broadcasting safety propa-
ganda,

(7) Appointment of workmen’s
Inspectors.

(8) Procurement of sophisticated
safety and rescue equipments.
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2432, SHRI MUKUNDA MONDAL:
SHRI VAYALAR RAVI:

Written Axvwery 84

(a) whether Government are aware
that the armed Chakmas who hed been
driven out from Bangladesh attacked
Indian Civilians causing loss of lives
and properties;

(b) it so, whether ou, armed force
played effective roles to restrict them;

and

(e) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL

AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) Ne, Sir,

(b) and (c). Does not arise.
® wimfalt w fve w qram v
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24%4. SHRI C. K. CHANDRAPPAN:
DR, RAMJI BINGH:

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
be pleased to state:

(a) the figures shown in the live
registers of Employment Exchanges
(according to the educational quali-
fications) of job seekers when the
present Government assumed office in
1977 and what is the latest figures
available from the same source on the
same subject; and

(b) i it shows an increage in unem-
ployment, the reaction of Government
thereto?

Available information is furnished in
the statement attached.

(b) Government are aware of the
seriousness of the unemployment
problem amongst the educateq job-
seekers. The main emphasis in the
1978-83 Plan is therefore on the gene-
rataion of employment, the strategy
being, to adopt an employment inten-
slve sectoral planning, utiliss and
regulate technological change to en-
hance employment and to promote
area planning for full employment,

Number of Educated (Matrtc and
above) job-seekers on the Live Re-
gister of Employment Exchanges
according to qualifications, as on 30th
June, 1977 ang 1978,

Statement

Number of Bducated (Matric and aFove) Job Seckers on’ihe Live Regiser of Empioyment
Exchanges according to qual:fications, as on 3oth June 1977 and 1978,

(In thousands)
Educational level, Number of Edueated
on Live
at the end of
June, 1977 June, 1978
Matriculats . ., . . . . . . . . ag71°9 3261'7]
Higher Secondary (including Inetermediates and Under-Graduates). 132%'9 1583 1
Graduates. e s @ a2 x 9938 11as e
Post-Graduates. . 99'0 108§
Torat (BovoaTep) . . . . . . . 5390-8 GogB- 4
Norz : 1. Information educated job-seekers is collected at half.yearly intervals , at the end
}t:m;gmmw.mmwmmmwwmwm
une, 1
2, Mminﬂ:maﬁmiumreudtlni information and Guidanes '
Bureaux except for thoss in Delhi and tra. .

8. Figures may not add upto total due to rounding off. ]
. +Aﬂmm:qlmrdﬁ&&ewmmmwi

. .mhﬁlnlm all unemployed persons may not register with the
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Allowance to Jobless Persons

2435. SHRI AMAR ROYFRADHAN:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether jobless persons will get
Rs, 35.40 per month in the Capital; and

(b) if so, the facts thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
The Delhi Administration hag not
formulateq any such scheme.

(b) Does not arise.

Cooperation with Japan for peaceful
uses of Nuclear Energy

2436. SHRI BHAUSAHEB THO-

.RAT: Will the Minister of EXTER-

NAL AFFAIRS be pleased to state:

(a) the steps taken for effective
cooperation with Japan ip the peace-
ful uses of nuclear energy; and

(b) whether technological coopera-
tion in third countrjes was discussed
when he visited Tokyo in August 19787

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHR; SAMARENDRA
KUNDU): (a) and (b). India does not
have a bilateral cooperation agree-
ment with Japan in the field of peace-
ful utilisation of atomic energy. There
has, however, been exchange of views
in this regard at the level of officials
with tke Japanese Authorities, the
last such occasion being during the
visit of the Minister for External
Affairs in Japan in 1978.

MARCH 8, 1979
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Maternity Benefif to Females in
Industries

2437. SHRIMATI MRINAL GORE:
Will the Ministey of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

2437. SHRIMATI MRINAL GOLE:
ing the maternity benefit tog the fe-
male employees in case of abortion
induced under the M.T.P. Act of 1971
has been denied tp the industrial fe-
male employees; aad

(b) when this rule ig made appli-
cable to the female employees of non
industrial anq Ministerial cadre, the
reasons for not making it applicable
to female industrial employees?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KIRPAL SINHA): (a) and (bj.
The reference presumbaly iz to the
order issued by the Ministry of
Finance in April, 1975 providing that
abortion induced under Medical
Termination of Pregnancy Act, 1271
should also be censidered as a case of
‘abortion’ for the purpose of granting
‘maternity leave’ under the Central
Civil Services (Leave) Rules, 1572.
These orders are applicable only to the
women employees of the Central Gov-
ernment. Women employed in indus-
tria] undertakings are entitied to
maternity benefit eithér under {he
Employees’ State Insurance Act, 1948
or Maternity Benefit Act, 1961. Both
the Acts already provide for payment
of maternity benefit in""¢ase of ‘mis-
carriage’ which termg would include
abortion induceq under the MT.P.,
Act, 1971.

TE U SEAT 31
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NARAIN): During

THE MINISTER OF STATE
THE MINISTRY OF RAILWAYS

(SHRL SHEO

January, 1970, 44 goods traing were
derailed, out of which 24 derailments
took place at stationa ang 20 i mid-
pections. The prima-fécie causés of
these dersilments are given below:;

m THELE
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No. of
accidents

Cause

(a&tatmhm wmmmww

PANDIT:
SHRI P. M. SAYEED:;
Will the Minister of SHIPPING

AND TRANSPORT be pleased to

"

Failure of equipment :
SHRI BEDABRATA BARUA:

-
(a) Mechanical .
SHRI NIHAR LASKAR;
DR, VASANT KUMAR

{b) Track

Levy Congestion S8urcharg,

2440, SHRI R. V. SWAMINATHAN:

railway staff

Accidental
Threat of Kamikom Conference 0

Cause not yet available.

Faiture of railway staff . .
Faslure of person other than

wmwm¢m

m..m&..m m
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. 1 < 1{’.1..\, 4
(b) if so, the reaction of Govern-
ment;

(¢) whether there ig no control of
Indian shippers or of Government on
the moveg of the Conference;

(d) how far this iy true; ang

(€) what steps are being tskep in
thig regard?

THE MINISTER OF STATE IN-
CHARGR OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CAND RAM): (a) to (c). The con-
gestion surcharge in Madra, port has
been increased to 25 per cent from
8-1-1979 and in Bombay port to 50 per
cent from 12-2-1970. Protest has been
lodged with the Conference againsi
these levels of surcharge angd they are
being persuadeq to reduce the per-
centage. To ensure that vessels do not
suffer berthing delays, several mea-
sures are being taken in the two ports
to reduce the congestion e.g, divert-
h'veuelxtuotha,pon.tothaextent
possible; mudstream unloading in
parges wherever feasible; augmentia-
tion of the sirength of shm labour
and reservation of berths for vessels
ready to load and unload within 48
hours in the Bombay port.

‘o2

2441 SHR] HITENDRA DESAIL
Wil] the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) how many Employment Ex-
changeg are located ip each of the
Stateg and Union Territories;

(b) the annual expenditure on these
exchanges; and

(c) how many from the registered
persons have remained joblesg i, each
of these Stateg and Union Territories
as gn 31st December, 19787

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA)- (a)
and (c¢), Information is furnished in
the statement attached.

(b) Employment Exchanges are run
under the financial and administrative
control of the State Governments.
Information is not therefore readily
available regarding the exact amount
spent on these exchanges. However,
the estimated expendityre on th Na-
tional Employment Service iz Rs. 976
lakhg per annum as reported in the
Employment Service in the Report of
the Mathew Committee on National
Employment Service.

STATEMENT

Number of Employment Exchanges located in cach of the Statesand Union Territories and
number of job-seekery gnthe LiveRegister of Employment Exchanges at the end of Decembe:, 1978

State/Union Territory No of No of job
Exchanges seckers on
. Live Regis-
ter.f*
o)
t. Andhra Pradesh |, . B 23 gBa+7
2. Asam « s @ g0 286y
8. Bihar, . e 40 15037
‘ G“ﬁm‘ - . . . . - 21 M'l
g Haryana . . 25 28’3
6. Himachal Pradesh . . .




1 2 3

9, Jammu & Kasbmir . OO 8 47" 4
8. Karnataka - . 8o 536' 6
9 Keala . . . . .« . . . . . 14 105147
10. Madhya Pradesh N , : . . ¥ 55 756° 4
tr. Maharashtra . : . B . 33 1008+ 5
12 Mampur . . . = . 6 241
13. Mosghalaya, . P e e e 5 10°4
14 Nagaland , . . . . . . 2 9.9
15, Orissa . . ' 17 g8
6. Punjsb ., . ., ., . . . 30 384'6
17 Rajasthan - | . . . . . . . 2l 322'3
18 Sikkim®* | . f . . .

t9 Tamilmada., ., . ., . . , . . 19 96711
20. Tripura ., . . . . 3 68-3
21 Uttar Pradesh . . <N . . . . . 70 1375° 1
22 West Bengal . . i . « e . . 41 1749°0
23 Andaman & Nicobar Islands, | . . . . . 1 68
24. Arunachal Pradesh® . . . . . : .

25. Chandigarh . . 1 487
96. Dadra & Nagar Haveli® . P . . :

27, Delhi , ’ . . " . . . f 3 ma 7
@ Ga , , ., . . . . . . . ! 267
9. Lalshadweep ., . ., . . . . . . 1 80
¥ Migoram , . . . . . . . . 3 104
3. Pondicherry ., . . . . . . . 1 274

Awp Ivota Torar ¢ . . . . . . . . 535 12,6778

- S

Norz : g, @Exclu les University Employment Inf tion and Guid Bureaux.

2, **Excluie figuresin respect of University Employment Information and Guidance
Bureaux except for Delhi mdMalurtly

3:*No Enployment Exchange is functioning in these States/Union Territories.
4. Kllthe job-zeckersregistered with the Emplovment Exchanges are not necessary un-

5. Registration being voluntary, allunemployed persons maynot register with the Ex.
6. Figures may not add upto total due to rounding off.
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Peisng 4o delp in Tonge Ship
Building

2442, SHRI NIHAR LASKAR;

SHRI A. R, BADRI NARA_
YAN:

SHRI M. V. CHANDRASHE.
KHARA MURTHY:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(&) whether it 15 a fact that Poland
hag agreed to help in Cargo ship build-

{b) it so, whether Module Cargo
ships with Polish collaboration will
be vonstructing a Hindustan Ship
Building Yard in Visakhapatnam;

(c) if so, when the first ship is likely
to be launched; ang

(@) whether any mgreement has been
there in this regard?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) to (d). An agree-
ment was signed between the Hindu-
stan Shipyapd Limited, Visakha-
patnam and M/s, Z. P. M. H. Cegielski
of Poland in February, 1978 for coope-
ration in design ang construction of
ships at Hindustan Shipyard. The
Agreement broadly provides for
serutiny and optimisation by the
Paolish firm of the basic standary de-
sign developed by the Hindustsn
Shipyard Ltd. for constructing a range
of vessels between 14,000 DWT and
27,000 DWT covering Cargo Liners,
Semi-containers ang Bulkcarriers and
providing expertise for ensuring ful-
filment of the design parameters. The
Agreement camg into force in Jume,
1978 after approval by the two Gov-
ernments. No coniract for construc-
tion of ships of this, standurd design
has so far been designed by Hindustan
shipyard with any shipping company.
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2444 SHRI SUBHASH CHANDRA
BOSE ALLURI; Will they Ministey of
RAILWAYS be pleased to state:

(a) whether it is 5 fact that Indo-
Bangladesh Rallway discussion was
held recently and they haye settled
outstanding issus between the two
countries; and ’

(b) if 30, the details thereof?

TEE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NAKAIN): (a) and (b).
A meeting’ of officialy of Bangladesh
and Indian Railways was helq at
New Delhi from 26-12-1978 1o 2-1-197)
to review the progresy of action taken
on the decisions arrived at in an
earlier meeting held at Dacca in Sep-
tember, 1877,

At this meeting, various outstanding
issues relating to the setflement of
claims in respect of interchange of
railway trafic and utllisation by
Bangladesh of the Rs. 8 Crore Credit
given to them by the Government of
India were reviewed and settled.
Claims preferred by Indian Railways
and outstanding against Bangladesh,
as at the end of October, 1078, under
various categorieg like wagcn hire
charges (Rs. 134.19 lakhs), loco hire
charges (Rs. 33.52 lakhs) ang ruiscel-
lencus items (Rs. 4.02 lakhs) were
discussed at this meeting. Since the
acceptance of these claims was pend-

2445. SHRI  ISHWAR CHAU-
DHRY; Wil} the Minister of
RAILWAYS be pleased to state:

(a) whether there i3 any Proposal
under the consideratiop, of Gowvern-
ment to start a direct train from
Ranchi to Madras; and )

(b) if so, by when this train is
likely to be introduced?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and (b).
It has been agreed to in principls to
bifurcate 89/80 Madras-Bokarp Ex-
preas with one part going to Ranchi,
thus providing direct service between
Ranchi and Madras. | However, this
can be done only after dieselisation of
89790, which has not been found
feasible at present due to shortfall in
avallability of dlesel locos. As soon
as the availebility position of diesel
locos improves, the position will be
reviewed,

Nationa] Status of Trade Unions

2446, SHRI K. RAMAMURTHY:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) the name;s of Trade Uniong that
have lost the National Status as
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s resylt of the verificption proceed-
jngs conducted by the Minisiry;

(b) the names of Trade Unions fhat
have been invited by the Ministry of
Labour for comsultations on the In-
dustrial Relations Bill; and

(c) the names of Trade Unions that
atiended the meeting?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
General verification of membership of
central trade union organisations is
undertaken by Government from time
to time for the purpose of represen-
iation on tripartite bodies and con-
{erences, Representation so given to
the organisations may vary depending
on the nature and composition of the
tripartite body or the conference con-
cerned.

(by) and (c). No meeting has laken
place with Trade Unions ia connec-
tion with consultation on the various
provisions of the Industria] Relations
Bill, after the Bil] was introduced in
the Lok Sabha on 30th August, 1378.

Financial help {0 River Transport

2447. SHR1 BEDABRATA' BARUA:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

() whether it iy g fact that river
transpory is pot provideq with cheap
finance, as are provided to Sea Trans-
port even though Sea Transport {s
operated mainly by Big Houses;

(b) what is the prov.sion made for
cheap Finance to fiver Transport in
g;-e Eastern area ang the detalls there-

; and

(c) whethey Government has any
scheme to provide river {ransport with
finpnee at rates equivaleps: 1o the
S.DFC, rates?

THE MEVISTER "0F ' §TATS 1N.
CHARGE OF TR MINIBTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) It is & fagt that

(b) and (c). A scheme has been pre.
pered for subsidising the rates of
interest for loans being sdvanced to
Entrepreneurs for acquisition of wn-
land vessels as also for modernisation
of inland vessels through nationalised
banks and other Government Finan-
cial Institutions. This scheme is still
under examination. A provision of
Rs. 1.00 lakh has been made for the
entire country ih the current financal

year's budget for interest subsidy
being advanced to the banks in case

the stheme iy Analised.

D.T.C. Bervices

2448, SHRI RAJ KRISHNA DAWN,

SHRI KACHARULAL HEM-
RAJ JAIN.

SHRI SUKHDEO PRASAD
VERMA:

(a) whether Government gre aware
that the Delhj Transport Corporation
services are deteriorating day by day;

(b) is it a fact that Delhi has essily

(0) if so, what remedial steps are
taken by Government to improve the
servics of D.T.C;;

(d) it not, how grievances are still
expressed every day through news
papers by the passengers for non-
#toppage of buses, jrvegwiar

:
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(¢) whef vther effective modey are
existing to register public complaints
and the existing procedure to attend
these complaints?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT
(SHRI CHAND RAM): (a)
Tt would ntt be correct to say that
the services provided by DTC are
deteriorating day by day. In Jan-
uary 1978 DTC had only 2131 buses
on the road operating 27041 trips
daily covering 4.86 lakh kilometers
and carrying 22.50 lakh passengers.
As against this in January 1979 DTC
had 2388 buses on road operating
daily 20,230 trips covering 521 lakhs
Kms. and carrying nearly 25 lakh
passengers,

(b) No, Bir. As one of the indi-
cators of reliability, comparative posi-
tion of breakdowns shows that the
breakdowns per 10,000 KMo,
for DTC  during 1077-78 was
487 whereas it was ag high
as 14.78 in case of Ahmedabad Muni-
cipal Transport Services. The ac-
cident figures per lakh Kms. for 197%7-
78, in respect of B.EST MT.S.
(Ahmedabad), Pallavan and D.T.C.
were 8,82, 282, 2.40 and 1.87 res-
pectively. The kilometres operated
per vehicle for the year 1877-78 in
respect of M.T.S. (Ahmedabad), Pal-
lavan and DTC were 182, 217, 228

respectively.

(¢) Continuous efforts are being
made to optimise the fleet utilization,
augment the fleet of the Corporation
and improve efficiency of its opera-
tions, so that more reliahle and effi-
cient services could be provided to
the commuters in the Capital

(d) The mumber of such com-
plaints has considerably reduced No.
of complaints against behaviour of
the bus crew and operation of ser-
iceg efe. fell from 548 1n Sept. '78
© 351 in Jan, "9,

(8) Compisint Books have been

thine-keeping booths. Complaints are
also received by post. Suitable de-
partmental  disciplinary action is
taken, after due investigation, against
the erring staff,

Amount spent on Labour Welfare

2449. SHRI T. §. NEGI: Will the
Mirugter of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
state;

(a) the total amougnt being spent on
the labour welfare work by the Gov-
ernment of Indig during 1978-79; and

(b) how much is being proposed to
be spent gn labour welfare during
1979-80¢

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND.
PARLIAMENTARY AFFAIRS (SHRI
LARANG SAI): (a) Welfare funds
have been constituted by the Ministry
of Labour so far for workers
employed in Coal Mines/Iron. Man-
ganese Ore Mines/Mica Mines/Lime-
stone and Dolomite Mines and in
manufacture of beedis. The estima-
ted expenditure on welfare work
from these funds during 1978-7% is
Rs. 13,87,99,000.

(b) The estimated expenditure on
these during 1970-80 will be Rs.
19,89,10,000,

Parce]l Office of New Delpi Station

2450. SHRI SIVAJI PATNAIK: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether it iy a fact that a sepa-
ratg counter has been createq in Par-
ce] Office, New Delhi station for the
last one year for booking of merchan-
dise goods as luggage after 17 hours;

(b) it s0, whether the quantum of

wovided with bis conductor and st  work-load offering justifies it; angd

- 4

i b
s bt (A0 -
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(c) it not, reasons for allotting ge-
parate set of staf? in view of all~-round
shortage of parcel staff?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
BHEO NARAIN): (a) to (c). A counter
has been opened in Parcel Office, New
Delhi ag an additional passenger
amenity and to ease the congestion of
general merchandise packages near
and around the Luggage Office which
ig located adjacent to the Entrance and
Exit gate for With the
opening of this counter, the hindrance
to the free movement of passengers,
which was causeq py the congestion
of packages, has been eliminated. No
separale set of staff has been posted
ag the existing staff who work between
14 hre. and 17 hrs. on other seats or
Parcel/Luggage counter also work on
this Luggage counter from 17 hrs. to
22 hrs,

Sale of Antibjotics Drugs

2451. SHRI D. D. DESAI: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

. (a) whether Government is con-
sidering any proposal to strietly em-
force sale of drugs, more particularly
antibiotics, on prescription of a doc-
tor w]y: 1 " ., j

(b) if not, the reasons therefor; and

(¢) considering the fact that even
Schedule drugs are freely sold by

chemists, what steps do Government
contemplate to enYorce drug sale re-
gulations?

-

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): (a) No Sir, because gven under
the existing rules (le. Druggs and
Cosmetlcs Rules) no drug can be sold
except under a Licence issued by the
Licensing Autharity appolinted by the
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(¢) Under the Drugs and Cosmetics
Ruleg Scheduled Drugs (Schedules H
ang L) should not be sold except on
the prescription of doctor. However
if individual cases of sales of drugs
in contravention of the existing provi-
siong of the law are brought to the
notice of the State Drugs Controllers,
prosecution will be Ilsunched under
the law ag such sale of drugs is an
offence under the Drugs and Coametics
Act. Any person found guilty of such
offences is punishable with imprison-
ment for a term which may extent
to three years, or with fine or with
both.

A cup of tea at 25 palse

2452. SHRI M. RAM GOPAL
REDDY: Wil] the Minister of RAIL-
WAYS be pleased to state:

(a) whether Government have
decided to reduce the price of a cp of
tea to Paise 25 at rallway plstforns;

e £
g

3

£

§
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Technical
Associa-

Recommendations  of
Committee of Tuberculosis
tion of India

2453. DR. P. V. PERIASAMY:
Will the Minister of 11IEALTH AND
FAMILY WELFARE be pnicased to
state:

(a) the action taken on the reco-
mmendations made by the Technical
Committee of the Tuberculosis As-
sociation of India to ensure effective
implementation of the National TB
Control Programme;

(b) whether the Government has

considered the recommendation that

. TB Drugs should be exempted from

the customs duty in view of reported

wncrease in the incidence to the extent
of 90 lakh active TB cases; and

(c) if so, the decision of the Gov-
ernment on this particular recommen-
dation?

THE MINISTER OF HEAJ.TH AND
FAMILY WELFARE (SHRI RABI
RAY): (a) Most of the recomracrda-
tions made by the Technical Com-
mittee of the TB Association of India
regarding effective implementation of
the National TB Progrsinma= have been
incorporated for implementation dur-
ing the Sixth Plan. Necessary
guidelines have already been

" issued to the State Government for
Mhe improvement and effective imple-
mentation of the TB Programme.

‘ (b) Yes.

(¢) Rifampicin has been exempted

from customg duty and utherg duty on

« D-2 Aminobutanol used for manufac-

ture of Ethambutol has been reduced
from 75 per cent to 25 per cent.

Leprosy relief in Tami] Nadu

2454, SHRI C. N. VISVANATHAN:

Will the Minister of HEALTH AND

¥ FAMILY WELFARE be pleased to
state:

(a) whether Government are aware
of the particularly good work done in
Tamil Nadu for leprosy relief;

(b) if so, the salient features of the
work done in that part of the coun-
try;

(¢) the concrete assistance propos-
ed by the Central Government for
this essentially social and humanita-
rian work; and

(d) whether Government have
urged other States to fall in line with
Tamil Nadu in this noble endeavour?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): (a) Yes.

(b) A statement containing the
required informatioa is attacked.

(¢) For 1978-79 provision of Rs. $1.€0
lakhs exists for assistance to Govt.
of Tamil Nadu.

(d) Yes. Similar assistance as for
Tamil Nadu is available from the
Central Government to uthie, States
for implementation of National
Leprosy Control Programme.

Statement

Salient features of work done by Govt.
of Tamil Nadu for Lcprosy Control

1. The State Government have
successfully implemented ilie targets
given by the Centre under ihe Cen-
trally sponsored National Leprosy
Control Programme.

2. The State Government have c¢a-
ordinated the efforts of all voluntary
organisations in the field. thus cover-
ing the entire State by the establish-
ment of  Leprosy  Coairol Units,
Voluntary Survey, Education and
Treatment Centres, .Establishment of
Leprosy Centres, Leprosy Hossitals
and temporary Hospialisation wards
attached to the District and medical
college hospitals.

3. House to house examination of
population, school children and child
contacts has been undertaken.

4. Health education hag been under-
taken through specially trained leprogy
wokers and through general out-door



1070 Written Anppers

clinies with & view,_to early detection
of pases, ‘

5. By these measures out of esti-
mated 7 lakh cases of leprosy 628
bakhs have been detected and 4.83
lakhg cases have already been regis-
tered for treatment. On an average
5000 additional new caseg are detected
per month and about 3000 cases are
discharged per month from the list as
cured.

ERailway Division at Trivandram

2455. SHRI M. N. GOVINDAN
NAIR: Will the Minister of RAIL-
WAYS be pleased to state what
progress has so far been made on the
work of proposed Railway Division at
Trivandrum in Kerala?

THE MINISTER OP STATE IN
THE MINISTRY OF RAILWA\S
(SHRI SHEO NARAIN). The
decision on the formation of a
new full-fledged broad gauge divi-
silon on BSouthern Rallway with
headguarters at Trivandrum had been
taken a long time ago. Its imple-
mentation has, however, got delayed
on the question of defininy its terri-
torlal jurisdiction, in view of a large
number of representations from vari-
ous interests in North Malabar, Pal-
ghat and Cochin areas protesting
vehemently ageinst major changes in
the existing Olavakkot Division and
purticularly against taking sway of
Mangalore-Shoranur section. These
strong feelings were sought to  be
assusged by limiting the jurisdiction
of the new division from Trivendrum
to only, But since this al-
N rative. coosideratly redusced  the
roule kilometrage which would have
made the givisen non-visbls it waa

MARCH A, 307% [(Wuify busiii ™ - zog

decidad to A

diction over the -11
Shoranur— tion
develop it further, in dll. couree,
a full-fledged division when enough
additional broad gauge jurisdiction
could be added to it to make it
viable.

&nd
as

Unfortunately, the above scheme
too did not find favour with people
of Kerala. The State Governn.ent
also stated that they would not be
able to offer Jand free of cost as pro-
mised earlier unless a full-fledged
division at Trivandrum was formed
In the changed background, the Chief
Minister of Kerala was reguested to
reconcile the differences among vari-
ous partles so as to evolve a suitable
solution for the proposed Trivandrum
Division, which will be acceptable
to all and also be viable. The Chief
Minister of Kerala convened an all
party conference on 21178 at Tri-
vandrum with the Members of
Parlhlament from the State, representa-
tives of the political parties
and party leaders in the
Council of Mmmsters to finalise
the issue, In the meeting although a
unanimoug resolution was passed on
the formation of new division, the
question of defining its jurlsdiction
was left to the Railways to suit their
requirements. But immediately after
this meeting, representations opposing
the resolution were again received in
bulk.

For a full-fiedged division at Tri-
vandrum, the visble Iilometrage
on the broad gauge will have to
be at lesst 600 kilomeires. It
is not possible to obtain m:ﬁllh
without M ore-Shoranur Lon,
Assuehtl:lgxlidm&w
hag again been requested sither t0
reconcile the differences amd define
m»whhhbomd:;hbrhﬂ"
Division or to agree to the i

initially, of a s Whe
wmum&!hw
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Potency of Medicines of Homoeo-
pathic

2457. SHRI  SHANKARSINGHJI
VAGHELA: Wil the Minister of
HEALTH AND FAMILY WELFARE

be pleased to state:

. (a) whether it is a fact that there
I8 no means with the Governmeat to
check the potency of medicines of
Homoeopathy being supplied to
Homoeopathic C.G.HS. dispenenries
by varidus manufmsturers;

(b) it so, the Tessoms thersof;

THE MINISTER OF _
AND FAMILY WELFARE; (
mm}: (a)} There are no means
avpilable with the Government to
theck potency of medicines of Homoe-
opathy beyond 6X.

(b) So far there hag been np tech-
nijue svailable to detect  higher
patencies although efforts are being
made to evole techniques

(c) The Government has set up a
Pharmacopeia Laboratory with the
functions of Testing Laboratory. It
is possible to check the basic prepara-
tions, raw matertal, and finished pro-
ducty like mother tincture and low
potencies.

(d) The Pharmacopoeia Laboratory
as wel] as Central Council for Re-
gearch in Homoeopathy are trying to
evolve techniques of detecting high
potencies and are being equipped
with the scientific instruments for

thig purpose,

Amendment to Employment Exchange
Act and Rules

2458. SHRI GANANATH PRA-
DHAN: Will the Minister of PARLIA-
MENTARY AFTAIRS AND LABOUR
be pleased to state:

(a) whether the Government of
Orissa has semt any proposal o the
Central Government in January, 1978

Employnrent

for amendment to the
Exchange (C.N.V.) Act, 1950 and Em.

ployment Exchange (CN.V.) Rules,
1960; and
) if so, thy details therees awd
the action tiken by Govermment -
thareon?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS ANP LABOUR
(SHRI RAVINDRA VARMA): (a) Yes.

Bir, )
() The propossly related to: tak-
= t Exchanges; providing for
H ng
more sfripgent punighment in case =t
default; deletion of the provision rutat-



from Bombay to Gandhinagar;

{b) whether Government are aware
that of the total of 7,688 Kms. Line
under the Western Railway, only 140
Kms. are in Maharashtra, the remain-
ing being in Gujarat and Rajasthan;
and

(e) if so, Government’s reaction

thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Yes.

of a Railway iy primarily with
tomal e Mm

Delay in issue of Passports
2460, SHRI KANWAR LAL
GUPTA:
SHRI LAXMI NARAIN
NAYAK.

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whethey Government are aware
of the fact that there is still a great
delay in issuing the passports;

(b) give the number of applications
where passport was not issued even
after 8 months in the last 2 years; and
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of passports due to reasons of non-
compliance with passport requiremenis
by the applicants (as explained further
below). The net arrear position of
applications pending for more than six
mionths as on 28-2-1979 (with the
exception of the Calcutta Office) is,
therefore, 6,400,

A gtatement showing *the arrear
position of passport applications which
are more than six months’ old in the
various offices, office-wise is placed on
the Table of the House.

¥y SVWE AMMESSS
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(c) The arrear position, at the
beginning of 1978 was, 4.63 lakh pend-
ing passport applications in all offices.
A concerted drive had been launched
by Government to clear the arrears
during 1978, including employment of
additional clerical staff. As a result of
this review, the net effective arrear
position (excluding applications whicn
are five weeks old and lesg which are
fresh applications under . processing
and which cannot, therefore, be treat-
ed as arrears) as on 28-2-1979, has
been brought down to 18,191.

St.tzment
Position reg1-ding applications move than Six months old as on 28-2-79 which were pending issve of
pass ports.
Station Number of Number out Netarreas
applications of them pen- positoin as
- more than  ding due to on 28-2-79
six months’ reasonsof of applica-
old, perding non-Com - tions
as on pliance by pending for
28-2-1979 applicants more than
six months
1 2 3 4
1. Ahmedabad . . . . | . 687 580 98
2. Bangalore . 2,684 2,684 Nil
3. Bhopal . . . . . Nil Nil Nil
(office
opened on
- 17-10-78)
™\ 4. Bombay . ) ; ) : 4,000 3,700 300
5. Calcutta . . . . . Information Awaited
6. Chandigarh ; . . . 6,309 6,309 Nil
%7. Delh i, 748 Go1 147
8. Ernakulam 9,210 4,759 4,451
9. Hyderabad , . 2,828 2,380
10. -Jaipur, . ’ . . . . 270 270 448
11. Kozhikode |, g62 60 ‘o2
12. Lucknow . . . . . 2,445 2,445 Nil
13. Madras . . . i s 1,786 1,732 54
- 31,920 25,529 6,400




Controller at Guntakal or the ASM on
duty that day;

(¢) the reasons for such wrong
taking of trains; and

(d) whether any inquiry has been
conducted into the matter and the
result thereof?

THE MINISTER OF STATE IN TIIE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b). There
was no accident at Yadagiri station on
2nd or 3rd December, 1978. However
on 3-1-1979 while @ Up Bombay-
Madrag Mail was being sdmutted on
2nd loopline of Yadagiri station a rail-
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Inadequate berthing faeility in
Bombay Port

2462. SHRI G. M. BANATWALLA-
Will the Mimster of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that only
one berth in Bomboy Port is made
continuously available for cement-

: (a) Bombay Port
found it possible to provide one berth
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Medical Colleges

2463. DR VASANT  KUMAR
PANDIT: Will the Minister of
HEALTH AND FAMILY WELFARE

be pleased to state:

(a) the total number of medical
colleges in the countiry and the sanc-
tioned number of seats in them cate-
gory-wise (i) Government Medical
College (ii) Private Medical College
(1ii) Municipal Medical Colleges and
the Division of Seats for (1) Allopa-
thy (2) Ayurvedic (3) Homoeopathic
and (4) other systems;

(b) whether it is a fact that the
sanctioned number of seats and in col-
legey are inadequate and several eli-
gible students have to seek other ca-
reers; and

(c) what is the mmm

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): (a) The required information
is given in the enclosed statement.

(b) These are considered adequate
50 far a8 cwrrent and immediate
national needs are concerned. How-
ever, these fall short of the demands
in 85 far as applicants are concerned.

(¢) The number of doctors enrolled
in the Indisn Abroad Sectlon of
National Register of the Scientific and
Technica] Personnel (CSIR) as on
1-1-19%% in 4258,

L. Alopathic System

e o
an
admission cepecity of 13,118 (1977).

The category.-wise distribution of the
sents lg ag follows:

No. of Admig-
Medicat sion,
(i) Govt. Medical
Colleges . " & 88 g.505
(ii) Arivate Mrdao:l
Colleges 13 8 (%
(iid) Municipal Mcdlul
Colleges . 5 744
Torar : 106 11,16
2. Ayurvedic Ssystem
As on  1-1-1977, there were &%
medical colleges with an admissi,n
capacity of 3664,

3. Homoepathic System

Ag on 1-1-1078, there were 1if
Colleges. The admission capacity 14
not gt

Central Council of Homoeopathy is yet
to be implemented.

4. Other Systemw
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5. Efcar 15,145
& fgmaw  wiw 3,145
7. W Wit wrefic 5,314
8. waige 50,186
s S 14,464
10. Wy WAW 19,256
11. wgrOey; 47,731
12. wfge 212
13 vy 1,454
14, ey 1,196
15. e 10,197
16 Ay 27,690
17. gaeam™ 29,842
18, fafern 851
19 aferry 52,319
20. fagu 1,748
21 IAT AW 42,668
22 ofrew  dma 13,618
23 wogm  wre faware diq
Lici 541
24. UETAN AW 1,000
25. wwiiny 1,000
26. Ty W WA g 160
27. fewlt 218
28. et , Taw WY fog 853
29. wwiiy 160
30. ey 89
31, ety 513

Poreibly steppage of Quilon-Madras
Mail gt Tenmalal Raflway Station

2460, SHRI M. ARUNACHALAM:
Will the Minister of RAILWAYS bf
pleased to state:

(2) whether 108-Quilon-Madras
Mail was stopped hy Raflwsy Km-
ployess oo are alleged 16 by Maxa-
lités for two hours on the 36%h Janu-



&

121 Written Answers PHALGUNA 17, 1000 (SAKA) Written Answers 133

ary, 1979 at Tenmalal (Ghat section)
in Madural Division of Seuthern
Railway =nd thereby ceuved great
inconveniente and agony to the
travelling publie; :

(b) what actlon' the Divisional
Railway Administartion hss taken
sgainst the culprits to maintain dis-
cipline and smooth running of trains;
snd :

(c) if ng action taken by the Police,
what is the departmental action taken
on those employees whose names were
already reported by the Railway In-
telligence?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEQ NARAIN): (a) and (b). On
26-1-1979, » group of rajilway
ing gang staff gquatted in front of the
Pav Special at Tenmalal station
demanding payment of overtime and
flood advance, etc. They also detained
106 Quilon-Madras Mail for about 90
minutes. However, on arriva] of the
local police, the agitators dispersed
peacefully.

(c) Suitable departmental discipli-
nary action has been initiated against
these employees,

Homoeopathic Dispensaries

2467, SHRI PRADYUMNA BAL:
SHRI MANOHAR LAL:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) how many homoeopathic dis-
vensaries C.G.H.S. are functioning in
Delhi and their locations;

(b) whether all these dispensaries
are independent units;

{d) when such Homoeopathic dise-

THE MINISTER
FAMILY WELFARE (SHRI RABI.
RAY): (a) There are three C.O.H.S.
homoeopathie at R K
Puram, Dev Nagar and Gole Market
a’zj‘w‘:d o units at Darya.
in Delhi

(b) and (¢) The three dispensaries
are functioning independently. The
two Homoeopathic units started in part
(a) each have a homoeopathic doctor-
but are functioning under the over-ali
administrative control of the Medical
Officer in-charge of the Allopathic
dispensary to which they are attached,

(d) There is no proposal at present
to make the two units referred to'in,

part (a) above independent units.

Issue of permits to Commercial
Vehicles

2468. SHRI C. R. MAHATA; Will
the Minister of SHIPFING AND.
TRANSPORT be pleased to state: \

(a) whether it is a fact that Gov-
ernment have any intention to issue-
more permits to the commercial vehi-
cles on the route Delhi to Ghaziabad
and nearby places of Delhi for the-
public facilities as well as to abolish.
monopolistic system; and

(b) if so, what are the details in

this regard and if not, the reasons.
therefor?

THE MINISTER OF STATE 1IN
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£b) Issurance of permits for inter-
Skate route between WP, and Delhi
are governed by the reciprocal
agreement. The existing agreement
was entered into in October, 1857
and the revised agreement is under
cengideratton of the Government of
Uttar Prdesh and Delhi

Loan Sanctiomed and Disbursed to
Shipping Companies

2468. SHRI S. R. DAMANI:
SHRI JYOTIRMOY BOSU:

Will the Minister of SHIPPING
AND THANSPORT be pleased to
wsterte:

1978 to 31st December, 1978;

(b) also the amount of loans re-
paid and interest paid by the com-
panies during the period 1st April,
1978 to 31st December, 1878; and

(c) how much tonnage added or
to be added in view of the loans sanc-
tioned/disburseq during the above
period?

THE MINISTER OF STATE 1IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT
(SHRI CHAND RAM)

(2)

Loan Disbursed
(includes payments
against loans sanc-
tigned prior to
1-4-1978.)

Loan sanctioned

Public Sector .
Private Bector . . . . .

(®b)

© Gi,400 GRT.

(In crores of rupees),
39°91 4174
i'Jo0 29 40

Loans repaid Interest repaid.
(In crores of rupees),
79 7:76
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Seminar on Modermn Heslth Educatien
PR m :

W71 SERI P, X. KODIYAN: © Will

the Minister of HEALTH AND

FAMILY WELFARE be pleased to

state;

(a) whether a seminar was recent-
ly held in the Capital to evolve moda-
lities for building a modern health
education system in the country;

(b) if so, whai were the recom-
mendations made by the seminar; and

(c) the decisions taken by Govern-
ment thereon?

THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRI
RABI RAY): (a) No, 8ir, However,
the two following workshops were
held in New Delhi: —

(i) National Workshop on “School
Health e” from Novem-
ber 28 to 1st December, 1978:;

and (ii)National Werkshop on
“Integration of Health Education
in the undergraduste Medical Cur~
riculum from 17 to 18th Janusry,
1979.

(b) The Primary recommendations
made by these two workshops were
as follows: —

(i) Netionasl Workshop on School
Health Education

(a) Comprehensive manual on heal-
th education be prepared for the
instructors and other field funetion-
aries in the National Adult Educa-
tion Programme;

(b) The pattern adopted Ly the
Central Board of Secondary Educiu-
tion for teaching health education in

(c) The Health Xducation and

Ndueation should be tau-
Eht by integrating its contents with
other yubdect arees liks environ-
mental studies, languages and phy-

sical education at primary stage of
education; e

(d) Crientation programme for tra-
ining of inservice teachers beorgan-
ised go that the subject could be
taught effectively in classes; angd

(e) Instructional material both for
the teachers and students need be

developed.

(i) iNational Workshop on Integration
of Health Education in the Under-
graduate Medical Curriculum.

(a) Modification of the existing

curriculum of under-graduate - medi-
cal education:

(b) all the disciplines and depart-
ments of medical colleges to partici-
pate in training of the medical gra-
duates for health education and for
integrating health education in teach-
ing and services; and .

{c) training of temchers and me-
dical administrators through series
of seminars/workshops at regional/
State level

(¢) The recommendations made
by these workshops are being sent
by the Ceniral Health Education
Bureau to concerned authorities for

implementation.

Relief to Shipping Companies under
Financial Relief Assistance

2472, SHRI KUMARI ANAN-
THAN: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

{a) the names of Shipping Com-
panies and the guantum of relief/
assistance received by them under
the Financial Relief Assistance an-
nounced by Govemment by the end
of November, 1878; and

(b) how many shipping companies
have been closed because of cash
flow problems and how many ate on
the brink of closure duye to the same
reason?
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ment hive sppeovell so fay the fol-
lowing reliefs under the oew guide-

SHIPPING AND TRANSPORT lines amnotinced by e’ Govern-
(SHRI CHAND RAM): (a) Govern- ment in October, 1978:—
Corpaestion "L
o L
(i) Moratorium on SDFC repayments during 1978-79. . 1943°00 34071
(ii) Conversion into loans analogous to SAFAUNS. g182- 00 83 6o
(iii) Additional loans against past acquisitions, . . " 323 50

(b) Government are not sware of
any shipping company which has
been closed because of the cash
flow problems arising out of the
current freight recession affecting
the shipping industry. It would not
be possible to indicate also as to
how many of the companies are on
brink of clouse as this fact, among
other things, will depend on the in-
tention of the creditors.

Deterioration in Infinstrial Relations

2473, SHRI CHITTA BASU: Wil
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state;

(a) whether there hag been deter-
joration in the industrial relations
during December, 1978 to February,
1979;

{b) it so, the reasons therefor; and

(c) the steps taken or proposed to
be taken by Government to improve
the industrial relations?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LA-
BOUR (SHRI RAVINDRA VARMA):
(a) Statistica in regard to the
number of mandays lost due to
atrikes and lockouts for the month
of December, 1078 are provisional
whereas, the figures for the months
of January and February, 1979 are

still awaited from State Govern-
ments; till such reports are available
it is not possible to reach any con-
clusion,

(b) In view of (a)
question does not warise.

above, the

(¢) The industrial relations situa-
tion is under the constant watch of
the Government. The Industnal
Relations Machinery both at the
Centre and in the States continues
to make efforts to minimise work
stoppages through informal media-
tion, conciliation, adjudication or
arbitration, us necessary, under the
existing statutory provisions and
voluntary arrangements,

Relay fast in Western Rallway
Workshop

2474. SHRI VINODBHAI B
SHETH: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it iz a fact that Rail-
waymen working in workshop in
Jamnagar, Western Railway were on
relay fast during December, 1978,
January/February, 19790 for 66 days:

(b) whether the Railvrsy "Minister
has assured continuation.of weskshop
at Hepa station on Western Baitwey;
.“ Al u L]
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(c) whether he will assure to con-
tinue the workshop at Hapa looking
after comwersion of broad gauge of
Okha-Porbandar-Viramgam line?

THE MWISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Yes.

(b) and (c) There is no Railway
Workshop at Hapa at present. But,
it is proposed to shift the Workshop
at Jamnagar to Hapa and for this
purpose suitable provision has already
been made in the Railway Budget.

Extension of Railway Line from
Chembur to Mankhard

2475, DR. SUBRAMANIAN
SWAMY: Will the Minister of RAIL~
WAYS be pleased to state:

(a) whether the Ministry proposes
to construet an overbridge mnear
Chembur Railway Station and also
cxtend the rallway line from Chem-
bur to Mankhrud;

(b) if go, the details thereof; and

(c) whether the Ministry realizes
that the volume of commuters' traffic
between Chembur area and rest of
Bombay has outstripped the provi-
sions made by Gowernment to service
that traffic?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Yes.

(b) It is proposed to construct a
road over-bridge in replacement of

existing level crogsing No. 13 M at
km 17{9-10 at Chembur at the request
of the Corporation of

Greater Bombay. A single track line
already existy from Chembur to Man-
khurd. Doubling of Chembur—Man-
khurd: Single Hne Section is in pro-
gresa, .

(¢): Yas.
62 L83,

Weliten Answery PEALGUNA 17, 1900 (SAKA) Written Angiiers

o3 we/6d wrow wiidt wr vy Romr vt

mzmwia;mﬁi (?m
i?r}uﬁﬂn(é’;w “'“m:tfmx;
ford gt 35 gwfed gin

mfgﬁﬂ wT qu-ert iveafafoe 3 ¥ T
g, foret gedipfy € o g & :
sror ¥ %:ou-u:;z-un}"

STy 1200-3008)
owtRavum  (7en-1300) .

1304

)f



T ERANTH b, e

Writhn ity 12
Commission, Kandy, have to il the
following requirements:—

(i) furnish documentary avidenes
to establish that they are indeed
stateless and eligible for Indian
ritizenship;

() to tike outh of allegiciwke and
obtain travel dacuments; snhd

(iil) to obtain ‘family cards’ which
entitle them for rebabilitation ussis-
tance on reaching Indit To com-
plete the process they do face sothe
untvoidable hardship,

(¢} However, in order to minmimise

" 24719, SHRI ARJUN SINGH BHA:
DORIA: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(2) whether the Five Indian plane

hijackers had escaped frem Pakisten

P;:mand.hvomwhhhﬂm'
2

(b) the steps taken to proteci the
airports?

tember, 1978 by the Lahare “¥
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Court to a month’s imprisonment each.
were released from custody on
Jiwemher 1, 1978. According to in-
~ formation avallab]e with the Govern-
~ ment, these persons are still in Pakis-
~ tan.

~ (b) Normal vigilance is being main-
. tained at the air-ports.
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Regulation to Prevent use of
word “Cola”

2481, SHRI S, S. DAS: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

{a) is it true that under Prevention

of Food Adulteration Act/Rules to call

a drink “Orange or Pineapple” it is
compulsory to have 5 per cent Orange
" or Pineapple Juice;

- (b) whether there has been f:,on-
troversy on the use of word “Cola”;

Written Answers PHALGUNA 17, 1900 (SAKA) Written AnsWers
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(c) what is the minimum percentage
of cola nut recommended by his Min-
istry to permit the use of word “Cola”;
and

(d) from what date will there be
some regulation to prevent the use of
the word “Cola”?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): (a) A beverage, to be called
a Fruit beverage on drink must con-
tain not less than five per cent fruit
juice weight by weight.

(b) to (d). The definition of cola
drink has not been laid dewn under
the provisions of the Prevention of
Food Adulteration Act. The matter
regarding definition of such drinks is
under consideration of the concerned
technical committee and necessary
action will be taken after its recom-
mendations are received and scruti-
nised.

Talk held with Dalai Lama

2482, SHRI NARENDRA  SINGH:
Will the Minister of EXTERNAL
AFFAIRS be pleaseq to state:

(a) whether he had talks with Dalai
Lama recently with regard to the pro-
blems concerning Tibatan displaced
persons;

(b) if so, details thereof; and

(c) outcome thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU): (a)
to (¢). His Holiness the Dalai Lama
met the Minister of External Affairs
on 22nd January, 1979, when he had
come to Delhi in connection with the
inaugurotion of Tibet House building
in the Capital. Certain questions
affecting the future of Tibetan re-
fugees in India came up for discussion
during his meeting with FM. Foreign
Minister assured him of Government

of India’s continued commitment fo
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help in the preservation of the culture,
traditions snd religious identity of the
Tibetan community within India.

in his statement on his visit to China
made in the Lok Sabha on 21-2-1979.

Family Planning, Rural Health and
Malaria Eradication

2483. SHRI SURENDRA BIKRAM:

(a) based on his statement gn Janu-
ary 25, 1878, how he propases to pro-
ceed with his plan ¢o implement
Family Planning, Rural Health and
Malaria Eradication;

RAY): (a) A statement giving the
required information iz attached,

(b) Targets: —

The welfare targets in res-
pect of sterlization, TUD and Con-
ventional Contraceptives and Oral
Pill users for the next three years
1970-80 to 1981-82 are given below: .

Vol. Sterilisations 1.UD C.C. & Oral Pull
year (Millions.) (Millions) Users (Millions)
197980 L . .y 45 08 45
1980-81 SITF 50 10 50
1981-82 55 L2 5'5
Allocation of Funds:=— Rs. i lakh<
(i) Total Plan gutley for sixth Plan. . . 76500+ 00
(ii) Provision approved for 1978-79 . . » . 11181 39
(iii) Provision approved for 1979-Bo. . . 11619° 2%

(ivy No indication in respect of
outlays likely to be available dur-
ing 1080-81, 1081-82 ang 1982-83 are
available, ag they will depend upon
the build up of the infrustructure
and progress of programme.

{c) Government of India’y stand on

oqy Ul ponjEjucd & uoRsamly SEn
Fumily Welfare Pdlicy Stabement

dated 20-8-1977 which says categori-
cally that:—

“We wish to make it gbundantly
in this task there
compulsion, coercion
of any wort.

area of Family Welfare
oug for all times
approach ig educational
voluntary. .. We are
any legisiatios for
sterilizntion either wt- tha
level or by the Blates? .

HiHH
Egéigggﬁ:
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Family - Planning: ~—

The Gom of India are vi'a-
rously pursulg the Family Planning
Programme and have intensified the
Educational and Motivetional effort in
order to further the voluntary accep-
tance of the small family norm  Near-
ly 10,000 orientation training camps
are being organised during the current
year and at these camps influential
public opinfon jeaders, both men and
women are imparted knowledge about
the population problem, beiter care of
children and use of contraceptive
methods. The financial allocation for
Educational and Motivational activi-
ties has been considerably gtepped up.
Persona] letters have been addressed
by State Chief Ministerg and Health
Ministers to the Members of the State
Legislatures requesting them to lend
their support to the programme. Simi-
lar appeals have also been made to
the Members of Parliamnet on behalf
of the Union Ministry. Special atten-
tion ig being given to the promotion of
Mother ang Child Care Schemes and
mmmunisation programme has been
intensified. Nearly one lakh addi-
tiona] birth attendents (Dais) are
being trained during the current year
m order to improve their skill go that
the leve] of maternity care serviceg in
the rurgl areag impoves. These
trained Dais are also being provided
with necessary equipment and they
are  being increasingly involv-
ed in Maternal and Chilg Care activi-
ties in the rural areas, The training
facilities for Awuxiliary Nurge Mid-
wives who are posted at Bural Sub-
Centray have beem augmented. In
order to encourage a healthy compe-
fition between the States/Union Ter-
titories and non official organisations,
a scheme for National Awards has also
been introduced. Special awards have
&lso bheen anmounced for the perfor-
Mance under Family Planning and
Maternity child heslth activities dur-

| ing January 1979—March 1079 duarter,

Rural Hed¥R:

¢ &
Amosg- b’ fausched by
mmmtom

better medical and health facilities to

(4) Reorien-
tation of Medical Education Scheme.

The above gchemey were introduced
earlier than 1978-79 and were streng-
thened/extended during 1978-78. Re-
orientation training under Multi-pur-
pose Workers Scheme hag been com~
pleted in 88 districts of the country
as on lst August, 1878, The train-
ing programme is under progress ia
another 129 districts. By 1081-82,
the whole country ig planned to be
covered under the MPW Scheme.
Siminalrly, the Community Health
Workers Scheme which was imrodl.lc-
ed in October, 1877, has been extended
1o an additional 1056 PHCs, Thus by
the end of September, 1879 one third
of country would be cov under the .
Scheme. By the end of 1981-82, fhe
whole country is planned to be cover-
ed under the Community Health War-
kers Scheme.

About 66,000 Community Health
Workers have been trained upto
December, 1978, There has been
significant progress under the Dais
Training Scheme during 1978-79. 1t is
expected that during 1078-79, the
number of Dais trained will be about
97,700,

Under the Reorientation of Medical
Education Scheme, 3 mobile clinics are
b”e:?pmvidedtoreach of the 108

cal colleges in the country for
the purpose of the reorientation of the
faculty members and the medical
studentg in community health, These
mobile unity would also render spe-
ciplised services to the rural areas.

Mularia Eridication Programme:—

In view of the increass in the
number of malaria cases in the coun-
try, the programme hag been reviewed
by Committees of Experts on two oc-~
cesiont After considering ~° as-
pects, (Jovernment of Indla have i
trotuced Modifie Man of Operations
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for NMFP, wel 1/4/1977;, The
‘bfectives of inodifled Plan of Opera-
M Are:

! (a) To prevent deaths due to
inalgria.

(b) To reduce the period of sickness,

(c) To mamtain Industrial and
Agricultural production by under-
taking intensive anti-malaria mea-
sures in such areas and;

N (d) To consolidate the achieve-
ment obiained so far, These ob-
jectiveg are sought to be achieved
through a three pronged attack on
the disease {.e.

(i) Government'y efforts.

(ii) People’s participation
(iily Research on malaria.

Government’s efforts. The popula-
tion residing in high risk areas with
Annual Parasite incidence of 2 or
more per 1000 population is being
protected with insecticidal spray.

The malaria units have been re-
orgonised to conform to the geogra-
phical boundarieg of the districts, and
general health gervices have been
fully involved in the programme,
Laboratory services have been decen-
fralised for quick examination of
blood smears. For intensification of
Entomological studies, 72 entomologi-
cal components have been provided.

People’s Participation, To make the
anti-malaria drug easily available the
drugs are being distributed thPough
Fever Treatment Depots and Drug
‘Distribution Centres in addition to
the malarig workers and the medical
institutions of all gystems of medicine,
‘About two lakhs Drug Distribution
Centres and Fever Treatment Depots
have been established.

Muiti media publ has been in-
tensified to improve health ofu-
eation of the people regarding the pre.

vention and control of maiaria.

States/UTs of Andhra Pradesh, Rajas-
than, Uttar Pradesh, Gujarat, Haryana
Punjab, Tamil Nadu, EKarnataka,
Maharashtra, Jammu & Kashmur,
Chandigarh and Delhi.

Urban Malaria: Thll 1978 Urban
Malaria Programme was operative
only in 28 towns. During 1877 it was
extended to 88 towns, During 1978
the programme has been further ex-
tended to 87 towns. 20 Additional
towns, worst affected by malaria, are
proposed to be taken up during 1879-
80 bringing the total number of 132
towns unvier Urban Malaria Scheme.

Research: With the resurgence of

taken for underfaking fundamental
and operational research in malaria.
14 Research Schemes—8 for opera-
tional and fleld research and 6 for
laboratory research have been taken
up under the « of the Indian
Council of Medical Research,

Indo-Pak Relitions

2484, SHRI MANORANJAN
BHAKTA: Will the Minister of EX-
TERNAL AFFAIRS be nleased fo
state:

(2) what positive steps have been
taken to improve Indis’s relations
with Pakistan; asid

(b) to what exteny Tffia’s diple-
muem:;.nwmu;b‘:-:
mnlt of the ’m
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m OF STATE IN THE
¥ OF EXTERNAL AFTAIRS
(SHRI SAMERENDRA KUNDU): (a)
and (b). In pursuance of the Govern-
ment's policy to promote a relation-
ship of cooperation and trust with
Pakistan ¢n the basis of respect for
sovereignty, equality, non-interference
in internal affairg and mutual benefit,
the Minister of External Affajrs paid
a goodwill visgit to Pdkistan from Feb-
ruary 6-—8. 1878. Since then, India
and Pakistan have concluded an
agreement on the Salal Hydro-elect-
1ic Project. With the conclusion of
the Salal Agreement, the two count-
ries have succeeded in resolving a
ma:ter which had been under discus-
sion since 1970,

In view of the significant growth in
the trade relationg between India and
Pakistan, and recognising the need
to develop trade in a balanceg manner
to mutual advantage, trade teamg of
the two countries have met twice in
1978 to review the Trade Agreement
of 1975, and to exchange ideas about
how trade can develop, As
a result of the tglks, substantial pro-
gress has been registered. The two
teams have agreed that pending finalj_
sation of a trade agreement, while
trade on Pakistan side will continue
to be conducted through public sector
agncles on the Indidh side, both pri-
vate and public sector would parti-
cipate in such trade.

The Government are happy to note
that during last year there has been
some exchange of artists, scholars and

ries that with greater contact bet-
wepn the two peoples and Gowvern-
ments there can grow a climate of
trust and copfidence, in which devélop,
ment of our relations can he accelergt-

chi which is likely to enhance
fo-people contacts between the two
countries and contribute to further
normalisation of their relations.

There have been contacts between
the Agricultural authorities of the two
countries. There is now greater toope.
ration between the two countries in
matters of immediate and vital eom-
mon interest, such as locust comtrol
and anti-smuggling measures along
the common border, Mr, Xhwaja
Ahmed Safdar, Federal Mimister for
Agriculture, Government of Pakistan,
visited India in September, 1978. Dur-
ing the visit, an agreement providing
for supply of 5270 tonnes of wheat
seeds to Pakistan was signed.

The Government, convinced of the
imperatives of good relations bet
our two countries, are ready fo
operate in the growth of such
tiong to the extent Pakistan is

to go.

i
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Cempensation to victims who died in
Train.Bus collision in Trichur

486. BHRI K. KUNHAMEU: Wwill
the Minister of RAILWAYS be pleas-
ed to state:

{a) whether no compensation has
¥yet been paid to the next of kin of
those who dieq in the train-bus col-
lision in Trichur in 1978; and

(b) it so, the reason therefor and
the steps taken to speed up the pay.
ment of compensation?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) to (b). Under
the provisions of Section 82.A of the
Indian Raflways Act, 1880 gnd the
Ruilway Accident (Compensation)
Rules, 1950, no compensation is pay-
nbhtothehmvicumurf.heirdm-
dents involved in the train bus col-
lision in Trichur in 1978, However,
an amount of Rs. 85,750|. has heen
paid ag ¢x-gratla by the Railway Ad-
ministration to the victims of this col-
lsion.

" Wil Adiery * “tigy
Allotment of wigeny to potalo
Exporters

2487, SHRIMATI MOHSINA XID-
WAIL: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it is a fact that a num-
ber of requests for allotment of wagons
by potato exporters of Farrukhabad
are pending with the Railway Ad-
ministration;

(b) if so, the reasons for not allot.
ing wagons to them; and

(c) how seon the Railways are like-
ly to release the required wagons to
them for the purpose?

THE MINISTER OF STATE IN THE
MINIETRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) to (c). During
the months of January and February
this year, 1333 Broad Gauge and 625
Metre Gauge wagons were loaded
with potatoes from Farukhabad as
compared to 1194 Broad Gsuge and
794 Metre Gauge ‘wagons Joaded

the corresponding months of
1978. Thus, the lording on the Broad
Gauge this year is more. The slight
shortfall in loading on the Metre
Gauge way due to bulk of demands
being for destinations to the eamst of
Siliguri, where there was congestion
and consequent restriction pn loading
for a few days. The loading to desti-
nations east of Biliguri is now being
done regularly.

Difficuliies faced by beneficinvies In
C.GHS. digpemsary, Shakil Nagar

FAMILY WELFARE be pleased 10
state!

(a) whether it'is a Tact that y lot of
dificulties are being ekperieticed My
the patients visiting C.G B.8. Dispen-
sary, Shaki! Nagar in the cliudnde sl
non.avallehifity b? medicimes; - -



s

(b) whether it i3 also a fact that
patients have to visit the Dispentary
sgain and renew the preacription chits
of special medicines again to get the
special medicines;

(¢) whether it is also a fact that
normally from 7 t0 10 days’ time fis
taken by the Dispensary to issue spe-
cial medicines to the beueficlories;

(d) what action Government pro-
pose to take to remedy the situation;
and

{e) whether Government would
carry out special checks In the stores
of the dispensary to find out the rea.
sons for such inordinate delay in the
1supply of special medicines?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): (a) No, 8ir.

{b) No, Sir. Normally medicines
are prescribeg for 7 days. After that
period the patient is again checked
by the Medical Officer and further

medicine is prescribed depending on
the condition of the patient.

(c) No, Sir. The special medicines
prescribed by the doctors are usually
supplied from the Adispensary itself, if
readily available. Otherwise, they
are supplied by obtaining on requisi-
tion from the Medieal Stores or from
the authorised chemist. If these

Imethoda fall. the patients are advis-
ed to purchase them from qutside and
their claim 1z reimbursed,

(d) and (e). Surprise visits are con-
Officers of the Ministry to find out
difficulties if any and remedial mea-
Sures are taken.
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2490, SHRI1 SHANKERSINHJI
VAGHELA: Will the Minister of EX-
TERNAL AFFAIRSE be pleased to
state:

(a) whether Government have seen
the press report appeared in Hindu-
stan Times dated the 20th January,
1879 wherein it has been stated that
Pakistan hag recently received all the
necessary  means/know-how from
abroad to produce nuclear bomb;

(b) whether the bomb would have
the same force as the one that des-
troyed Hiroshima; and

(c) if s0, Government’s reaclion
thereto?

THE MINISTER OF STATE IN THE
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Setting up of Haldia Petro-Chemical
Complex

2491. SHRI DINEN BHATTA-
CHARYA: Will the Minister of SHIP-
ING AND TRANSPORT bpe pleased
to state:

(a) whether the West Bengal Gov.
ernment have written a letter to the
Centre for a 500 acre of land in one
lot close to the river Haldi for setting
up the proposed Petro-Chemical Com-
plex; and

(b) if so, what action has been taken
to expedite the matter?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Yes, Sir.

(b) The comments of the Calcutta
Port Trust have been called for.

Retrenchment in Jute Mills

2492, SHRI C. R. MAHATA:; Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether Government are aware
that jute millowners have decided
that 10 per cent workers be retrench-
ed of the existing number of workers

in 59 mills; and

(b) if so, what are the details in
this regard?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b). Presumably refrence in part
(a) of the question is to the jute
fallg essentially in the State sphere.
falls essentially in the State Sphere.
According to the information supplied
by the Government of West Bengal,
the State Government have no infor-
mation about such retrenchments.
The recent industry-wise settlement
signed by the parties on February 22,
1979 following which the strike by

MARCH 8, 1979

jute workers in West Bengal was call-
ed off, also makes no mention of such
a proposal for retrenchment.

Employment of casual labour in
Stores Department

2493. SHRI SAMAR MUKHERJEE:
Will the Minister of RAILWAYS be
pleased to state the amount spent by
stores Depots on employment of casual
labour during 1975-76, 1976-77 and
1977-78 separately for each Depot of
Indian Railways (under Stores
Department) ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): The information is
being collected ang will be laid on the
Table of the Sabha,

Printing Press of Indian Railways

2494. SHRI SAMAR MUKHERJEE:
Will the Minister of RAILWAYS be
pleased to state the staff strength of
each Printing Press of Indian Rail-
ways and each category of staff sepa-
rately grade-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEQO NARAIN): Information is
being collected and will be laid on the
Table of the Sabha.

Staff Strength im Stores Depols

2495. SHRI SAMAR MUKHERJEE:
Will the Minister of RAILWAYS be
pleased to refer to Statement No. 1
of a Compendium of Statistical In-
formation on Materjal Management,
1978 published by the Ministry of
Railways, the annua] issues of
stores for Stores Depots (under
Stores  Department) have been
increased from Rs. 77.04 crores
in 1950-5@ to Rs. 63948 crores in
1976-77 i.e. 736 per cent and state:

Written Answers 148
L
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(a) corresponding fncresse in staff
stréength in stotes depots during this
period, separately for each depot of
Indian Railways and esch category ef
staft separately; and

(b)-in case no corresponding in.
crease in staff strength has been made
or increase was less, the reasons for

not increasing?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEQO NARAIN): (a) and (b).
The increage in value of annusl
issues of stores is not only on account
of increase in activities but also on
account of cost of materials having
gone up during the period 1860-51 to
1976-T17. An increase in the value
of materials does not warrant pro-
portionate increase in the stuff
strength, The siaff strength is increas-
ed taking into account the ingrease in
actual workload, viz,, number of jtems
stocked, number and nature of trans-
actions, etc., keeping in view the con-
straints on creation of additional posts
impesed by the Government for
wchieving economy in expenditure. The
ban on creation of podts has not,
however, been made applicable for
maintenance of new plan assets
where new Stores Depots have been
set up. The staff strength is heing

2496, SHR] VIJAY KUMAR N.
PATIL:; Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether the Western Rallway
Class.II OMicers Association has sub-

way adminigtration regerding chan-
Ees in promotional policy emd rules
(b) if »o, datails thereof; and

(¢) detefly of 'sttion taken en the
varided demdinds of the Assoctation?

™

THE MINISYER OF BSTATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (s) amd
(b). A resolution, passed by the
Western Raflway Class I Officers’
Association on 5-2-1979, hagy becn re-
ceived. The resclution mentions that
the Ministry of Railways:

(1) fare considering time-bound
promotiong only to Class I officers;

(1i) are treating Class II service
as the culmnating point for Class I1I
employees;

(iii) have ordered regular pre-
mature promotions of Assistant
Officers, Class I to the Diatrict
Officers grade on completion of
two years service on a working
post;

(iv) have changed in December,
1876 the pravisiong of Code Rules
to deny the promotee officers the
benefit of promotion; and

(v) are not filling the quota for
promotion of Clasg II officers to
Class I service regularly with the
result thet the promotee officers de
not get the benefit of pramotion.

A demand hag been for dstermun-
ing the promotion quota against posts
and not vacancies.

(c) The Resolution, received recenmt-
ly, is under examination,

Speed Governors om Vehicley

2497, SHRI MADHAVRAO SCIN-
DIA; Will the Minister of SHIPPING
ﬂrg TRANSPORT be pleased to

(a) whether in order to eliminate
road accidenty in Delhi and other
parts of the country, Transport Au-
thority of Delhi propose to introduce
new measures including instailation
of speed governors on all vehicleg in
the near future;
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Health Sector in 6th Plan for
Himachal Pradesh

2500. SHRI DURGA CHAND: Will
the Minigter of HEALTH AND
FAMILY WELFARE be pleased to re-
fer to the reply given to Unstarred
Question No 3579 on the 14th Decem-
ber, 1978 and state:

(a) whether the proposalg received
from the Himachal Pradesh Govern-
ment for health gector for gixth plan
have been discussed with the State
Government,;

(b) if o, the outcome thereof; and

(c) the allocation being made
againgt the State Government de-
mand under each scheme?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): (a) Yes, Sir.

(b) ang (c), The overall size of
Plan of Himachal Pradesh for 1978-—
8; and the allocations for Health Sec.
tor are under consideration of the
Plannung Commission.

Bhip Bullding Yard at Paradip Port

2501, SHRI PABITRA MOHAN
PRADHAN: Will the Minister of
SHIPPING AND TRANSPORT |De
DPleased to state:

(a) whether Government have
finally decided to have a ship build-
ing yard at Paradip Port;

{(a) Workshop
Joghdhari & Kalka . . .
(6) Jugndbieei & Kalks .

L

.;
LR

154

(b) if so, what steps have been:
taken to begin the work;

{c) whether gite-selection and other

ry works have been begun;
and

(d) if not when the same work
will begin?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) No, Sir.

(b) Does not arise,

(c) and (d). Detailed Project Re-
port for two sites, including Paradip,
is under preparation. A decision on
the establishment of a Shipyapd at
Paradip can be taken only after the
D.P.R. has been received and examin-
ed by Government,

Vacancies in Un-skilleg Cadre of
Amritsar Workshop

2502. SHRI ROBIN SEN: Will the-
Minister of RAILWAYS be pleased to
state,

(a) the number of vacancies occur-
ved in un-skilled cadre of Jagadhari,
Kalka and Amritsar Workshop during
the last 3 years, year-wise; and

(b) number of new posts created
in un-gkilled cadre strength of thcse
workshops during the last 3 years?

THE MINISTER OF STATE IN

THE MINISTRY OF RAILWAYS.
(SHRI SHEO NARAIN):

1976 1977 1978

175 129 g
13 5 140° .
' 35 "



(a) whether §t is a fact that rep-
resentation was made to the admihia-
#ration by the Staff working

(d) action takem thereon?

THE MINISTER OF STATE IN

“THE MINISTRY OF RAILWAYS:
(SHRL SHEO NARAIN): (a) Ne.
(b) to (d). Do not arise..
Yassadhars Batdge

(wnmmuhm
“for construction of bridge by his
“Minigtry for the year 1079-30?

(a) is it & fact that the Govern-
ment of India took investmemt deci-
sion and spent money in Fifth Five
Year Plan to establish 2 miner port
st Gopalpur (GM), Orissa;

(®) if so, the progress made so far
and money invested year-wise till
1979,

(¢) funds proposed and to be pro-
vided for Gopalpur minor port for
the year 1979-80; end

e e e
try ear

the transportation of rare earth ma-
terials of Gopalpur?




wise details are as follows:—

(Rs. in Iekhs)
1971-72 422
1973-74 1.00
1974-15 2.50
1877-78 10.00
(¢) and (d). Planning Commission
have tentatively agreed to pro-

vision of Ra, 510%’!0? de-
velopment of minor portd in the
period 79-80, pending pu finil deci-
sion by the National Development
Council on the policy question of
central assistarice to Stwie Govern-
ments for schemes relating to minor
ports in the Centrally Sponsored
Bector 1n the Plan Perlod 1978—83.

Family Wellare Friucators Employed
by ESL Corpormiion

2506 SHRI VAYALAR RAVI: Will
hhe Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleas-
ed to state.

(a) whether it iy a fact that Gov-
“nment had terminated the services
of the Family Welfare Extension

ucators employed by the E.S.L Cor-
ation;

(b) it 3o, what are the reasoms;

(c) whether Government made any

angement so that these experienc-

People will be retained n the Mi-
itaedt; and

(@ 1f not, why?

SR %, 158

AND FTARIAMENTARY APFAING
(DR. RAM KIRPAL SINHA): (a).
The Employess' State Insurance
Corporution have reported that the
services of § Fumiyy Welfare Exten-
sion Educators employed by them un.
der the ¥amily Welfare Project were
terminated on 31,12.1978,

(b) Thexr services were  ter-
minated, as they had completed the
thrée years period for which they
were appointed and their services
were no longer required for the
project.

u&u%(d) There m no posis

against
whichthweuuldbemhd.

Satar, Road Railway Station

|
|
|

the possibility for reinstating Satara
Road Railway Station on the Poona-
Miraj (Maharashtra) Section;

(b) if so, when and what is the
compogition of the team;

(¢) whether the team has com-
menced its work and if so, the pro-
gress thereof; and

(d) when the team ig likely to gub-
mit its repert to the Adminigtration?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEQO NARARN): (a) tp (d). The
survey organisation under
Chief Enginesr (Construction), South
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Atevcption of  Tomperary Railway
Officery

March, 1079 as promised;
(b) if not, the reasons thereof; and

(c¢) what will be the final date-
line for their permanent absorption?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) to (c), Arrange-
ments are being made to absorb the
remaining temporary Assistant Officers

done, after an amendment to the re-
levant provisions of the Recruitment
Rules, action for which has already
been initiated, is made and the stsy
imposed by the High Court of Delhi
against the proposed absorption uf tbe
temporary officers in bulk is vacated.

Theft of Anglea

2509. SHRI R. K MHALGI: Wil
the Minister of RAILWAYS be pleased
to state:

65 fsg it a fact that angles, which
were blwnked .at Vasad Station and
were being s-ent to Gujarat Electricity
Board, were len away at Miraj
Station ( -{lhtn)tnmomth
of June 1978; .

(b) is it also a facut that gome rall-
wey employees were Morrested and
some angles which found in
their houses had been (con-
flscated): -

{c) whnhthom" in the
caze to thiy day; and

(d) i no progress miade g0 tar, the
reasons thersof?

Wristew: Alswere 16,
THE MINISTER OF STATE 1N Ty

MINISTRY (OF RATLWAYS ((SHR
SHEO NARAIN): {a). No, On 10-2.7

of
by the Rallway employees of Mira).
(b) Yes,

{c) A case under RP(UP) Act wa

quirieg are almost over, Investigation
of the case by the Vigilance Depart
ment is in progress and necessary de
partmental action is being initiated
against the concerned employees.

(d) Does not arise.
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2511, SHRI A. MURUGESAN: Wil
the Minister of RAILWAYS be pleased
to state:

(a) the employees of OC/SC/ST who
were offered ad-hoc promotion as
Office Superintendent in the scale of
Rs. 700—800, Head Clerk in the scale
of Rs, 425—700 and Senior Clerk in
the acale of Rs. 330560 in S&T De-
partment of Southern Railway and
the Office Order in which the ad-hoc
promotions were ordered in detail from
1-4-1974 gnwards;

(b) the names of the SC/ST em-
ployees who were offered ad-hoc pro-
motiong as Office Superintendent in
the scale of Rs. 700—0800, Head Clerk
in the scale of Re. 425700 and Senior
Clerk in the scale of Rs. §80—500 in
S&T Department of Southern Rallway
in terms of Board’s letter No. BE(SCT)

72-C3E 10/3 Dt 26th March 1974 and
the office orders in which the ad-hoe
promotions were ordered in detail from
1-4-1074 onwards; and

(c) the names of SC/ST employees
who were to be given (eligible for)
wd-hoc promotion as Office Superin-
tendent in the scale of Rs. 700900,
Head Clerk in the scale of Rs. 425—
700 gnd Sr. Clerk in the scale of
Rs, 330—560 in S&T Department of
Sourthern Railway from 1.4-T78 on=~
wards?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRE
SHEO NARAIN): (a) to (c). Infor-
mation is being collected from the
Southern Railway and will be pliced
on the Table of the Sabha,
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Elecivifitation-of Local Traing from
Madias Cenirel to Arskkonam

2516. BHRI A. MURUGESAN: Will
the Minister of RAILWAYS be pleaseg
to state:

(a) is there any proposal for electri-
fication of local trains from Madras
Central to Arakkonam in Southern
Railway, if s0, the details thereof; and

(b) from when this proposal is in
existence, and when this will be im-
plemented?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b). Yes,
Elecirification ¢f Madras-Trivellore
section (Route Kms, 42) is already in
progress and the work is expdcted to
be completed during 1879-80, Electri.
fication of Trivellore-Arakonam sec«
tion {(Route Kms. 28) is included in the

Budget for 1579-80, Work on the Pro-
ject will _be progressed, baséd on
availability of funds and subject to
clearance by Flanning Commission.
These projects are estimated to cost
as under:—

Electrification of Madras-Trivellore
Ra. 7.05 croves.

Electrification of Trivellore-Arakko-
nam Rs, 2.75 crores. .

Deaths due to siabbing & polsening
registereg in Deihi Hospitals

2517. SHRI DAYA RAM BHAKYA:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state the pumber of deaths due to
stabbing and poisoning registered in
Government hospitals in Delhi during
the year ending 31st January, 18797

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHR; RABI
RAY): The figures are given below:—

Name of Government Hospital in Delhi.

No. of deaths
- during the year endi n
31-1-1579

due to  due to
stabbing  poisoning

Safdarjang Hospital.
Dr. Ram Manobar Lohia Hospitl.
Smt. Sucheta Kripalani Hospital..
Lok NayakJ. P.Hoepital. . . .

TotAL

5 9

¥ Not availsble as no scparate statement maintained.

ool & fog w gfient
2518, wf Py Wil wiw : ool
T TR gy e

- . 2 28

i & = & Nil, Nil

i . . 1

. T 38
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Leprosy Vatcine Wi arewTe vaveey vy Viewwall &
iy e -
2519, BHRI VASANT SATHE: Will 2520, st war TM : W e vty

LY WELFARE be pleased fo state:

(8) whether the ICMR have made

a bresk-through by cultering in the
laboratory two strains of what js be-
leved to be the leprosy germ;

(b) it so, furnish resulis of the ex-
periment;

(c) details of steps taken for use
of the vaccine to eradicate the high
Incidence of leprosy; and

(d) the provision of funds made
during 1879-80 for prevention/eradica-
tiori/control bf leprosy in the country
snd nature of centrally spongored
schemes for the purpose and the pro-
visien mede thereunder?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): (a) No.

(b) Does not arise,

(¢} No wvaccine agninst leprosy is
vet available.

(d) The Central Government pro-

aficure wema et gy TaTt Y wET w4 e

(%) w ®= Wt # S S wowre
wew g % gRefor ot sifes
ehraredy ot ool ¥ quw qew feak
::tﬁm:hm-mm gm
: Wmmm wear

2521. SHRI NAWAB SINGH CHAU-
HAN: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) the names of the institution/
places to which the Teachers of Pondi-
cherry Medical College, which is run
by the Ceniral Government, can  be
transferred;

(b) the rules governing transters
on compassionate grounds; and

¢¢) whether any tenure has been
fixed for the purpose?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): (s) Normally the teachers of
the Jawaharlal Institute of Post-gra-
duate Medicsl Eduration ang Research,
Pondicherry cay bg transferved to the
Lady Harding Medical College and

Kripalani
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(b) Transfers of Central Health
Service Officers are made in accord-
ance with the ‘Transfer Pattern’+for-
mulated by the Ministry. There are
no rules as such governing, transfers
on compassionate grounds except on
medical grounds. Requests for trans-
fers on compassionate grounds are
considered on the merits of each case
and keeping in view the interest of
public service,

(c) The following tenure, that is,
period of posting has been fixed for
stay at the stations belonging, to Cate-
gories A, B, C and D,

For Category A 5 years
For Category B 4 years
For Category C 3 years
For Category D 2 years

Pondicherry, Delhi, Ranchi and Cal-
cutta have been included in Category
‘A’ stations for the purpose of trans-
fers.

@ wHefoEl o aon fad @i 9w
wfaa % ® FOTET T

2822, Wt Hm owed Fag ;. s Im
Al og @A ®1 FO %307 fE :

(%) eft aw mfagd i FaH

¥ W TR gfroat & ménsrr—rw
@ FENIAE] B A 39 WG gEoT w7
R IF AmAr T ;

(&) afz zi, a1 37% v Tr7 F

(w) #1 gzwA F W Afgw Fa9
$8 aftai #1 g fgar emar §

ﬁ?ﬁ’fqrﬁmﬂm‘rmwﬁrﬁ'}é}m FEdr
foadr Fatadl, sroardy, wer wifz & #w 7
argr  geit g ar arfadl &1 wgfaar dr
g o

(r) v (a). s a0

A.T.I. in D.T.C.

2523, SHRI KACHRULAL HEMRAJ
JAIN: Will the Minister of SHIPPING
AND TRANSPORT be pleased to state
the number of A.T.I. appointed in
Delhi  Transport Corporation for
checking ticketless travelling and the
number of ticketless travellers caught
by them during the last three years
and the income earned by Delhi Trans-
port Corporation thereby each year?

THE MINJSTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): The Corporation has
deployed, as on date 224 members
of Inspectoral staff consisting of Tra-
fic Supervisors, Traffic Inspectors, and
Asstt, Traffic Inspectors for checking
ticketless travelling in its buses. Dur-
ing the last 3 years, 1.61.489 passengers
were detecteq travelilng without
ticket by this staff. An amount of
Rs. 10.79 lakhs was recovered from
those ticketless passengers as com-
position fee,_

ad w1 waarn feom fEm sm

2524, S FAGATH FAAA I ¢ BT
Atggw s ofcags #@dl 9 AR w1 F
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Sanctioning of certain posts

2525. SHRI K. LAKKAPPA: Wil
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) whether it is a fact that cer~
tain posts have heen sanctioned for
the Central Goverrment Health
Scheme on the recommendations of
the Staf!' Inspaction Unit of the Min-
istry of Finance; and

vann o, laiy
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(b) if so, what are the designations
of the posts and also ihe [unctions of
the incumbents thereof?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRy RABI
RAY): (a) Yes, Sir.

(b) A statement giving the designa-
tion and main functions of the incum-
bents of the posts sanctioned is en-
closed as Annexure.

ANNEXURE

Statement showing Designation, Number of posts Sanctioned on 19th February, 1979 and the Functions
of the Incumbents thereof.

Main Functions

4

S. Designation of posts No. of
No. posts
sanctioned.

- - ;

1t Medical Officer (General Duty . g3

Officer, Grade I and II)

2 Pharmacists ; 25

83 Nurse. 3

a4 emale Attendants. . : 3 21

5 Chowkidar . . . 10

6 Laboratory Technician, ; 2

7 Laboratory Attendant. p

']
|
j

TheMedical Officer willprovide comprehen-
sive medical care-preventive and curative
to the beneficiaries, etc.

Che pharmacist will be personally responsi-
able for the correct dispensing as per pres-
cription issued by the Medical Officer, and
for the safe custody of the stores received
by him ete.

To assist the Medical Officer in examination
of the Female patients, when required
ensure cleanliness, giving non-intervenous
injections, maint nence of records, etc.

Controlling the flow of patients to consulta-
tion room of Lady Medical Officer,
assisting Lady Medical Officer, in exami-
nation of patients etc.

Take the charge of the dispensary premises
on completion of the evening seassion of”
the dispensary, ensure that all the rooms
are properly bolted and locked so as to
exclude the possibility of entry by any
unauthorised rson, check that the
almirahs containing stores placed outside
the rooms are properly looked and sealed
etc,

Carrying out all examinations required of
him where necessary, arrange and to send
the specimen to the large laboratories in
the Central Government hospitals, keep-

ing complete records of work done to
enable reports both for administrative
and technical purposes, and for prompt
and accurate reporting of the examination
results, etc.

Note:—All fonctionari-s are to perform their duties in accordanc: with rules establi- -
shed procedures, ete. which spell out in d tail their duti s,
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Tariff for Meals

2526, SHRI DURGA CHAND: Will

the Minister of RAILWAYS be pleas-_

ed to state:

(a) whether the tariff for meals in
the running trains is not displayed
or known for the passengers in Ist
class compartments and that charges
are taken arbitrarily from the passen-
gers by the catering staff;

(b) if so, the reasons therefor; and

(c) conrtol exercised by the Railway
administration for ensuring the pay-
ment of fixed tariff for meals etc. from
all tie passengers?

THE MINISTER OF STATE IN THE
MINISTRY OF RAJLWAYS (SHRI
SHEO NARAIN): (a) to (c¢). The
tariff for meals is published in the
Railway time-tables and is also exhi-
bited in all the dining cars, Restau-
rants, Refreshment Rooms, etc. The
bearers and vendors also are required
to produce the rate list on demand. It
is not, however, feusible to display
the tariff of meals ete. in thousands of
coaches The Zonal Railways ensure
that meal canvassers, bearers, vendors,
etc, invariably carry with them au-
thenticated up-to-dafe rate lists indi-
cating the current rates of all the
main meals and some of the important
sitems of snacks and produce them to
the passengers on demand. This aspect
is also checked during surprise inspec-
tions by Officers and Inspectors. Dras-
tic action is takepn it cases of over-
charging are brought to the notice of
adminisirations. If any specific case
of charging the passengers arbitrarily
is brought to the notice of administra=
tions, suitable and corrective action 18
taken,

Cases of Malpractices for Despatch of
Harg Parcels by Rajdhani Express

2527. SHRI ROBIN SEN: Will the
Minister of RAILWAYS be pleased
to state:

(a) whether it is a fact that cases of
corruption, malpractices and despatch

Wwritten Answers FoAaliaUNA 17, 1oV
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of hard parcels by Rajdhani Express
and other restricted trains by the-
parcel staff working at New Delhi sta-
tion were reported t{o Vigilance Organ: .
sation of Northern Railway and Rail--
way Board in the months of September
and October, 1978 by the Northern
Railwaymen’s Union;

(b) if so, whether the investigaticns
have been completed; and

(c) if not, reasons for the delay?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Certain com-
plaints alleging coztuption, malprac -
tices and despatch of hard parcels by
restricted trains froin New Delhi Sta-
tion forwarded by the Northern Rail-
wayman’s Union were received by the
Vigilance Organisation of Northern

Railway in the months of September
and October, 1978,

(b) Yes. Investigation of these com-
plaints has been completed and De-
fence and Appeal Rules proceedings
against staff found responsible are
being initiated by Northern Railway.

(c) Does not arise,

Additional Berths in Tuticorin

2528. SHRI K. T. KOSALRAM: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether any proposal hag been
received by the Ministry from the
Tuticorin Port Administration for the
construction of two more additional
berthg in Tuticorin; and

(b) if so, the action taken thereon?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a; No, Sir,

(b) Does not arise,
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Aerial Survey py Chinese of Two Tri-
Junction Pointg

2529 SHR] K. T. KOSALRAM:
PROF. SAMAR GUHA,
SHR] OM PRAKASH TYAGI:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Chinese Govern-
ment conducted an aerial survey of
two tri-junction points in Sikkim and
near Tinkas Byas, where the bounda-
ries of Nepal India and China meet;
angd

(b) if so, the need for such an aerial
survey and whether the Government
of India permitteqd it?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU): (a)
and (b), The Sino-Nepalese boundary
is both delineated and demarcated.
Article I of the Sino-Nepalese Boun-
dary Treaty of October 5, 1961 des-
cribes the boundary in detail. Subse-
quent to the signing of the treaty the
entire boundary was jointly inspected
by Nepalese and Chinese officials ans
boundary markerg fixed on the ground.
‘The Nepal-China border as agreed
betweep, the two countries does not in
any way compromise India’'s position
as reflected in Indian maps with re-
gard to the Western and Eastern ex-
iremities of Nepal where India is
involved in the tri-junction point. A
Sino-Nepal Protocol of January 20,
1963 described the location of the
‘markers; gave other details, and stated
that the two sides would jointly ins-
pect the boundary periodically,

The Chinese authorities informed
‘the Government of India on June 15
1978 that, consequent on agreement
between the Government of China
and Nepal to carry out joint inspection
of the Sino-Nepal border, Chinese air-
craft would be undertaking survey
flights in areas bordering Chinese and
Nepalese territory. Although the flights
did not involve Indian air space, the
Chinese authorities informed us in

MARCH 8, 1979
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advance of these survey flights. The
qguestion of grant of permission by the
Government of India for overflights,
therefore did not arise. ’

Gangmen in CPC scales

2530. SHRI JYOTIRMOY BOSU:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether a large number of
substitute/casual labourers and gang-
men in CPC scales of pay of different
zonal railways who participated in the
railway strike of May, 1974, were not
paid wages for the strike period;

(b) if so, the number of such rail-
waymen with zone-wise break up; and;:

(¢) when such railwaymen were
paid wages for the strike period with

zone-wise break up? - -

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) to (c}. Casual
labour and substitutes who were dis-
charged at the time of the strike, have
been taken back in service with the
original seniority and paid wages from
the date of their re-engagement on the
same rate of pay which they were
drawing before they were discharged.
As regards payment for the interim
period from the date of termination.
of service and date of taking them
back, it is regretted that casual labour
and substitutes cannot be considered
at par with the regulaf employees.

Special Increments to “Loyal
Employees”

2531. SHRI JYOTIRMOY BOSU:
Will the Minjster of RAILWAYS be
pleased to ,state:

4

(a) whather the erstwhile Union
GOV“-‘}}'I;ment granted special increments
to_*he so-called “loyal” employees of
d'sfferent Zonal Railways for their
Wetivities in the Railways during the
railway strike of May, 1974;



crement wag one, ‘These increments

Railways No. of advance
increments granted

Central 31,400
Eastern 72,868
Wll “’I“
North Eastern 35,629
Northeast Frontier 18,351
Southern 55,513
South, Central 53474
South Eagtern 93,560
) Western 64,128

() At present no such proposal is
Shder consideration.

Payment of Wages for 1974 Strike
yuriod

2582, SERI JYOTIRMOY BOSU:
Wil the Minlster of RAILWAYS be
Bleased to. gtate:

() whether o large number of rail-
“aynish of differént wonal rallway,
o2 18-y

who participsted in the raflway atrike
of may 1M, were oot paid full wages
for the strikie period;

(b) i so, number of sudh rsilway-
men zone-wise;

(c) whether and when they wall bte
palg full wages; gnd

(d) the reasons why they have not
yet been pald full wages?

MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) to (d). The

Later on, however, orders were issued
on 1-3-78 that this period should be
treated as “leave due” i.e. as

g

Financial Relief to Shipping Companies

2533, SHRI BALABAHEB VIKHE
PATIL: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to refer to the news item
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S8HIPPING AND TRANSPORT ( (16) Panchsheel Shipipng Eid,
CHAND RAM): (&) to (c). The 17) Hiswlays Shipping
following Bhipping Companies have n .. Coy 148
requested for reliefs to the Shipping u&lﬂ)mwtu

Development Fund Committes:—

(1) Shipping Corporation of (19) Hauers Lines Private Ltd,

(20) Andaman Lineg Frivaie Ltd,

Depending on the financial position
(2) Mogul Line Limited of each Company and the exient of

amodar Carrier demonstrably impressive efforts made
D Eniik L. by each company for mobhilising re-
(4) Seven Seas Transportation sourceg o help itself the Cammititee
has recommended reliefs covering

& Mibst Shiping Compeny  Trmonin, 00 e e o 1o
Lsa, falling due upto 81 March, 1079, con-
(8) Great Eastern Shipping Com- version of foreign exchange loan in.

pany Lid, stalments falling due upto 31st March,
1978 into Joans analogpus to

(7) Dempo Steamships Lid, SAFAUNS with the Commuttee’s gua-
rantee and additional loans agsinst

ray) Seindia Steam Newigation Co. post acquisitions where the Com-
mittee has not granted loans upto the

(9) Chowgule Steamships Ltd. maximum permissible limit. In some

t der.
{10) Ratnakar Shipping Co. Ltd, ::’e;ttheCommu:t has nomc;nﬂ

(1) South India Shipping Cor- because their cash flow does not war-

poration Ltd, rant such financial help.
On the basis of the recommends-
(2 RAJ. Lineg Ltd. tions of the Shipping Development
(13) India Steamship Co, Lid. Fund Committee, Government have

&Wﬁth!oﬂowimwhﬁc
ug_“”"‘*"‘”‘“" $hipping Co.  ghipping Corporation of India and

Mogul Line Ltd.— ’

: , ‘ Lsa.
. ) o Tndis
o (Rs. in Takbs)
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Accidents involving Mini Buses under
D.T.C.

9534, SHRI BALASAHEB VIKHE
PATIL: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) the number of mini buses taken
over by the D.T.C. for operation
during 1978;

(b) the number of accidents in
which mini buses were involved; -

(c) looking to the high rate of
accidents in which mini buses are
involved whether Government are
considering the desirability of taking
mini buses off the roads to save the
traffic hazards caused by them; and

(d) is there any hitch in controlling
and regulating the maximum speed
both of mini buses and other buses
under D.T.C. at g reasonably safety
level?

THE MINISTER OF STATE-IN-

GE OF THE MINISTRY OF

SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) None, Sir.

(b) There were 145 accidents in-
volving mini-buses in 1978.

b =

. (e) and (d). There is no proposal
to discontinue plying of mini buses on
Delhi roads. However, fresh route
permits are not being issued for mini
buses since last one year. Owners of
private buses including mini buses,
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been asked to have their buses fitted
with' speed governors to block the
maximum speed at 50 Kms, per hour.
With the fitment of speed governors
on all public transport vehicles includ-
ing minj buses, the number of reei-
dent is likely to come down,

Damage to and loss of properties in
transig

9535, SHRI BALASAHEB VIKHE
PATIL: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it is a fact that the
claims regarding damage ta and loss
of properties in transit are jncreasing;
and

(b) the number of claims, the
amount claimed for the damage to,
and loss of property separately dur-
ing 1977 and 1978, number of claims
settled indicating the amounts involv-
ed in the said settled cases and the
expenditure incurred on contesting
these cases?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) The amount
paid in claims for compensation cases
has decreased in 1978 as compared to
1977 whereas the number of claims
preferred has gone up in 1978 ‘due to
unprecedented floods as indicated in
para (b) below.

(b) The required information is as

under D.T.C. operation have already under: —
1977 1978
No. of claims registered : 5 : : . 372034 481747
No. of claims paid . . ; 5 - . 163790  %72785
Amount of claims preferred  (Rs. in crores) , . . . . 10860 189- 40
Amount of claim paid. (Rs. in crores) 14* 41 12° 31
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In a large number of cases the claims
are initially registered by the parties
for non-delivery of consignments,
which are ultimately traced and de.
livered.

Statistics of expenses incurred in
contesting court cases on claim for
compensation are available financial
year-wise only. The expenditure in-
curred on this account for the finan.
cial years 1976-7T7 and 1977-78 is
Rs. 22,58 lakhs and Rs. 27.23 lakhs
respectively,

Moratorium on Nuclear weapons Test-
ing Programme

2536. SHRI S. R. REDDY: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Indian Government
have urged the U.S.A., the U.S.S.R.
and Britain to eall a moratorium on
their nuclear weapons testing pro-
gramme; and

(b) whether it is a fact that talks
being held by the three countrieg on
a test-ban suggested that they did not
need to carry out any more nuclear
weapons tests?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU):
(a) On the initiative of India the
General Assembly at its thirty third
Regular Session held during Sep..
Dec. 1978 adopted by an overwhelm-
ing majority a resolution calling for
a moratorium on the testing of nu-
clear weapons.

(b) Such an inference would not
be unjustified but the unfortunate fact
is that such tests are continuing,.
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Yaccine to combat malaria

2537, SHRI S. R. REDDY;
SHRI R. V. SWAMINATHAN:
SHRI M. V. CHANDRA-
SHEKHARA MURTHY:

SHRI A, R. BADRI
NARAYAN:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether India has achieved a
major break through in the quest for
a vaccine to combat malaria; and

(b) if so, the details regarding the
achievement of this research?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): (a) and (b). Yes, at the Na-
tional 1nstitute of Communicable
Diseases, Delhi two species of Malaria
parasites namely P. Malariae and P.
Falciparum have been put under
continuoug culture for over four
months, This is considered as a signi~
ficant break through which could ulti-
mately lead to production of a vaccine.
Further research is however required
to develop methods of characterisa-
tion of the strains and purification of
the culture plasmodial antigen and
other related matters.

Reengagement of Retrenched casual
Gangmen

2538, SHRI A, K. ROY: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether there is any waiting
list of retrenched casual Gangmen for
their re-engagement;

(b) if so, the number of such gang-
men in that list in Dhanbad and
Asansol Divisions and the year from
which their services have been con-
sidereq to determine seniority;
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{c) whether experience in the work
of Gangmen is considered for new
recruitment in any other category of
Railway giving preference to the
retrenched Gangmen; and

(d) if so, facts in details and the
number of retrenched Gangmen
engaged in ather categories of railway
in Dhanbad and Asansol Divisions in
‘the last five years?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEONARAIN): (a) No,

(b) Does not arise.

(¢) Class IV posts in divisions in
open line in other than Engineering
departments are filled up by screen-
ing substitutes|casual labour of the
respective departments. Retrenched
casual labour are also eligible for
screening based on their length of
service.

(d) Seventeen unemployed casual
gangmen were engaged in other De-
partments on the Eastern Railway in
Dhanbad Division and 37 casual gang-
men were engaged in electrical De.
partment on Asansol Division.

Number of Employees in Dhanbad and
Asansol Divisions

2539, SHRI A. K. ROY: Will the
Minister of RAILWAYS be pleased to
state:

(a) total number of Railway em-
ployees including casual labourers
working in Dhanbad and Asansol
divisiong separately as on 1st Janu-
ary, 1979;

(b) number of beds in each ward
in Railway hospital at Dhanbad and
Asansol;

{¢) number of doctors, nurses, dis-
pensers, dressers, hospital atten-
dants and other staff working in rail-
way hospitals at Dhanbad and Asansol;

(d) average number of patients in
the outdoor and indoor and the allof-
ment of funds on food and medicine
in Railway hospitals at Dhanbad and
Asansol; and
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(e) whether there is a steady reduc-
tion in the per capita medical facility
in the last five years creatling great
resentment, if so, facts in details and
reasong thereof?

THE MINISTER OF STATE'IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN):

(a) Dhanbad Division : 27,792.
Asansol Division : 23,559

(b)
No. of beds in Raile
way Hospital
Ward Dhanbad _ Asansol
General - ) 8o 148
Maternity . 6 28
Chest r?. . . 20 36
Isolation . . e 8
©
No. of Doctors 16 24
»  Nurses ; 35 56
,  Dispensers , 7 7
»» Dressers | 6 9
,  Hospital
Attendaats | 36 52
5  Other staff. 75 152
175 300
(d)
Railway Hospital
Dhanbad  Asansol
Average number of
outdoor patints
per day 4526 651°5
Average number of
indoor patients per
day . . . I127°0 202°0
Funds on food 1978-
79 . . " 1,84,000 2,15,000
Funds on Medicines )
(1978-79) 3:37,000 " 4.47,000
- 3 .
(¢) Dhanbad §» No, Sir.

Asansol )
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Facilities provided to Gangmen

2540, SHRI A. K. ROY: Will the
Minister of RAILWAYS be pleased to

state:

(a) whether there is a provision for
proper accammodation to the Gang-

men for stay and rest;

(b) if so, facilities provided so far,
facts in details, with division-wise
break-up in the country and the PWI-
wise break-up in Dhanbad division;

(c) whether it is a fact that the
Gangmen at Patratu in the Dhanbad
division of the Eastern Railway were
in great difficulty without rest house
and one such quarter used by them
with sign board, “Gangmen Bishram
Griha” has been forcibly changed into
Officers Rest House; and

(d) if so, reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b). On
Eastern Railway gang quarters are
provided at stations and in the gang
Beat. Gangmen are not provided
accommodation at plages of work for
rest, Also Gangmen residing in near-
by villages are not interested in quar-

ters.

On Eastern Railway, the percentage
of Gangmen who have been provided

quarters is as under:—

Sealdah Division . . 25%
Howrah Division . . 37'5%
Asansol Division . . . 24%

Danapur & Moghalsarai Division 25%

In case of Gangmen working under
PWIs, Dhanbad Division, the percent.
age of Gangmen who have been pro-
vided with quarters is 12.5 per cent.
-_—h

As regards details about provision
of accommodation for Gangmen for
stay and rest etc. on other Railways
the information is being collected and
will be placed on the Table of the

Sabha.
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(c) One Type IV quarter-was cons-
tructed at Patratu for Assistant Divi.
sional Medical Officer which was
temporarily occupied by AEN (Cons-
truction;, Patratu, both for his official
and residential purposes. This quar-
ter was forcibly occupied by Gang.
men on 20th May, 78 and was vacated
on 30th May, T78. Thereafter, this
quarter has been allotted to ADMO
who has also occupied it.

(d) Does not arise,

Distressing condition of Leprosy Hos-
pital Dhanbad

2541, SHRI A. K. ROY: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether he is aware of the dis-
tressing condition of the Tenkalmari
Leprosy Hospita] in Dhanbad (Bihar);

{b) whether it js a fact that it is the
oldest hospital of this type serving a
noble cause but now starving because
of lack of funds, without proper repair
of building, medicine, food for tne pa-
tients and without proper pay to the
staff;

(¢) whether it is a fact that most
other patients admitted there come
from the Central Government enter-
prises; ang )

(d) whether many representations
have been made to the Central Gov-
ernment to provide grant to the hos-
pital ang if so, steps taken thereon?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): (a) and (b). A request dated
30-7-1978  for sanction of suitable
grants to the Tetulmari* Leprosy
Hospital, Dhanbad, was received from
the Chairman. Dhanbad District
Leprosy Association. The main points
made in this communication are
briefly given below:—

(i) This hospital, establisheq 25
years back, is a thirty-bed hospital
and has got its own building, staff
quarters and quarters for patients.

*Not Tenkalmari.,



0§ - it Suswery PEALGUNA 17, 1000 (SANKA) Woittew Answwers 208

1t 'was gonstructed out of donutions
viiséd Mrom citivens and organisa.
tiong and ip being managed by the
Dhanbed District Leprosy Assccia-
Dhanbad, is 1ts ex-ofiicio Chairman
and the Chief Medical Officer,
Jharia Mines Board of Health is ita
ex-officio General Secretary.

(ii) The hospital is providing
treatment for patients from all cor-
ners of the District which has about
500 patients The annual expendi.
ture of the hospita] comes to about
Rs 36,000|. and 1s met out of dona-
tions received from the District
Board, Dhanbad, Jharza Mines
Board of Health, Coal Mine Welfare
Organisation and phulanthropic
stitutions Ag the donations are
about Rs 15,000/~ or go, the hospital
hag been taking loans and has a
heavy deficit to make up,

(in) Its building requires imme-
diate repairs, Further the bed
strength requires to be increased to
at least 75,

(iv) A grant of Rs. 5.00 lakhs for
carrying out repairs to the existing
bullding, clearance of arrear dues,
provision of additional 4% beds end

(¢) “'The numbér of patients from
the Central Gévarnment en

sugmenting its medical facilitiss in the
shape of hospital equipments w=nd
construction of wards ete. No uppli-
cation from them has been received so
far,

Nuclear Explosion by China

2542. SHRI MUEKHTIAR SINGH
MALIK:

SHRI SHYAM SUNDER
GUPTA:

SHRI SHANKARSINGHJI
VAGHELA:

SHR] PIUS TIRKEY:
DR, BIJOY MONDAL:
SHRI G. M. BANATWALLAS

(b) if so, whether it hag nlso beext
stated that this time thiz bomb will
be far bigger and powerful mone
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Bfiect of Growp Asta Act on Indlem  internutiooal effart to bring pesswire e

Families in Bouth Africs the recist regime with g view to bring-
ing mbout the eradication of apartheid
2543, SHRI MUKHTIAR SINGH and rucial diserimination, In thig
MALIK: mntth;Mde
G&Y:H - Countries in Muputo, ugn Foreign
" Minister declared India' support
SHRI K. MALLANNA; for the adoption of 8 comprehensive
SHRI SHANKERSINGHJTI arms embargo aghinst South Africa as
VAGHELA: also a complete embargo on oil exports
SHRI PIUS TIRKEY: 1o that country.
DR. BIJOY MONDAL @y oy N
Will the Minister of EXTERNAL
AFFAIRS be pleased to state: 2544, Wrwren foy oy :
oft ear wow g :
(a) whether Government have seen .
the presy regort that the Group Ares o oredm
one the Apartheid laws :
"thﬂth?themtulebwkinsouth wrw ey oy TR g w3 e
Africa, affected one-third of the ¥) Wt ggaw ke sttw (wrf) @
(b) if so, whether has Ty wr§) gra sTew '
ﬂm’mplvodhrth?co:?;mmt wfwam ® oy Wy # e
of India in this regard; and o gt o
w) ufe ut, @1 derEg W T ofom
{c) if 30, the details thereot? e o) 'gr“*?m*
THE MINISTER OF STATE IN oy fovfor st vo gt
THE MINISTRY OF EXTERNAL Yo wrwrverny & crer volt (wit Forw ToTe) ¢
,AFFAIRS (SHRI SAMARENDRA (w) o, gt

=it feskt wr it
m mmwug:lﬁl wt

the infamous “Group Areas mdmm te
eviction Iy

SARY: WII thy Misistor of PANTIA

‘indlan origin. The recent reports )

" zelste to the origln MENTARY AFFAIRE AND LABOUR

familieg from certain areas of Johan~ be pleased to state:
“whitet

(a) whether Iraq hag sought o
mmmu;dmﬁ sopi of
zﬂm I in that country; and
citizens have been involved.
by if w0, the details in fhis regard
The and Government's

~ {b) and (e}, Groups Areas Ack reastion fhereon?
“i8 merely aspect of the polity of '
W::&ﬁ.mm« THE MINISTER OF PARLIAMEN-

M‘ Africa comtinue , pattise TARY AFFAIRS AND LABOUR
mmmm'man:mag,ﬁ, (SHRI RAVINDRA VARMA)»: (@
Mmumﬂﬂwwuh " fh)‘nmniqh.-“
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Remuneration to Desk Officer

2546, SHRI K. LAKKAPPA: Will
the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether it is a fact that c¢ne
Desk Officer in the Central Govern-
iment Health Scheme is frequentiy en-
Eageqd in conducting lectures and train-
ing courses for officers incharge  of
various C.G.H.S. organisations;

(b) if so, whether he gets any re-
muneration for doing so;

(c) whether it is also a fact that he
has been permitted to recommend/
prescribe some publications wriiten by
him to the participants; and

(d) whether the Officer concerned is
getting any royalty on such publica-
tions and pays taxes on those and if
s0, the details thereof?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
1_'\‘.AY): (a) and (b). One Desk Officer
in the Directorate General of Health
Services has, as a part of his duties,
‘been entrusted with organiging and
conducting training courses for offi.
cers of various subordinate organisa.
tions/institutions including officers of
various CGHS organisations. When-
€ever he or any other officer is re.
quired to deliver lectures in these
training courses or courses organised
by this Ministry or other Government
organisations for various cadres of
emp}oyees, remuneration is paid as
Per approved pattern under the por.
mal rules.

(c) No.

(d) Permission has been accorded
to the Desk Officer to publish some
books on Administrative Vigilance,
The books are being published by
him and hence payment of royalty is
not involved,

Shifting of Railway Construction Aec-
counts Office, Trivandrum

2547. SHRI K. A. RAJAN: Will the
Minister of RAILWAYS be pleased
to state;

(a) whether it is a fact that there
is a proposal to shift the Railway
Construction Accountg Office function-
ing at Trivandrum to Madras; and

(b) if so, the details and reasons
therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b). At
present there is no proposal to shift
the office. The continuance of the
Construction Office at Trivandrum
will, however, depend upon the work
load of that office and the continu-
ance of the office of the Executive
Engineer at Trivandrum,

feesit afagn fom &t awi @ few & afg
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Ataga st oftagA @6l ag @O @1 3
war fF o

(%) = faesit  ofags fem &=
g #1711 wEd, 1979 & aer fEav
g

(=) afg g, &1 ¥, wEw, TG
W feedt dqw o wwrdr g
i

?:"52 (7) Teod & =@ afz & qfomaeass
fadm a9 1979-80 * AW Trored AT
sama: et afr #ifsa geiy ot @ ad
W # g A 73 fRaAr mfas e
AT

(7) for ofcfeafmai & zam 8w
fesit af@gr o 1 aq feoar Ta
qer ?

Jtaga W ofcags #arem & 7wl e "a
(st =iz Tm) : (F) &t g1 TH a7
22 ®@, 1979 { wrwaT frar mr § )

(@) awaf werg |, Fasar A fEee
& AAIE WIS AqEe § faar mr g



"o W AR ety W* e RNy e
('}o.? wgﬁ w,a:aﬁ i:-r“t: e Vi T o il o+

1979=8 wryn fet 20 wdt iy feoolt & ww gt
¢ w0y ol Q% o qwer & avither wyr: ok yfa aft gt fenr @ 10a3
mﬂi‘ 9T 1978-70 ¥ 30.88 q 28% o gfy & af dic_ 1964 Feirg wr
R Rwa gl wd F oview & At e, qiereor fear mr @1
1979-80 & fw & wwz wuei & awwy, 1975 F 16 fife e aw o
30.68 WUy §o WF WP A A wWTOAT W 16 fwo Ho & wvt 6o Gy W ox
' fi-3w v T2fy yw R At ooy,
h v ReTea

w) famdy ay_ .t
( ”“"'”"“‘ i e § i of wf 1 By

w

L
i 1 wT T faweft
(@ §qw &) (o) 1~6~75 22-2~79
28-12-75 15-3-78
E uf feom 8 feam i femar & from

feodte (@) frodte (&) feohe  (R) frome (%)

3 we 20 3 ®ws 20 69 UA® 20 4 W% 30
>3 &% 25 34 [mw 25 J-10,00% 28 4+-16 &% {0
-8 UW 0 46 [ 30 11-13.90% 30 16-20 W% L1
8-10 &% 50 6~8 W 35 1417.60% 35 20 ¥ ww) 7s

TSR €0 810 ¥% 40 17.7-19.6 7, 40
1~10 W% 80 10-12 W% 46 ffedy ey dw
¥y 5
T20-25 W 100  19-16-WF 5 witfoe )
2530 WW 120 18~18 %% - 60
18=20 %% es
; %d! L]
f 25 %




¢
Vg < ASNders PHADKFUNA V52000 (SARA) Writton dustlers 31 4

aftew e e ¥ f wafim Lo wev
C 't vy fiay wer

3
A
il
EEF
mﬂr

3

138434
]
3

(a) the figures of faial sccidents of
{or the last 10 years, (year-wise)

£if
:
4
E

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA, VARMA); (a)
The Sgures, given below, of fatal

No, of
Year fatal o
lgﬁg - - - . . "39'
igjo0 ., . . . . E LT
gy, . ' . . 264
972, ' . . . asB.
7 - T 259
94 . . . . . ey
{71 SN . . . . 283
ik . . . . 288
1977 . . . . . a81
1978 (Prov . @ o« 230-

(b) and (c). Apart from the general
stepg taken by the Government to
make working more safe in all mines,
the following specific stepg have been
taken;

(1) Provision of portable Metha-
nometerg to supervisory personnel

(2) Instalistion of Methane moni.

mmmmﬁmm&r

(3) Supply of self-rescuers to
persong employed in Degres III
Gassy Mines,

(4) Compliance with the pres-
cribed standards of ventilation and
thm.

(5) Supply of protective equip-
maent to werkers,

16) Survey of accident prane
mines and identification of correr-
tive meamires.

"7 (D Uemsifoation of the wees xmd
inundatipr Yo

sources of danger of
the present workings in coa] mines.



safely measures in ceal mines is
under implementation by Coal
Limited since June, 1977: —

(1) Setting up of Internm] Safety
Organisation,

(2) Replacement of timber sup-
ports by Steey props including
bhydraulic and friction props.

(3) Installation of automatic
warning systems along rivers, nallahs
etc to alert nearby coal mines of
the rise in water level beyond the
danger mark.

(4) Replacement of lighter sec-
tions rails by heavier sections rails
to reduce haulage accidents,

(56) Imparting vocational training
to workers,

(6) Broadcasting safety propa-
-ganda,

(7) Appointment of workmen's

(8) Procurement of sophisticated
-safety and rescue equipments,

3. The above measures are expected
to bring down the number of accl-
-dents further. The ultimate aim is to
.#each zero accident potenfisl

:

Crisls In Minor Ports of Kerala

2561. SHRI C. K. CHANDRAPPAN:
“Will the Minister of SHIPPING AND
“TRANSPORT be pleased to stute:

{a) whether the Government are
aware of the fact that the minor ports
in Kergla, especially the Azheskal
port in Cannanore, are in a state of
ruin due {o lack of maintenancs, 1mo-
dernisation and timely dredzing of
sand bank formed due to silting of
xivers;

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT
(SHRI CHAND RAM): (a) to (r)
Ports other than Major Ports, feature
in the Concurrent List of the Consti-
tution of India but the executive res-
ponsibility for their development and
day-to-day administration vests with
the State Governments concerned,

2. According to the State Govern-
ment there is a decline in the traffic
handled at the Minor Ports in the
State for the following reasons:

(1) Inadequacy of droughts and
generm] facilities;

(2) Diversiong of Coastal steamers
to foreign trade:

(3) Availability of alternative
means of transport by land.

3. The State Government of Keral2
bave indicateq that they propose 0
take the fo steps to correct the
do&lngﬂftﬂﬁeinnﬂnorpoﬂl-

(1) Undertaking of dredging %
maintain necessary depths.

(2) Acquisition amg -moderniss-
tion of harbour craft and cBTE?
handling equipment,

{3) Better up-keep and mainten+
ance of roads leading to poris.

up of a Maritime Cmmticn Wi‘h
theobjeetthatthcmpottl gerve
the economic needs th. tate

mawuﬂm
toastal vessals,
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5. Plataing Commisicl Yave tenta-
tivety sgreed 1o a provision of Ra, 510
mhxm 1Mu! di
for pending
e final deeision of the National Deve-
lopment Council on the policy ques-
tion of Central assistance to State
Governments for schemey relating to
minor ports in the Centrally sponsored
Sector in the Plan Period 187§—883.

8. Technical assiptance in the pre-
paration and scrutiny of Project Re-
ports relating to munor ports is given
by the Central Government when
requested for by the State Govern-
mentg concerned,

Regularisation of Commission Vendors

2552. SHRI C, K, CHANDRAPPAN:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether jt is a fact that the
Railways are asking for a police veri-
fication report while they are regu-
larising the service of commission
vendors of those who were in the ser-
vice of the Southern Railway as Com-
mussion vendors for 10 to 16 years;

{b) if so, what ig the reason there-
for behind it; and

(c) whether it is proposed to aban-
don thig

advised thiat i the bearers work-
hllnnrgw continuously for over
five he administrations will

information sbout

Forelgn Minisiar's viskli o Xy

2553. PROF. P, G. MAVALANKAR:
Will the Minister of EXTERNAL A¥F-
FAIRS be pleased to state:

(a) whether he recently visitedt
Nairobi;

(b) if so, the purpose and results
of hig visit;

(¢) whether he met formally or
informally the Indian community live
ing and settled in Kenya; and

(d) if so, what advice or guidence-
he gave to such Indiang there?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI®
VAJPAYEE): (a) Yes, Sir on the
4th and 5th February, 1978

(b) Foreign Minister visited Nairobi
on his way back from the Ministerial
Meeting of the Non-Aligned Coordi-
nating Bureau at Maputo to address a
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themssiveg ‘with the éconediic '
political aspirations of the country of
theiy adoption ang to make their con-
tribution towards Kenya's progress
and development.

Introduction of a fast train between
Bombay and Ahmedabad

2554, PROFESSOR P. G. MAVA.-
LANKAR: Will the Minister of
RAILWAYS be pleased to state:

T
(a) whether Government propose to
wwtart a new classless or an’ all gecond
«class fast train between Bombay and
Ahmedabad every night in view of the
constantly heavy and ever increasing
Passenger traffic between the said two
'major cities in Western India:

{b) if so, how and when; and
{c) if not, why not?

THE MINISTER OF STATE IN
“THE MINISTRY OF RAILWAYS
(SHRJ SHEO NARAIN): (a) No.

(b) Does not arise.

(c) Introduction of &n additional
train between Bombay Central and
Ahmedabad is, at present, operational-
ly not feasible due to strained line
-capacity enroute and inadequate
tnaintenance and terminal facilities at
“Bombay. However, during seasonal
-spurt of traffic, special traing are run
“between Bombay Central-Ahmedabad|
Gandhidham,

¢ \
‘Geneva Session of Dissrmament Com-
mission

'2508. PROY, P. G. MAVALANKAR:
Wil the Minister of EXTERNAL

ATFFAIRS be pleased to stgle:
(a) whether he recently attended
Geneva Session of Disarmament
on;
(b) it so, broad factg thereof;

{2) 1£ not, why not;

Wolttew Musmorgs 20,

(d) whether India:submbiied - oy
special proposils for considesstion. of
the said General meetings; and

(e) if so, broad nature thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) to (c), The Disarma-~
ment Commission has not met in
Geneva. However, the new multi-
lateral disarmament negotiating
body, the Commission on Disarma-
ment, began its work in Geneva ai the
end of January, 1979

(d) and (e). Although India has not
submitted any new proposals, the dele-
gation of India has reiterated Gov-
ernment’s position on the important
current issues in the field of disarma-
ment, namely, a comprehensive ban on
the testing of nuclear weapons, non-
use of nuclear weapons, prohibition
ot chemical weapong and prohibition
of new weapons of mass destruction.

Vacancies of Commercia] Apprentices
in Northery Rallway

2556. SHRIMATI AHILYA P.
RANGNEKAR: Will the Minister of
RAILWAYS be pleased to state:

(a) total number of vacancieg of
Commercial Apprentices, Division-
wise over Northerp Railway during
il;;s‘peﬂod from May 191'4 ‘lg June,

(b) numbey of employeey recruiied
through Reilway Service cnmmhdm
Allshabag ag well as directly .
Iﬂmmwmtm#rwdﬂo’
loyal workers;

{c) whether some relleying Com
mmmhwmumwﬂ
station who were on duty from May
8, 1974 to May 13, 1074 were also pro-
moteq as Commercial Apprentices;

(d) whether these were
enquired into by the De-
mmxammmd

(a)ﬂw.mhw

1

"
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MENISYER OF STATE IN Wty & o piPrig R w &, Prle o
THD MINSTRY OF RAILWAYS  frlbu wiomwl whe.us sfmeemd oc

(SHRI’.GHI}CNARAII:I]: (a) 35 wa~ fdc war & )
jes of ommerci Apprentices
::::: assessed in 1974 against direct 3 ';'::? vy i‘?m::
recruitment quota upto December e S gt
1076 The vacancies were worked out PR,
on the basig of joint 20 poin; roster (m) & =
of all the Divisions. (%) o @
b) Six persons were recruited
ﬂusough the Railway Service Commis- Railway Reservation Counters

sion, Allahabad, eight ag@inst the 20
per cent quota for wardg of loyal staff 2558, SHRI SUKHDEO PRASAD

Sinat by VERMA:; Will the Minister of RAIL-
S, ofe: BEASAEC sReCs i WAYS be pleased to state:

.
g ' (a) in view of the extension of pe-
(d) No. riod of availing the leave travel com-
(e) Does not arise. cession upto 30th June, 79 for ‘Govern-

ment Empnls,zul. whether Gnm
would consider to increas
svewme e e e ey F sivege e way reservation counters and extend

timings as welj for 1st clasy and Ifnd

2857, W gow WK wORW : class in order to meet the likely un-
ot ®o Hrem precedenteq rush fo, train reserva-
A B — tions in the capita) during the coming

@ wmllﬁ & :‘m Wr e vt summer vacatlon; and

(b) i so, the details thereots
saren & v o e far ayrd o forwr- THE MINISTER OF STATE IN

for @ goite oft gt Ao dand g THE MINISTRY OF RAILWAYS
W Bl el vwoe o i @ e (SHRI SHEO NARAIN): (a) and (b).
% fmr wmgm ; All Reilway Administrationg including
Narthern Railu ha Iready taken

(w) wr wowre # afengw dame wr hwpzu;l:gorvv:;om arrange=
fomre wot o f 1 W faene v W ments including, inter-alia, running of.
ot dwnr et g special trains, opening of additional

(0. w - 2 frg reservation cw_:;au and extengion, of,
vt K e St i & e e W tmportams peinte, meluding DSy
I ¥ wrow wot e §, ofe wfestfios New Delhi, both for Upper and lower
T ﬁiﬂﬂﬂﬂ%“—ﬁ,iﬁ‘ clagses, to cater to the W

sh of passenger traffic during

(%) wr @& s Frge, - ?mngsj’;pmangﬂqgt note
:;‘m&‘“"‘:' #zﬁu:ﬁm:r of the extended date 0f leave Travel
of m"“" 3 fewodw § W Concession upto, 80-8-1970,
i gf, ot over e s g ? it vt a¢ wgx @ g F dgw frdws

) . (gfeer  pwelees)

. vire wftegy s F 2w ey 2559, WY wT UW_ wq ¢ W b
M (h ewww): (¥) ok (w) ot ag wd o par w0 fiy
WY 10 wO¥ W@ W wee § oy W
NaA R E LTI i(:)wmtﬁqﬂ.nmt
W e, ¥ sy @ q¢ 3 e o WE AR g adzr friuedl § weAygy, |
Miwmsmmw L W
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2560. SHRI A. MURUGESAN: Wwill
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to refer
to the reply given to Unstarred Ques-
tion No. 785 on the 23rd November,
1978 regarding promotion in Gov-
ernment Medical Storeg Depot, Madras
and gtate whether the finalisation of
recruitment rules has beep finalised
and ¥ go, the details thereof and if
not, why and when thig will be fina-
Hised?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): Necessary action on a consoli-
dated proposal for the amendment of
Recruitment Rules for Group ‘A’ and

do take some time. However, efforts
are being made to finalise the same a8
soon as possible.

Suxrvey ro. viclatien of Labour Lawe

2501, SHRT P, M. BAYERD:
BHRI A. R. BADRINARA.
YAN:
SHRI M. V. CHANDRA-
SHEKHARA MURTHY:;
mmmm—

mmmarmm
TARY AFFAIRE AND LABOUR be
pleased to state:

conducted by the Labour Burean im
the small-scale and cottage units;

(c) whethey they have suggested
certain measureg to be taken to end
the violation of labour laws; and

(d) if so, what steps Unlon Minis-
try have taken in this regsrd?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA):- (a) to
(d). A Pilot Enquiry into the Working
and Living Conditions of Scheduled
Caste workers in Selected Occupa-
tiong at Agra had been conducted by
the Lesbour Bureau. Ths Report
drawy attention to violation of certain
provisions of the Factory's Act, 1948
and the U.P. Dookan Aur Vamjya
Adhishthan Adhiniyam, 1962 which had
been noticed during the Enquiry.
These violations relate to non-mainte-
nance of records in pespect of workers”
attendance and payment of wages,
working hours grant of leave and
holidays, etc, and to employment of
children in a clandestine n;zoplum
mainly in shoe-making units,
of the Report have been sent to the
U.P. Government for necessary action.

Railway Equipment Ingustry

(b) i 20, what are the defails of
the propossg wm the
Railway squipmoent; ,
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.42 WG Mo he steps haing ielen
by the Railways 10 obtaiy the sm;

(d) whethir eny forelg, ssistance
is Being souifift; and

(e) whether any programme has
been prepared in this regard to be in-
cluded in the current year?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) to (d). The
reference perhape is to the gcheme of
modernisation of Rauway workshops
wherein apart from maintenance of
Rol'ing Siocks, manufacture of sime
items of railway equipment 15 also
undertaken.

A ten-year master plan for moder-
msation of Rallway Production Units,
Workshops and Repair Depots has
been prepared with a view to improv.
mg the prformance and availahility of
rolling stock and reducing the cost of
its maintenance.

Brnef details of the proposed im-
provement are as under:

(i) Provision of modern ma-
chinery and plant to replace old and
antiquated machinery;

(U) Better material handling
equipment;

(e) Az against an average annucl
outlay of Rs. 8 crores during the past
few years, Ra, 15 crores have been
allotted during the current year for
Machinery and Plant. Also schemes for
modernisation of various Mechanical
Workshops at a cost of Rs. 46 62 crores,

Verification of Membership of Central
Trade Union Organisationy .

2863. SHRI R. K. MHALGI: Wall the
Minister of  PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to refer to the reply given to Un-

starred Question No. 726 opn the 23rd
November, 1978 regarding vercaticn

of membership of the Central Trade
Union Organisation ang state:

(a) which central unjop, organisa-
tiong have o far subfiitted thelr
claims of verification of membership
ordered ag om 31st Deeamber, 1077;

(b) which Unions have raised cer-
tain issues and the nature thereof;

{¢) whether these have been sorted
out and if 8o, the progress made in
that behalf; and

(d) when the recent genera] verifi-
cation of membership of all 2entral
trade union organisationg shall be
completed in order to give proper re-

1 The .fidign National Tiadle
Union Congress,
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2. Bhartiya Mardoor Sangh,

! 8. Nstionsg Labour Organisation,

4. United Trade Unlon Congress
(Lenin Sarani),

5. Trade Union Coordination Com-
mittee, and

6. National Front of Indian Trade
Unions.

(b) Certain issues relating to (I
criteria for recognition as Central
Organisation of Workers, (ii) method,
manner and procedyre of vertification
and (iil) closing date fixed for sub-
mission of lists of claimed .nember-
ship figures, have been raised by the
INTUC, the AITUC, the HMS, the
UTUC, the CITU, the UTUC (Lenin
Barani), the NFITU and the TUCC.

{¢) and (d). It is necessary to sort
out these Issues before verification can
take place, The Chief Labour Com-
migsioner has held meetings in this
connection with representatives of the
Irade union organisations, but no con-
sensug has been reached so far.

Demsand for Nationalisation of the
Stevedoring Industry

2564, SHRI AMAR ROYPRA-
DHAN: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
fo state:

{a) whether it is a fact that the
Indian National Port and Dock Wor-
kers Federation has demanded for
nationalisation of thé stevedoring in-
dustry in the country; and

(b) if =0, the details and reaction of
Government thereto?

THE MINISTER OF STATE IN-
CHARGE OP THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM); (a) No such demand
has been received recently. However,
demandy for making changes in the
existing system of stevedoring indus.

HPR

hr._hehdh‘mu the
indtisicy have besn ralesd frogs time
to time by various inlesesia

(b) There is mo such propema} af
present under consideration of Gow-
ernment.

Promotion to Post of Coaching Clerk

2565: SHRI AMAR ROYPRA-
DHAN: Wil the Minister of RAIL~
WAYS be pleased to state:

(a) whether it i a fact that there
was a written test for the post of
Coaching Clerk from the departmen-
tal candidates of class IV employees
in the Divisional Superintendent
Office, Delhi, in 1976 and the Interview
was also held for the same in August,
1977; and

(b) if so, the detailg in this regard
and the number of employeeg so far
promoted from class IV to class 1IIl
as Coaching Clerk?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Yesa

(b) The result of the Selection has
not been declared.

Indo-German agreement on shipping
services

2566. SHR] R. V, SWAMINATHAN:
SHRI NTHAR LASKAR:
SHRI SUBHASH CHANDRA

BOSE ALLURL:

Will the Minister of ‘{BHIPPWG
AND TRANSPORT be pleased fto
state:

(a) whether Indla and the German
Democratic  Republic have lil'ﬂ‘d
g term agreement on

(b) if so, what are the main fes
tures of the agreement;

(¢) whether the agieestant
mmﬁmuhm“‘
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(4) i o0, to whas extent it will be
beneficial to India?

THE MINISTER' OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND  TRANSPORT
(SHRI CHAND RAM): (a) Yes, Sir.

(b) The main features of the
agreement arei—

{i) Al national cargo moving
between the two countries
shall be carried by the nation-
al flag vessels of the two
countries on 50.50 basis

If one of the Contracting
Parties ig not able to under-
take the carriage in accord-
ance with the above provl-
sion, such carriage will be
offered to the vessely of the
other Contracting Party.

The freight earnungs of
Indian and GDR vessels aris-
ing out of the carriage of
goods by sea in the bilateral
trade will be exempted from
payment of income-tax by
both the Parties,

(i)

(iii)

{c) Yes, Sir.

(d) Earlier the national cargo mov~
ing between the two countries wap

the

ber, 1978 regarding agitation oy B.C.G."
Vaccine Laboratory, Guindy and state
whether any Inquiry has been con-
ducted on the complaints of the
unions; and if so, the details thereof
and l]so tumish the detalls of the
amicable settlement? A

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABL
RAY): No inguiry was needed as the
complaints of the union of the B.C.G.
Vaceme Laboratory, Guindy, were
settled amicably through negotiationm
A statement indicating the points rais-
ed by the union on which negotiations
were held and action taken thereon
is enclosed.

Statement

the union

Points of negou:rtiom held with th- representatives

i

Action taken by the Government

i W:thholdlngof lhe salary of lbol-ll 70% of

the staff for strike

2. Themanner in which the period of strike by the » leave of the kind due to them and a8 such
staff fromt a5th t6 agth July, 1978, torbe treated, | thia period hag been treated us ‘Dies non'.
No. relaxation to these orders coald
agreed to t
3. Thamarmer thcpednéd‘ of The suspension of Bhri Reo
SBI‘U whi.gem oyees' was withdrawn and the ] of his
ngthjulymanim 978 was from 25+7-78 to 2-8-78
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2568, it gow fag :
&t wm wew fag
st goifag o=t

71 Mg A afcaga G a7 @@ A
g w4 fF o

(%) +T T T AW 6 AT, 1979
F TANICT TR F SFINA T WIAG @ awle
A A {1 g fr et aftmge o &t
ag‘raﬁgimw‘fi‘mwﬁﬁmrsrﬁwﬁ afz
g ;

(@) afx g, &1 wew gaeamdi &1 A6
& fu a@r swrEt #Ew s A §; WK
CieG

() = ghzand & gasl & afad @
- afaal &1 fadlig aEmar 3 &1 waEE
H @R & fammdm g ?

dlmgy wtx aftags dawg § g9 O
Hat (st wir wR): (%)@= T 98 g9ET
dar g 1 ag wer wE g fx ey oz fem
*1 aHI & FO qEE gaeAml ¥ afg & @

& 1| aTET | QET gIEATHI BT WA 5 W gl
ST E ) W't 1977 § fawst afcagy fmw w5
w61 #T B 33 W 9F FY gEEAEl &
HEaT 2399 4, 98T qg FEAT 1978 & HEH
2253 @I 1@ F S mga @ adg &
o1 ot @3 smar & @ fF1978 § faestt afaes
fre &Y a@i & wRenga wiew & qq A

2

() s7 | wwEl #, o ag qar 9y
& geeT FT FTO 31T I AR AT, H-
e #1 af AT gz M fEpaw @

MARCH 8, 1979
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A1-9E=T qan

2559. =1 o9 fag wf @@= : WIIW
A6 o7 a9 W s R o

() 7 af=w WA F7 AAT-ArERT
Jq9 WAL & Jo Fgrae & fAomdi
TET & AT IRF WA =7F qAT A-EAF wEAqAL
§1 €T, AT A3l S gen, e g4 FEe-
e § FH=rEq] 7 ST 7 § a4 ¥ 16
77 HWIT 16 IIEA FEr migAi #IT 134%
#1713 T9A HF MA@ 0F I G
TEY ft SEE AT wE

(&) 7 70 wfawa ArF-aTa@T TEAT,
Panfaeya, THEETE, 1T, ST a9 T, STReE,
amr az7 wifs €wAl § gar d;

(7) afzgi, M@ IR FET-AAA-
HTE A9 FaFET-rEE § fawifwa £ 4
T T W1 wfeTs §;

(%) #aT 29 F@TE, 1978 F TG YA
#1341 FwAl | fawifow @ & foT 23
guwfal & wrawre g wifew & am
41, Wi ofg &, @ aEEd aa
T 77 Wiw ®F TR J NG AT

(v) wa%t wod ¥ & frow & @
FTOT & 7

k¥ marwa | o Aat (s fer arow)
(%) dfeam W3 & far-dra= aw o1 friaw
AT WES  HITAT & HHAC G507 FEAC
i< far T & ) %9 &% F 27 A% 29
q4T 9 AH-SATH €A ¢ | T GT 9% 2 ITHE
§—(1)Fr-JaEE, WG AT AT 5 IEA
gt ;feai (uF goT wee e gfe) o
WY A4T 3 TrIA sAvATfEal wfafza gadr
g #r (Il dasmeinaa @, 930 5
o 47 5 2red gEr mifgat (TR U
mErafza) 91 56T AT 5 IEA A
gfafeq sardy FEr &
|
(@) wraame dza # 70 s @
e AT ATACTT IOART A1 WA
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the principal recomuendation?
of

(w)

TRANSPORT be pleased to state:
made by the Commitbes sef up 10

into the details of unloading
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imported coke et MaMia, Visag and
Paradip Ports; and

(b) the action taken in implement-
ing them?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
-SHIPPING AND TRANSPORT
(SHRI CHAND RAM): (a) and (b).
An Expert Group has been set up by
the Government in November, 1978 to
study the various issues arising out of
the import of coking coal under the
Planning Commission. This Group,
inter alia, is also expected to study
the adequacy of existing port handl-
ing facilitieg for handling imported
coke. The Group has not yet finalis-
ed it: report,

TH i Tamil Nadu
2870. SHR] C. N. VISVANATHAN:
Wi the Minister of HEALTH AND
FAMNL WELFARE be pleased to
ptate:
(a) the number of cases of T.B.

affliction in India and the numter of
such cases in Tamil Nadu;

(b) whether the sltuation is counsi-
dered to be particularly bad in Tamil
Nadu; and .

(c) if so, the steps proposed to open
more sanatoria, if necessary, with
World Bank aid?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAEI
RAY): (a) On the basis of the surveys
conducted in different parts of the
country the number of T.B, cases 8-
ag follows:

India ‘Tamil
Nadu

{i) Radiologically active T. B, cases. ,

(i) Sputum positive of infectious T, B. cases,

(figures in millions).
. . . . g9'0 o7

. . . . 22 0*175

(b) No,
(¢) Does not arise,

w%ﬁm m‘mi % it @
farefly wgraat @ i W afteToRow
vy aff & 1

Visa Difficaities for Sri-Lanka Indians

2578. SHRI DALPAT SINGHE
PARASTE: Wil] the Minister of EX-
TERNAL AFFAIRS be pleased 1o
state:

{a) whether it i3 a fact that some
Indiap Origin Nationals of Sri-Lanka
have requested the Prime Minister

time in waiting list {0 go to India;

(b) whether similar complaints
have also been received by him during
his visit to Kenya; and ’



i
L

(c) if so, the steps taken in thiy
regards.

THE MINISTER or stam ¥
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI

KUNDU): (a) No such request to our
knowledge wag made to the Prime

* Minister during his visit to Sri Lanka.

(b) A request for abolishing the
reguirement of entry-visa in India
for UK passport holders of Indian
origin was made to the Prime Minis-
ter during his visit to Kenya in
August, 1978,

(c) Following lifting «f restrictions
the Government of Sri Lanka on
travels abroad and release of foreign
exchange for visiting India, the appli-
cations for Indian visa increased from
about 200 to 500 per day. The appli-

g

(w) afe qt, f v woere w1 frare iy
h :‘m’ Wisfewr it wiipnt youd
LI 1 Pt

(w) afext, v s dtorfond, ok
wr o § 7

2580, SHRI S. S. SOMANI: Wil the
Ministey of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the Indian Government
have given encouragements to Indian
scientists to manufacture vaccine
against encephilitis in the country; and

(b) if so, the efforts made in this

:

2582, SHRI VIJAY KUMAR N

PATIL: Will the Minjster
RAILWAYS be pleased to state:

R



mumummu
tranmport of fadfn by the
farining community; and

(b) it mo, in what proportion?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): {a) Two representa-

cultural Interets” on each Zonal Rail-
way Users' Consultative Committee on
the recommendations of the State
Governments. The existing represen-
tation ig considered adequate and there
is, therefore no proposal at present to
increase the representation of “Agri-

cultural Interests.”

.(b) Does not arise.
b~

Committee for importing Electro-Medi-
cal Equipments

2583, SHRI VIJAY KUMAR N.
PATIL: Wil the Minister of
RAILWAYS be pleased to state:

(a) whether it is a fact that Gov-
ernment have appointed a committes
to look into proposals of importing
electro.medical equipments and pro-
tection of manufacturers at home;

(b) if so, furnish full facts of the
matter and how socon the Committee
{s expected to furnish its report to
Covernmen

(¢c) whether it is a fact that nearly
60 pey cant of equipment costing erores
of rupess iz lying idle in various hos.
vitals and institule if so, furnivh de-
tails; gng

(d)peﬁon taken/or proposed for
Proper fuller utilisation of such equip.
ments?

THE MINISTER OF HEALTH AND
FAMILY ‘WELFARE (SHRI RABI

RAY): (a) and (b). The Director
M:c' Health Services has

Delhi to look into the need of all
eleciro-medical equipment necessary
for import, particularly in the field of
Cardiology, Nephrology and Neuro
Burgery and for protection of local
electronic medical equipment induatry. _
The Committee i required to gubmit
its report shortly.

(c) It is not possible to say that 60
per cent of the equipment costing
crores of rupees is lying idle in various
hospitals and institutes in the eountry.

(d) Being aware of the need for,

India has already a Ceniral Scheme
for establishment of regional work-

contemplated at Lucknow. A sum of
Rs. 20 lakhg has heen allocated in the
current Plan for the purpose.

estimated loss of human lfe and

tha years 1076, 1077 and 10787

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHBO NARAIN): The number of
persons killed and the approximate
cost of damage to railway property as
a resulf of train wcocidents at unmans
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1976 1977 w78

No. of persons killed . . .
Cont of damage to railway property

-

s s e 37 6y o
Rs. 21400 Rs. 12370 Rs, 1455»‘

. .

As regards compensation, the acvi-
dents at level crossing gates with road
vehicles ete, in which railway passen-
gers are not involved, are not covered
under the provisions of Section 82-A
of the Indian Railways Act, 1890 and
as such, no compensation is payable
to the persons killed or injured in the
road vehicles etc. in such accidents.
The victims or their dependentg can
claym relief under the Law of Torts
and the compensation is paid when so
decrecd by the court if any contribu-
tory negligence 1s proved on the part
of the Railway Administration or the
rellway staff, The quantum of com-
pensation is decided by the Courts on
merits of each case.

Activitiey fn detoction of Malatls

2585. DR. VASANT KUMAR
PANDIT: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

{a) whether research activities in
detaction of Malaria has been held up
in the Post Graduate Institution of
Medical Education ang Research at
Chandigarh for want of rare species
of apes called ‘AOTUS Monkey' (Nyg-
ticbus) to be imported from South
Amsrica;

(b) whether the above institute
havg sought the help of WHO to get
the species of monkeys for their re-
search;

{c) whether there are several pro.
jects drafted and awniting clesrance
of Government for Maliria Resenrch
submitted through Indian Council of
Medical Research; and

{(d) what efforts and the scheme
Government have made for the detec-
tion of Malara and remedial action of
this disease throughout India?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): (8) No. Malaria research work
at the Post Graduate Institute of
Medical Education and Research,
Chandigarh is at present being carried
out with rats and other appropriate
animals.

{(b) No.

(c) No. 14 Schemes for Majana
Research submitted through the Indian
Council of Medical Research nave

already been approved by the Govern-
ment.

(d) Government have introduced a
modified Plan of operations with the
following objectives:—

(1) To prevent deathy due to
Malaria;

(ii) To reduce the period of
sickness;

(ili) To meintain industrial and

(iv) To consolidate the achieve
ments obtained so far.

The ultimate objective of the Modl
fied Plan of Operation coniinues 0
be eradication of the disease, A stalt
ment containing the salient featured
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The salient features of the Modified for operational fleld z::'m;&m:
Flan of Operation are as follows:— 6 for laboratory research on
malaria has been sanclioned by

1. The existing NMEP units have Government of Indiz to the
proie o gyl k<
geo of the
districts. Previously the Chief 8. For early examination of blood
Medical Officers of 1he districts smears and gquick treatment of
were not involved in the pro- positive cases, laboratory services
gramme, but with the re-orgsni- have been decentralised tu the
sation of the Units, they are PHC Jevel.
primarily responsible for the pro- .
grammg in the districts. 8. With a view to controlling the

spread of plasmodium falciperum

2. Increase  quantity of various infection which accounts for death:
insecticides viz. DDT BHC, Mala- due to cerebral malari, with the
thion have been/are being sup- help of World Health Organisa-
plied to the States. Alternat.ve, tion, an intensive programme was
insecticides are also being provid- started in Oct., 1877 in 18 districts
ed to thy Units/districts where of the North-Eastern Region of
the vector has become resistent the country. It is being extendcd
to DDT/BHC. to 37 more districts.

3. Insecticidal spray operation have 10. The following steps for impart-
been undertaken in all rural aress ing health education regarding the
which have dMncidence of 2 or disease and seeking public co-
more cases per thousand popu- operation and participation io
ation. controlling malaria have been

taken:

4 Adequate  quantit. of anti-
malaria_drugs have been/are e Tave: B, fnvolrst
being supplied to the State/Union in the distribution of chloro-
Territory Governments. About quine tablets
192 lakhs Drug Distribution ’

Centres/Fever Treatment Depots (il) Drug Depots have been opene-t
have been established to make the in inaccessible tribal areas. Im
drug freely available. In areas some States this have been
whers resistance to chloroguine done in collaboration with the
hemmative sntimalariss  1ks S
alternative anti

(i) A new film “The Threat” waa
quinine have been supplied. oade aad ””b“" all over

6. Anti-larval operations under the country fourteen
Urban Malaria Programme have regional languages.

Babn Antensdfied. The Schems (iv) Posters in regiona] ilanguages
hes bheen extended to 37 more “Fever May be Malaria: Take
towng during 1078 besidey ihs 86 Chloroguing tablets” have-
existing towny existing earlier. been supplied to the Ehéo hf::

in Panchayat y

8. Supecvision of the field staff has St Brimary  Health
been toned up. Centres and sub-centres.

7. Stepg have been taken for under- (v) A phamphlet in regional lan-
taking both fundamental end guages “Malaria—what to do™

operstionsl resesrch In the flald giving the signs symptoms:
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(vl) It is alse proposed to orient
the Presidents and the secre-
taries of the Panchayats on
Malaria.

«(vil) Folder on the role of Medical
Practitionerg hag been sup-
plied to the States for distri-
bution to medical oractl.
tioners. Similarly, g pamgyhlet
‘Why Malaria again’ has been
supplied to the States for dis-
tribution to the Deputy Com-
missioners; Chief Medical
Officers and Block Develop-
ment Officers for appriting
them about the existing pro-
blems of malaria and the
action proposed to be taken,

Wviii) To dissemenate the anti-
malaria message, special
postal stationery hag been re-
ledsed by Posts and Tele-
graphs Departments.

*(ix) ALR. and Doardarshan have
started programmes to educate
public on prevention and
treatment of Malaria.
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Trains stoppage in Madural Divisjfon

2587. SHRI M. ARUNACHALAM:
Will the Minister of RAILWAYS he
pleased to state;

(a) whether Government are awars
that train stoppages are more by the
Railway Employees in Madurai Divi-
sion of Southern Railway;

(b) if so, how many stoppage were
by the Railway Employees for the last
twa years; and

(c) if so, what are the actions taken
by the Department?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b). During
the year, 1977 and 1078, traing were
detained only on 12 and 8 occasions
respectively due to staff agitations on
Madural Division,

(e) Out of 20 cases, depurtmental
action has been initiated in 4 cases;

Visit of Vietnamesp Leader

2588. SHRI C. R. MAHATA. 'Will the
Minister of EXTERNAL APFAIRS be
pléased to state:

(a) whether it is a fast that in the
last week of December last year #

P i
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Vietnam leader visited India and had
a discussion with the Indian leaders;
and

(b) if so, the outcome of that dis-
cussion? il

1 THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) and (b). Yes, Sir. The
Deputy Prime Minister and Foreign
Minister of Viet Nam, Mr. Nguyen
Duy Trinh, visited India in December,
1978, and the two sides discussed the
bilateral relations and exchanged
views on internationa] probiems. A
copy of the Press Statement issued at
the end of the wvisit is attached.

Press Statement e

The Deputy Prime Minister and
Foreign Minister of the Socialist
Republic of Vietnam, His Excellency
Mr. Nguyen Duy Trinh visited India
from 28th to 30th December 1976 in
the course of a visit to some Asian
countries. During his stay the Deputy
Prime Minister was received by the
Prime Minister of India, Shri Morarji
Desai. The Deputy Prime Minister of
Vietnam also had talks with the
Minister of External Affairg of India,
Shri Atal Bihari Vajpayce. The two
sides exchanged viewg on bilateral
relations and on international issues
of mutual concern. The VieinamesSe
side thanked the Government and the
people of India for their sympathy and
support and assistance to the Viet-
namese peole in their task of national
reconstruction. The two  sides
expressed satisfaction at the pace of
development of relationg of friendship
and cooperation between the two «jun-
tries which stemmed from a spirit of
solidarity and mutual benefit. The
two sides discussed measures o further
improve and expand cooperation in
various fields between the two
countries.

There' was wide ranging >xchinge
of views ‘on international problems
including the situation in their respec-
tive' regions of South and Sou:h Kast:
Asia and both sides stressed on the
necessity of promoting peace © and
stability in these regions to enable
the peoples to engage in the task of
national reconstruction and develop-
ment and mutually beneficial coopera-
tion.

The two sides also discuss:d the
consolidation and strengthening of the
unity among the countries in the non-
aligned  movement = and agreed = to
cont'nue to implement resclutions
adopteg at the Summit Conference of
the non-aligned countries in Celombn
and at the Conference ,of ifcreign
Ministers in Belgrade. The two sides
emphasised the importance of the
Sixth Summit Conferenec to ba held in
Havana in 1979 and were convinced
that member countries of the move-
ment will make active preparations to
ensure the succesg of the Summit
Conference.
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Non-release of wagons due i, low
nteufdemnrrln

2590. SHRI P. K. KODIYAN: Will
‘the Minister of RAILWAYS be pleased
sto state:

‘(a) whether the demurrage ths
“traders have to pay for holding up
wagons is much less than the rent they
would have to pay for godown facili-
‘ties;

“(b) whether the detention of wagong
"by unscrupulous traders is the highest
~at Calcutta and Delhi terminals; and

(¢) if so, what steps have been
“¢aken to prevent such deliberate
-detention of wagons by unscrupulous
gonsumers?

THE MINISTER OF STATE IN THE
"MINISTRY OF RAILWAYS (SHRI
BHEO NARAIN): (a) to (¢). The
information is being collected and will
“he laid on the table of the House.

Acquisition of nuclear fuel by Pakis-
tan

2591, PROF. SAMAR GUHA: Wwill
~the Minister of EXTERNAL AFFAIRS
be pleased to state:

‘(a) whether it is a fact that Pakis~
tan has acquired, or will soon acquire
nuclear fuel of 100 tons capacity per
~year;

(b) if so, facts thereabout;

(c) sources from where Pakistan
has acquired such nuclear capability;

(d) whether Pakistani spokesman
has announced that Pakistan has ac-
quired enough nuclear know-how and
«collected nuclear fuel for making
fision of nuclear device soon; and

WARGE 0. 190

'Mkllm .. 258

texummmun
mummm

VAJPAYEE): (a) to (¢). Pakistan has
an ongoing nuclear programme and
it is certain that they have made
arrangements for the import of nuclear
material. The details of such imports
are, however, not known.

(d) and (e). Government bas seen
reports that Pakistan has embarked
upon a nuclear programme which may
not be entirely for peaceful purposes.
It these reports are correct, it would
be a very serioug matter.
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Calcutta Tube Rall

25968, SHRIMATI MRINAL GORE:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is g fact that Govern-
ment have oil/gas while
constructing tube-rail in Calcutta city;

(b) whether the construction com-
pany has conveyed these to Govern-
ment;

(¢) whethar the comsiruction of
tube-rail in Central Calcutta has been
affected; and

(d) whether Government  have
abundoned the tube-rail project in
Calcutta?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYB (SHRI
SHEO NARAIN): (a), (¢) and
(d) No.

(b) Does not arise.

Introduction of a3 Shuttly Train
between Jabalpur and Itarsi

2597, SHRI  HARI VISHNU
KAMATH: Will the Minister of
RAILWAYS be pleased to state:

(a) whether Government are aware
of the leng-felt and often expressed
People’y desire for g shuttle passemger
rain betweep Jabalpur and Iltarsi,
Slarting from Ttarsi Clrca § am.
tvery morming terminating at Jabalpur

'

Circe 10 am. and the return run com.
mencing at Jabalpur Cirea 5 pm.
arriving Itarsl Circa at 10 pm.;

(b) whethér numerous representa-
tions have been made in this regard
during the last year or more;

(o) whether a dedision has been
finally taken in the matter;

(d) it so, whether such a shuttle
train will be inaugurated as early as
possible and not later than April 1,
1979; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b) There
have been demandg for introduction
of a passenger train between Itarsi and
Jabalpur to provide a service
from liarsi to Jabalpur and an even-
ing service in reverse direction,

(c) Yes.
(d) Yes, from 1-4-1979.
(e) Dives not arise,

Encouragement and Assistance given
by Government in Production of Indian

Driugg

2508. SHRI R. KOLANTHAIVELU:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) the precise part played by the
Central Government in encouraging
and assisting production of Indian
medicines; and

{b) the nature of quality control
exercised over such preduction?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): (a) (i) To encoursge the pro-
duction of Indien readicineg the



a59  Written Answery MARCH'S, 1970,

for the develppment of State Pharma-
Cies of Indian Systens cof Medicine,

Drug Testing Laboratories
and Herb Gardens. The assistance is
provided in accordance with a pattern

State 1LS)M. Pharmacy. Since 1976-
77, twelve such State Pharmacies have
been approved for assistance.

(ii) The Central Government has
registered an Indian Medicines Phar-
maceutical Corporation Limited at
Ranikhet with the following main
objectives:

—Collection of good quality herbs
from the Himalayan region.

—Cultivation of adequate quantities
of herbs required for the manu-
facture of medicinea.

—Manufactuge of Drugs.

(iii) The crude drugs and raw mate-
rials required for the manufacture of
Indian medicines which are not avail-
bble indigenously ane allowed free
import under the Open General
Licence.

(b) The manufacture of Ayurvedic,
Siddhg and Unani Medicines requires

to comply with the following condi-
tions:

(i) The manufacture of Ayurvedic
or Unani drugs should be carried
out in such premises and under
BUCk, hyglenic conditions as has

the specified in a Schedule to

tt

(i) The ryanufacture of Ayurvedic
of Uneni druge should be con-
ductey ynder the direction and

() The manufuctirer should matn.
tain recordy giving detalls of
marufacture and of the tesis
ocxrried out on the raw material,
and finished products

(iv) The manufacturer ghould allow
an Inspector sppointed under the
Drugs and Cosmeticy Act to
carry out inspection of the plant
and premises and processes of
manufacture and also draw
samples for test,

(v) The Ayurvedic and Unani drugs

list of all the ingredienty toge-
ther with the quantities thereof,
the name and apddress of the
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Bird-hunting tn Rajasthan by Saudi
Arablang

2600. DR, P. V. PERIASAMY .
SHRI S. 8. SOMANT;
SHRI B. P. KADAM:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the numbey of people who
accompanied Prince Badr of Saudi
Arpbia for bird-hunting in Rajasthan
deserts and whether ‘powerful trans-
mitter’ and ‘powerful camera’ were
also permitted to be carried by the
party of hunters;

(b) whether it is proper for the
Collector of Jaisalmer to accompany
the hunting party and stay with the
Prince’s entourage; and

(c) whether it i5 o fact that the two
Americans who 4vere in the party
were the only people operating the
high-powered transmitter?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU;:
(a) Eighty-three persons gocompanied
His Royal Highness Prince Bandar Bin
Mohamed Bin Abdul Rahman. The
Saudi party had one radio transmitter
to keep in touch with Jeddah. It
carried only ordinary camerag and no
#pecial powerful camera was with any
member of the party.

(b) The Collector of Jaisalmer did
not accompany the hunting party nor
did he stay with the Prince’s entour-
age.

(c) No, Sir. The transmitter was
Being used by the alder of the Saudi
Prince,

Ll

MARCH 8, 1470 . .

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
TRANSPORT AND SHIPPING (SHRI
CHAND RAM): In reply to part (a)
of Unstarred Question No, 1397 ans-
wered on 20th November 1878, the
following was stated againgt S.
No. 3—Hindustan Shipyard Limited—
in column 4 of the Statement
appended: —

“Shri R. Srinivasan, Visakhapat- .
nam. (He is officiating Chairman
and Managing Director)"”.

There has been a slight error in this
reply. The correct reply in lieu of
this portion should be read as under: —

“Shri R. Srinivasan, Visakhapat-
nam, (He is holding temporary
charge of Chairman and Managing
Director)”.

1 regret the error which has
occurred in this case. The delay o
correcting the reply is due to the fact
that by the time the error wag de-
tected, it became too late to lay the
correction on the Table of Lok Sabha
before the last session ended.

12.00 hrs.

SHRI JYOTIRMOY BOSU (Dw-
mond Harbour): Sir, I talked to you
about the Garden Reech Workshop...

MR. SPEAKER: You talked to me
and I told you.

SHRI JYOTIRMOY BOSU: Y"-';‘
uidumtyauwmm-_hu_fallwﬂ-
I do not find it on the list.
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RE. QUESTION OF FPRIVILEGE

ALLEGED UNTRUD INFORMATION GIVEN TO
A Stanszp QuEsTION ON DECEMEER
6, 1978.

MR. SPEAKER: . Shri Eduardo
Faleiro pgave notice of a privilege
motion in December, 1978, against the
Minister of Energy, Shri P. Rama-
chandran, for giving certain informa-
tion: which according to him are un-
true. Thege informations were given
during the supplementaries to Starred
Question No. 249 on 8th December,
1978 reparding the loss incurred by
Coal Indig Ltd. I calleg for the com-
ments of the Minister of Energy in
that regard.

From the factual note furnished by
the Ministry of Energy with the
approval of the Minister, I foung that
the allegation that unirue informa-
tions had been given to Lok Sabha
deliberately and wilfully by the Minis-
ter wag not well founded. I did not,
therefore, give my conient for raising
the matter 55 a question of privilege
under rule 222. A copy of the factual
note of the Ministry of Energy was
under my direction. given to Shri
Faleiro.

In his letter dated the 6th March,
1978, Shri Faleiro took objection to
the fact that the note was submitted
by Shri R. P. Khosla, Joint Secretary
and not by the Minister himself, This
objection iz not tenable. The note in
question wag submiited in sccordance
with the wusual practice. I do not
think that the Minister hag committed
any error in doing so, much less a
breach of privilege.

By the same leiter, Bhri Faleiro
had given notice of a privilege motion
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In his reply dated 5th March, 1979,
SBhri Khoslg has reiterateg the facts
submitted by him earlier. Hg askert-
ed that the facts stated in the note are
correct. Shri Faleiro hag not placed
before me any materia) to show that
the note contained any untrue state-
ment. He has merely asserted that
according to hig information the facts
stated are not correct. He has not
even disclosed the source of his in-
formation. It may be noted that he
wag not basing hig contention on the
basis of personal knowledge. No
breach of privilege can be founded on
such heur:ay information.

Moreover, the note submitteq by
Shri Khosla was with the approval of
the Minister and, therefore, the res~
ponsibility for the same is that of the
Minister and not of Shri Khosla, He
wag merely the channel through which
the facts were submitted to me. Hente,
there can be no question of any pri-
vilege motion again*t Shri Khosla.
The consent asked for is not accorded,

12.04 hrs.
PAPERS LAID ON THE TABLE

NOTIFICATION UNDER DRUGS AND Cos-

METICS ACT AND ANNuaL REPORT OF

Post GRADUATE INSTITUTE OF MEDICAL

Epucation ANp REsEArcH, CHANDIGARH
FOR 1077-78.

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): I beg to lay on the Table—

(1) A copy of the Drugs and
Cosmetics (First (Amendment)
Rules, 1079 (Hindi and English ver-
siong) published in Notification No.
GBR, £2(E) in Gazettp of India
dated fhe 25th January, 1079, under
section 38 of the Drugs and Cosme-
fiey Act, 1940, [Placed in Libmry.
See No, LT-4048/70.)
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(2) A copy of the Annual Report
(Hindi and English versions) of the
Post-Graduate Institute of Medical
Education and Research, Chandi-
garh, for the year 1877-78, under
section 19 of the Post-Graduate In-
stitute of Medical Education and
Research, Chandigarh Act, 1866
[Placed in Library. See No. LT-
2050/79.]

NOTIFICATION UNDER PASSPORTs AcCT

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARIL
VAJPAYEE): 1 beg to lay on the
Table a copy of the Passports (Amend.
ment) Rules, 1079 (Hindi and English
versions) published in Notification No.
G.8.R. T7(E) in Gazette of India dated
the 17th Februery, 1970, under sub-
section (3) of section 24 of the Pass-
ports Act, 1967. [Placed in Library.
See. No LT-4051/79.]

CORRIGENDUM TO ANNUAL REPORT OF
CenTrRAL Roap Transrorr CORPORATION
Lap, CALCUTIA, AND STATEMENT RE
Surrrmng DeveELOPMENT Funp
Commrrre: yor 1077-78.

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): I beg to lay on the
Table—

(1) A ‘Corrigendum’ (Hindi and
English versions) to the Annual
Report@ of the Central Road Trans-
port Corporation Limited, Calcutta,
for the year 1976-77. [Placed in
Library. See No. LT-4053/79.]

MAROCE 3, 197

(2) A statement (Hindl ang En-
glish versiens) explgining regsons for
not laying the Annual Accounts af
the Shipping Development Fund
Committee, for tha year 107T7.78
within the stipulated period of nine
months after the close of the ac-
counting year, [Placed in Library.
See. No. LT-4058/79.]

STATEMENT RE, ANNUAL REPORTS OF
Orrssa Roap Transeorr Co., L1D,
BERHAMPUR, GANJAM FOR
1875-76,

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHR] SHEO NARAIN): I beg to Iy
on the Table g statement (Hindi and
English versions) explaining reasons
for not laying the Annual Reports of
the Orissa Roag Transport Company
Limited, Berhampur, Ganjam, for the
years 1975-76 and 1977-78 within the
stipulated period of nine monthg after
the close of the accounting year.
[Placed in Library. See No. LT-4054/
79.]

Avprrep Accounts or E.S.I. Corrorax
TION For 1977-78.

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR
RAM KIRPAL SINGHA): I beg to
lay on the Table a copy of tha Audited
Accounts (Hind{ and Engligh versions)
of the Employees Btets Insarance
Corporation for the year 1977-78 to-
gether with the Audit Report thereon,
under gection 38 of the Bmployess
Btate Insurance Act, 1948. [Plgped in
Library, See No, LT~4065/79.]

@Tha Annual Report was lald on the Table on the 80th August, 1I%8.
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1207 hrs. .
CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REFORTED ATROCITIES ON HARIJANS IN
ANDHEA PRADESH

MR. SPEAKER: The Calling Atten-
tion; Dr, Subramanian, Swemy.

SHRI EDUARDO FALEIRO (Mor-
mugao): 8ir, I had given o notice
seeking clarifications regarding the
statement of the Law Minister...

MH SPEAKER: It
examination,

DR, BUBRAMANIAM SWAMY
(Bombay North-East): Sir, I call the
attention of the Minister of Home
Affairg to the following matter of
urgent public importance and I re-
quest that he may make a statement
thereon: —

“The reporteq atrocities on Hari-
jang in Andhrq Pradesh with re-
ference to the refusal of permission
to a Harijan MLA to enter a
tﬁlnple.“

is under

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS

ed him intp going out of the temple
on the plea that somebody was calling
him ang prevented him from reenter-
ing the temple by closing its doors.
The State Government have
that thelr preliminary enquiries indi-

%

that many Harijans were offering Puja
and that Shrl ¥ranng had himself
visited the temple earlier and offered
Puja.

2. This issug wag also raisej in the
Legislative Assembly of Andhra Pra-
desh on February 21, 1979 and it was
decided to constitu‘e a House Com-.
mittee to enquire into the matter,
Findings of the House Committee are
awaited.

DR, SUBRAMANIAM SWAMY
(Bombay North-East): Mr, Speaker,
Sir, this Call Attention Motion deals
with the case of a Harijan MLA as &
special reference, but the main thing
is the reporteg atrocities on Harijans
in Andhra Pradesh which have cross-
ed all limits according to Objective re-
ports. Even here the case of the Hari-
jan MLA was taken as a symbolic
case—what can happen to a Congress-I
MLA who happens to be a Harijan in &
State which is administered by the
Congress-1, the very people who screen
most of the atrocities against the Hari-
jans. Thig reply seems to have been
prepared by Dr, Chenna Reddy's Gov-
ernment itgelf. The Central Govern-
ment which has a special responsibili-
ty for preparing reports on Harijans,
has not done an jota of homework, and
they have only repeated whatever the
State Government has said. This in
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{Dr, Subramaniam Swamy]
tample shut behind me; despite my
repeated pequests for opening the
doors, none cared to open’. He said
that he had informed the Minister of
his agonising experience, He peeped
through a window on the temple and
said, ‘' I am being shut out; let me
enter’, This is the extent to which he
has said on the floor of the Andhra
Legislative Assembly itself,

1 have here a photostat copy of
what Mr. Eranna wrote to the Chief
Minister and to all the authorities. It
is full of description of how he brought
it repeatedly tp the attention of
the Ministers present inside the tem-
ple saying, T have been kept out; I
have been brought nut on a faise pre-
text; please let me enier’. But he was
not allowed to enter. The Minister's
statement says thet, earlier on, he had
visited the temple and offereg puja.
Here vou can ste what Mr, Eranna
has said on the floor of the Assembly.
According to a report in the Hindu of
February 22, Mr, Eranna has said that,
in June last vear, when tihe Chiuef
Minister vigited ihe temple he went
along with him and he was allowed to
enter the temple; later on, the temple
authorities came to know about his
caste, That is why, this time they
saw to it that he was kept out on some
pretext. It is not a case that Jast time
he went ang they did not object. They
did not know his caste then, but this
time when he went, they had been
fore-informed, and this is what bap-
pened.

We are sought to be given satistac-
tion that the matter was raised T the
Andhra Asgembly and =  House
Commitiee was set up. But
the fact of the matter is that this was
raised in the House by a Janata Party
MLA three months after the whole
thing had happened. What had hap-
pened for three months? Mr. Eranna
has protested persistently from offi-
cials to officials. I have got photostat
coples of ail his letters and also the
leiters written Yy otder MLAs als...

"SHRI DINEN BHATTACHARYA
‘W‘. *m&mdﬂmlﬂ

1978 where he gave all that has hap-
pened to Mr. Eranna and his complaint
and he asked the District Collector,
‘What have you done about it?’ Then
there mre other letters written oy Mr.

He gaid, * I will look into the matter”,
There are plenty of letters. I have got
photostat copies which show that ¢on-
sistently from the day of the incident
itselt he has been protesting. Right
there at Mantralayam he has lodged
the protest. After that he went to the
District Collector and lodged a protest.
There was a public meeting which he
addressed and there also he lodged ihe
proiest. Ministers were present there,
They saw the whole thing happening

Sir, the status of Harijans in Andhra
Pradesh is so bad that they took these
for granted and sald, ‘Nothing would
be done till the matter was brought
up before the Andhra Assembly.’ I
want fo know why no action has been
taken unde; the Prevention of Offen-
ces Under Untouchability Act. There
is a series of lapses under “this Acl
The officials had adequate informalion,
there are written reports. They
should have taken action, What has
the Centre done about it? Why have

tre, particularly, because Andhra Pra-
desh today is the worst offender as far
as Harfjans are concerned....
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MR SPEAKER: “They may ask,
what are you doing about UP, Bihar,
ete,

DR. SUBRAMANIAM BWAMY:
According to Andhra’s Labour Minis-
ter—this is in reply to a question—ne
says when hg askeq how many Hari-
jans have been denied jobs which are
required to be given to them under
the Reservations Act, he was told 140
show cause notices were issued to va-
1icus companies for not employing the
Harijans and only fifty-eight prosecu-
tions were launched. What happened
between sending show cause notices
and seeking prosecution? Money must
have changed hands. That is why
Harijans have become a dispensable
commeodity in Andhra Pradesh....

MR, SPEAKER: Please come to
your ques'ion.

DR. SUBRAMANIAM SWAMY:
I want to know whether the Minis-
fer, Mr. Eranna has recently sent a
ielegram to the Prime Minister
saying, ‘My life is no more safe in
Dr. Chenna Reddy's government. The
Central Government should inter-
vene.. Is he aware of this tele-
gram? If so, what has the Home
Ministry done about it? Dr, Chenna
Reddy Ministry has no time for these
things**

(Interruptions)

SHRI K. LAKKAPPA (Tumkur):
On a point of order, Sir. He has
every right to put a question, 8ir,
but he should not overshoot while
doing so. ...

(Interruptions)

mmmm: I do not know,
A Llhklp:u. When wyou raise
qnegtions ebout Bihar and UP, that is
o1l right but when questions aye rais-
ed aboyt Andhra Pradesh, it is not
all right?. . . .(Interruptions)

SHRY K. LAKKAPPA: He is
bringing in Centre-State relationship.

MR. SPEAKER: No, plesse, I am
aware of it.....

(Interruptions)

DR. SUBRAMANIAM
In fact, I am summarising

(Interruptions)

SHRI P. VENKATASUBBIAH
(Nandyal): 1 want to know one thing,
Sir. Can an hon. Member cast re-
fleclious on the personal character of a
Chief Minister?

MR. SPEAKER: These things are
said about other States also. There
cannot be two different sets of stand-
ards. When it comes to one State,
you have one standard and when it .
comes to another State, you have an-
other standard? I am not allowing
that....

(Interruptions)

SHRI P, VENKATASUBBIAH:
On a personal character of a person
who is not here to defend himself—
can a Member say anything about
that? That is what I want to know.**

MR. SPEAKER: If he has used
any unparliamentary language, ) |
will remove it.

SHRI P. VENKATASUBBIAH: I
am not speaking about any unparlia-
mentary language. About the perso-
nal character of a person who ig 0t
here to defend himself—can he cast
reflections?

MR. SPEAKER: I will not sllow
any remarks about the personal cha-
racter of any person who is not heve.

DR, SUBRAMANIAM SWAMY:
‘Casanova’ is nat unparliamentary,

MR. SPEAKER: You tannot refer
to the personsl characier of a perpan
who is not here.

*¥Not recorded.
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DR, SUBRAMANIAM SWAMY:
There is nothing wrong. In Andhra
Pradesh, everybody seems to be a
Casanova.**

MR. SPEAKER: Don't record any
personal remarks.

SHRI P. VENKATASURBIAH:
We are all sorry for it. We condemn
even if it happens in Andhra Pra-
desh.

DR, SUBRAMANIAM SWAMY:
‘Why have you been sleeping?

Sir, in fact, all this documentation
has been given by a well-known po-
liticlan of Andhra Pradesh Shri Yada-
giri Lakshmi Narasimha Reddy.**

AN HON. MEMBER: He is talk-
ing ,rrelevant things,

DR. SUBRAMANIAM SWAMY:
I have got it here....

(Interruptions)

MR. SPEAKER: I am not allow-
ing you to say anything about any-
body who is not here. ¥You are on
Harijan atrocities. If you are saying
that the Chief Minister is doing noth-
ing in respect of atrocities on Hari-
jans, you may say that. But so far
ag other personal matters are con-

on ﬂlﬂﬂgru. 376

what the truth is. What happened to
that assurance? Will the Home
Minister implement that assurance?

Secondly, will the Government con-
sider setting wup a Central Intelli-
gence Bureau only to look inte Hari-
jan atrocities all ovey the country so
that this kind of replies we do not
get and we get authentic Central
Government-collected data?

SHR] PATTABHI RAMA RAO
(Rajahmundry): A House Commit-
tee ig already appointed. Where is
the question?

SHRI DHANIK LAL MANDAL:
Of course, whatever I have stated is
based on the report of the State Gov-
ernment and the preliminary inguiry
which was held on the basis of which
I said that only VIPs were allowed
at that time because there were large
gatherings outside,

‘VIPs' included Mr. Eranna him-
self. But then, ag alleged by him, he
wag tricked by the temple authormties
to go out of the temple and he did
not complain to the Muth authorities. .
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about this point....

DR. SUBRAMANIAM SWAMY:
From whom did ycu get the reply?

AN HON. MEMBER: From the
Janata Party. )

SHR] DHANIK LAL MANDAL:
We have specifically inquired about
thig as to what action was taken when
Mr. Eranna complained to the autho-
rities—whether it is the Chief Minis-
ter or the Collector whoever he may
be-—-and also when a written comp-
laint was made that he was tricked
away and when he returned he was
not allowed to enter inty the temple.
We have askeq fo, that information
and we have not yet got the informs-
t.on on that pomnt of what specific
action was taken...,

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): It 18 an cffence
under the Prevention of Offences
Under Untouchability Act.

AN HON. MEMBER. They have
not got the information,

DR, SUBRAMANIAM SWAMY. I
want to know why there iz such a se-
Tious lapse. So much time has pass-
ed. I have filed this call attention,...

SHRI DHANIK LAL MANDAL: I
am giving the information..... Youw
please ligten.

have assured that np discrimination
18 being pracfised not only against
Haryjans but alsp, ageingt Muslims
and other religioug people....

DR. SUBRAMANIAM SWAMY:
Can anybody admit discrimination?

SHRI DHANIK LAL MANDAL:
The swami of the temple who is the
head of the math has assured that
there 15 no discrimination in the tem-
ple. Whoever comes, whether he ia
a Harjjan or a Muslim or & Sikh or &
Christian, everybody is given an op-
portunity to have darshan and puja,
Even if the Committee goes there,
they have said that they will coope-
rate with the committee and, if that
man 35 identified, they will take pro-
per action against him. As regards
his complaint, I assure you that we
are pursuing and we are trying to
find out what action was taken on his
complaint.

DR. SUBRAMANIAM SWAMY:
This is an assurance; he must deliver
it.

MR. SPEAKER: Shri T. S. Negi—
not here; Shri Balwant Singh Ramoo-
walia—.not here; Shri Ram Vilas Pas-.
war—not here, Shri O. P, Tyagi.
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BUSINESS ADVISORY COMMITTEE

THIRTY-F1RAT REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(BHRI RAVINDRA VARMA): 8ir, I
beg to move:

‘That thjs House do agree with
the Thirty-first Report of the Busi-
negg Advisory Committee presented
to the House on the 7th March,
1979."

MR. SPEAKER: Motion moved:

“That this House do agree with
the Thiriy-first Report of the Busi-
ness Advisory Committee presen-
teg o the House on the 7th March,
1979.7

Mr. Jyotirmoy Bosu.

SHRI JYOTIRMOY BOSU: What is
happening to the Lokpal Bill? Why
is there no mention about that?
Then, wha: has happaned to the Anti-
Defection Bill]? Why are these Bills
not coming up? We want an expla-
nation from the Minister; he owes an
explanation to the House with regard
to these two Bills,

SHRI HARI VISHNU KAMATH:
(Hoshangabad): I submit, Sir, that
this Thirly-first Report of the Busi-
ness Advisory Committee ig the pivot
on which the business of the House
will revolve for the next Bix weeks,
{ill the 28th April....

MR. SPEAKER: If I may tell you,
this ig settled by the leaders of all
Parties.

SHRI HARI VISHNU XKAMATH:
I know, Sir; I know the corposilion
of the Buginess Advisory Committee.
What I am going to submit is vital to
the effective functioning of the Lok
Sabha, the supreme legislative forum
in the country. I am serry te note
that the time allotted to wvarious Mi-
nistries has shown a tendency fo fall
during the lést sg many years. That

is all becsuse Parliament the Lok
Sabha, is not in session for as long.
ag it should be. Your predecessor,,
the first Speaker of the Lok Sabha,
Dadasaheb Mavalankar, once ruled
or observed that for the effective func--
tioning of Parliament—you, jn your
?riadOm also referred to this matter
in your Madras lectures recently—
the Lok Sabha should sit for at least
seeven months in a year; and I am.
glad to know that the Prime Minister
in a tommunication to my hon. col-
league here, Shri Asaithambi--he has
sent copies there of to all Members
I believe, I have got a copy of the
letter which the Prime Minister wrote-
te Shri Asaithambi....

MR. SPEAKER: What is it we are
now on?

SHRI HARI VISHNU EKAMATH:
Please be patient,

MR SPEAKER: I am always pa-
tient. So, don’t worry about that,

SHRI HAR] VISHNU KAMATH:
Becaugse this BAC Report is a vital
report which will hold the field for
the nex: six weeks or more.

The Prime Minister wrote to Thiru
Asaithambi as follows, 1 quote:

“There are ample oOpportunities
during the seven months of the year
in which Parliament ig actually in
session to discuss all these matters.””

Now, it does not need higher mathe-
moties to work out the period during
which the Lok Sabha js in seasion.
Three months Budget Session, six
weeks monsoon session, gix weeks
winter session; in all, six months and
not a day more.

1 was given to understand—I do
not wish to reveal any secret any
State secret, governmental secretw
that this particular mbd . bmmu' :;'
the heavy agenda ore wi
scheduled to'commence earlier therer .
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[Shr Har Vishou Kamath)

was an ides, a plan, o Summon it
wearlier on the 12th February or about
inat

MR. SPEAKER: You seem io be
knowing things more than I do.

SHRI HARI VISHNU KAMATH:
Not always, At times some Minis-
ters tell me some things which are
mnot secret.

It would have been better, There-
fore, as suggesteq by Dadasaheb
Mavalankar in 1855 or so—and I am
sure you will subscribe to what the
first Speaker of the Lok Sabha, your
predecessor, said in those days, 1 take
i¢ that you are also of that view in
the light of the lectures that you
delivered in Madras recently—al]
these difficulties would be psolveq if
Parliament, the Lok Sabha, sits for
seven months in the year—three and
a half months for the Budget session,
seven weeks for the monhwoon session,
‘seven weeks for winter  session.
Alternatively, three months Budget
session, two months monsoon session,
two months winter sestion.

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
How much time with the masses?

SHRI HARI VISHNU KAMATH:
We are always with them.

The time allotted to the Ministries
«wan then be increased that way.

Please look at the time allocation.
I would not say it is ridiculous be-
cause all parties have agreed to that,
but what logic or wisdom is there?
“The Defence Ministry, you will agree,
the House will agree, is one of the
most important Munistries today par-
ticularly in the global situation thst
‘ia developing, but the Defence Minis-
=y seems to be the Cinderalla of the
"Ministrieg here. Only four hours for

B A C Ripore 2%

mmmmmmw
of that, I am sure the Minister will
take at least 11/2 hours, if nm 2

MR, SPEAKER: We are cutting
into the Defence Ministry’s time
now, If you take away this time, this
alsp will not be available.

SHRI HARI VISHNU EKAMATH:
That way, so many things are hap-
pening in the House. Time iz valu-
able and important for all of us,
That is why I want an increase in the
session time to seven months in the
vear. 1 hope you will agree to that
and see that it is done during your
time. It will be a significant achieve-
ment.

MR. SPEAKER: 1 think it is ad-
dressed tp the Minister of Parliamen-
tary Affairs.

SHRI HARI VISHNU KAMATH:
It depends upon your pleasure, your
strength too and your wisdom and
I am sure God has given you great
ptrength ang wisdom to carry out
that very vital reform Lok Sabha,
seven months a year, not less than
seven months in & year. That should
be the key word, watech word; that
should be the guiding line for the
Lok Sabha.

In regard to this matter, you want
the Finance Bill to be passed by fhe
c8th of April and the gulllotine, that
deadly, lethal weapon in your hands
will descend on the ministries on the
23rd, according to para 8 of this re-
port; the guillotine, that ancient,
French-revolution weapon is gtill be-
ing used here and will descend on
several ministries on the 23rg April
1979, Why? This is because of the
provision in the Provisiona) Collec-
tion of Taxes Act 1931 as amendéd by
an arnendment of 1984 which increas-
ed enhanced the period from 60 days
to 75 days. Is there any earthiy res-
son or heavenly reazon s to....

PROF. MADHU DANDAVATE:
Guillotine is connected with the hee-
vens,
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MR. SPEAKER: Unless there is an
amendment to the Act, you cannot
raise the period from 75 days to 90
days. This is not the occasion for
moving the amendment.

SHRI HARI VISHNU KXAMATH:
That is why I suggest to the govern-
ment that they should bring forward
an amendment. I am tolg that the
1984 amendment was repealed and
therefore it is 60 days. It should be
increased to 75 days. Why can it not
be increased to even 907! Govern-
ment shoulg glve an undertaking that
they would bring forward a Bill to
amend that Act, I am sure you will
agree with me, the whole House,
right Jeft and centre, will agree with
me that it should be amended. It
cannot be amended staightway; a
Bill coulq be brought and passed in

fair to Parliament, and to you and
to thé people. 'rheWeu our

said that the people are the masters
and we here are thcir servants. It is
unfair to the people/unfair to you un-
fair to the government”, I am sure

one Minister agrees with me,

PROF. MADHU DANDAVATE. No
minister yhould be kept on par with
Marie Antoinette,

MR. SPEAKER: Evidently Shri
Dandavate does not want his minis-
try’s debate to be completed today.

%
t

SHRI HARI vmmm KAMATH:
He is thinking of Marle Antoinette
who was the French Queen at the
time of French Revolution.

One last word.

MR. SPEAKER: Still one more?

SHRI HARI VISHNU KAMATH; The
general discussion on the general bud-
get has been allotted only 15 hours.
When the Railway Budget was allotted
12 hours, don’t you think that the gene-
ral discussion on the genera]l budget
should be allowed at least 18 houra.
I know the House is the master of the
situation; any timethe House can 2x~
tend the time even later when the
budget is taken up. I would there-
fore ask the Government to keep
these two things in mind: amendment
to the Provisional Collection of Taxes
Act so ag to extend the time from 60
to 75 or 90 days so that the House
will have more time and the wider
question, that the House, the Lok
Sabha uhould sit for at lem 7 months
a year, so that ir this long budget
segsion of 3 or 3 1/2 months, we can
have a brief interlude of 10 or 18
asys, if that is possible. I am not in-
sisting on that: Let it be conilinuous.
But if the House is so willing, sc—
minded we can have a brief inter-
lude ro,. 10 days in this long budget
session, so that the House can be vi-
gorous and alert, Y

PROF. P. G. MAVALANKAR (Gan.
dhinagar): We will feel refreshed.

SHRI HAR] VISHNU EKAMATH:
Even my younger friend agrees that
we will feel refreshed.

SHRI O. V, ALAGESAN (Arko-
nam): He is the gon of thy first
speaker.

SHRI HARI VISHNG KAMATH;
That, of course, everybody knows; I
do not have to remind the Houke
about it.



287 5 A C

mmm Whet about
Junch hour?

SHRI HAR] VISHNU XAMATH:
I do not insist upon that.

MR. SPEAKER: You allow your-
self {o be provoked by other inter-
ventions.

SHRI HARI VISHNU KAMATH:
I make these proposals I do not
knew how the Minister from Ranchi
reacts to them. I am sure he also
bhas got these things in mind but as
Ministey he might say something dif-
Yerent from what he might have said
as the Rt. Hon, Gentleman from
Ranchi. He might not fully agree
because he is Minister now. Other-
wise, he would have agreed.

&t ot few lrrurl'g
L} zﬁfﬁﬁuﬁw(m )gm‘m

nﬁwwfﬁﬁmmmi ﬁﬁn
& & vox wrd Adt o w uf 5wy TR
forit g aw w1 Cawry wT 7 N 7w wi
& W 1T AAT S WA

SHR] P. SHIV SHANKAR (Secun-
derabad): I felt a little concerned
that no time has been alloted for the
Ministry of Law and Justice,

MR. SPEAKER: Because there is
justic always.

SHRI RAVINDRA VARMA: My
hon. friend, Shri Jyotirmoy Bosu,
referred to the Lokpal Bill and the
Anti-defections Bill. This question
has been raiseq earlier—perhaps in
the last week—and | did say in ans-
wer that the Government's intention
is to bring forward both the Bills, As
far as this report is concerned as my
friend the R: Hon. Gentlman from
Hoshangabad pointed out, it deals
primarily with business to be ‘trans-
acteq in relation to the budget and
the Demands for Grants and the time
to be taken for them. The hon.
member js fully aware that every
year the practice is that the whips of
different parties and groups sit toge-
ther with the Government Chief
Whip and discuss and decide on the

MARCH 8 1979 . B A
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priorities that are to be mcporded
the différent ministries and the
to be allotted for disewitslom. It
true that one often hus the feeling
that it is a Herculean tusk to discuss
the functioning of a ministry and the
policies of a ministry in the course of
four or five hours. I ¢an therefore,
understand the hon. members’ feel.
ing that the time allotted to the dif-
ferent ministries {s not ag much as
they would like it to be. However,
hon. members are also aware that
we have to transact business within
the time that is available to us. Tak-
ing all these matters into considera-
tion, all the groups felt that this
would be a reasonable apportionment
of the time that we have and a rea-
scnable listing of priorities for dis-
cussion this year.

s}

,Eh

The hon. member from Hoshanga-
bad made two suggestions. One is
about the amendment to the Act, He
is very much concerned with the guil-
lotine, He is concerned with two
things above all. Ong is the World
Government, and the other is saving
heads and munistries from the guil-
latine. As a student of history, he
is well aware that sometimes when
royal heads have had to roll under
the guillotine, monarchs have been
very keen to protect their beards pro-
testing that they have not sinned
against the people.

(Interruptions)

SHRI HARI VISHNU KAMATH:
Beards have remained; heads have
gone! Long live the beards!

MR. SPEAKER: Beards are, of
course, more important than heads;
The question is....

SHRI HAR] VISHNU KAMATH:
1 asked sbout 7 months session.

MR. SPEAKER: About that he can-
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SHRI HARY VIBHNU XAMATH:
Let him congider it.

MR, SPEAKER: The question is:

“That thiy House do agree with
the Thirty-first Report of the Business
Advisory Committee presented to
the House on the 7th March, 1879."

The motion was adopted,

——

12.4€ hrs.
MATTERS UNDER RULE 377

(i) REPORTEpD THEFT OF STEEL WORTH
ABOUT RS, TWO LAKHE FROM THE PRE-
MISES OF JAWAMARLAL NEHRU
UNIVERSITY

86 &7 WV IraW &Y WO § | wTeNd €R www
stk fe urfew & ow s & mifuw sTromy
ot mraw & 1 waw fog BT

(1) NEED FOR PROVIDING AN ADDITIONAL
ALL-WEATHER SHIP FOR THE PEOPLE OF
LAKSHADWEEP

SHRIP. M SAYEED (Lakshad-
weep): Sir, I want tg mention the
following under Rule 377.

Acute hardship is faced by the peo-
ple of the Union Territory of Laksha-
dweep for want of conveyance to car-
ry and stock in the Islands the essen-
fial commodities and other mate-
rials, At presen: only one all.wea-
ther ship to carry passengers and
cargo to and from the Iglands is
available, Thiy problem was fur-
ther complicateg on account of the
VIP visits to the Istands during the
season, the result being people who
are to reach the mainland and Is-
lands are stranded; in fact even the
sesmen §n Miniccy who are wanting
to go to Minicoy sre stranded. In

A3 LB~10,

F

v

L Dis, ol
order 10 store essemtial commodities
in the respective Islands and to elear
the backlog and the the
existing all-weather ship Is unable
to cope up and bhence the presemt
crisis.

I, therefore, want through you te
call upon the Government to arrange
an all-weather ship forthwith so as
to ease the acute hardship faceq by
the people of the Union Territory of
Lakshadweep.

12.50 hrs.

RAILWAY BUDGET, 197880
GENERAL DISCUSSION—contd.

MR. SPEAKER: The House will
now take up further Wisqussion of .
the Rallway Budget.

PROF. P, G. MAVALANKAR
(Gandhinagar): Sir, I am happy te
be able to participate in this general
discussion on the Railway Budget
May I say a* the outset that, lisien-
ing to most of the speeches which I
the pleasure of doing in this debate,
I carried the impression that, instead
of dealing with some of the majar
aspects of rallway administration and
raiiway management many of um
perhaps inevitably, seem to go inte
comparatively minor issues of a traim
stopping at a particular station or
water not being available at a parti-
cular station and so on and so forth,
with the result that within the limit.
ed time—we just now from Shri H
V. Kamath's long drawn out remarks
hearq how difficult it is for us to get
enough time for each Ministry—it is
dificult for us tp deal with major
questions of policy within the time
allofted to us. So, I am really won-
dering whether we should not evolve
some kind of a device whereby the
discussion on the Railway Budget can
be divided into two parts—one for
general discussion and the eecond on®
for every Member to mention the re~
quirements of 'his  constituency.



9% Wiy, Budget, 'MARCH 8, 1§79

- [Prof, P. G. Mavalankar]

Qtherwise, in the general discussion
on the railways, what happens is, in-
stead of pm-pointing the attention of
the House and through the House of
the country, to some of the more
pressing problems of the railways, it
tends to devote itself to [Rocussing
attention on comparatively minor
maiters. While I am not reflecting
on my colleagues, it would have besn
more meaningful and fruitful both
for the railway and the country if
some of the important issues were to
be high-lighted, which I will try to
do within the very limiteg time at
my disposal.

My hon, friend, the Minister, has of
eourse got both bouguets and brick-
bats, perhaps more bouquets than
brickbats, perhaps more bouquets than
brickbats. I am not here either to
give bim bouguets or brickbats; I
am here to offer in all fairness and
gincereity some of the observations
that I want to make on the general
administration and the functioning of
railways in our country.

Of course he must be congratula‘ed
far the fact that he has produced for
the third year in succession a bud-
get which is surplus. But he is a
Professor of Mathematics, and he
warned us the other day when he
suggested to the Leader of the Onpo-
sition, my good friend, Shri Stephen,
thal he may learn pome lessons on
mathematics from him. I go met

Plug rather than on geners! finance.

1 do not want to embarrass my
good friend the Raflway Minister
who is sitting here, I am glad of
course that he iz here, by praising
him for his dynamism, imaginative-
ness, boldness and freshness which
undoubtedly he has injecteq and pro-
jected into both the Budget and the
general railway administartion. As
one goes round the country, one hears
a lot of good words about Prof.
Dandavate, and I ghare them, and I
also share the feeling of many peo-
ple that he has brought in new ideas,
new projects new lines, new approa-
ches, a completely good prowision uf
comfortable travel as far as posgible
classless, what I call one class, travel
in the country 8o far, so good.

And to some extent he has daring
which he has ghown for example,
when he has 1increased the seagon
ticket rateg in the metropolitap cities,
He comes from Bombay and he
knows he will be facing some diffi-
culty, but he knew he had to be real-
istic. and he has put a portion of the

his daring, diligence and determina-
tion are concerned, I ate them,
and I find them to be laudable. None-
theless in the Budget that he has
presented, some distortions and some
disebilities have, perhaps inevitably,
crept in. I referred just now 1o the
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ways. Half of it is in the metre and
narrow gauge. The problem is colo-
ssal, I can gee, but my request to him
is this: why not the railway adminis-
tration at least give priority to those
lines which are already well ahead
mn terms of conversion, concentrate
more time and more money on them
and complete them on time, because
every time you prolong these conver-
sions, that iInvolves more finance?
You may have allotted s certain
amount say in 1972, but because you
could not complete it by the target
date of say 1978, and you are going
on to 1882 por 1984, then inevitably,
because of the general rise in costs,
the expenditure is going to be much
more. So conversion should be done
as early as possible.

He must also look at it from the
point of view of the larger interests
of the nation's delence and frontiers.
For example, take the
Delhi metre gauge line. I do not
want to go into dstails, he knows
them well, but I should have thought
that if metre gauge has to be con-
verted into broaq gauge, he should
fih:: mere attention to

:

-

- PHALGUNA 17, 1900 (SAKA) 157988--Gent. Dis. 294

that if you economise better autome-
tically you have earneq to that extent
extira revenues Yor the Government.

About railway finantes, I
like Prof Dandavate o take
House into confidence and tell us
some detail as to what kind of ne
tiations or discussions he has had
the last two years with the Planning
Commission with regard not only to
getting moneys from the Plannjng
Commission, but also in persuading
the Planning Commission not o act
as a kind of obstructing agency, not
to say an intimidating agency, and
prevent the railways from going into
certain developmental matters.

ok

B

5T

I would also like him to tel] wus
what were the allocations in the pre-
vious years to the railway adminis-
tration, pot merely these two years.
Let him take the period from 1870
onwards, He is showing me the
book, that is not enough. He must
explain the details, how the railway
finances are being utilised, because
the longer the time, the more diffi-
cult it becomes for us Members of
Parlisment, to find out what exactly
was promised in the previous years
gnd whether they were fulfilled in
the later years, because we have no
time to go into gll this. Let him not
take pdvantage of the situation but
let him give us an honest picture of
tho railway finances.

Most Members talk about passen-
ger conveniences, and #ightly so, but
goods treffc is more important. Let
him tell us what the railways are do-
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mained as it was, by and large, snd
about passenger amenities, but we the result is that there iy a lot of
should not forget ihe imporiant overlordship and heavy bureaucrsey

thrust that goods traffic has on the
over-al] development of the railways.
That 13 why I am making this point
«Quickly.

1 wil] take a minute or two on two
more aspecis which I hope the House
will agree are worth looking into.
One is the question of the Indian
Rallways Act. This Act of 1880 has
become obsolete, and in many ways
it has become gut of date. I do not
know why Prof. Dandavate, with all
his dynamism and freshness, has not
had the time to come ta” this House
and get swtable modifications made
to this Act, because the whole set-up
has changed radically and has been
gltered, and the context has chan-
ged in a revolutionary way, with the
result that the Act requires to be al-
most totally scrapped and a new Act
has to come in its p'ace, and 1 hope
that that takes place as early and
urgently as possible, so that it fils
into the modern reguirements.

By the end of this century we
want Indian Railways to be not only
the largest in Asia, the fourth largest
in the world, and the gecond largest
in the world in the matter of rail-
ways being state owned, next only
to Russia, but also the largest in
terms of efficiency, develoyment ete.
If that is tp take place, he has got
only 15 to 18 years. 1 hope he will
continue as Railway Minister again
and again. When [ say “he” I mean
the Railway Minister, ‘Therefore,
this requires to be looked into.

About the Railway Board, I do not
want to repeat the argument that have
already been made, but I feel that it
needs to be Iooked info. It was in
1901 that the Secretary of State at
that time asked Mr. Thomas Robert-
son to produce a report which he did
in 1801, The Railway Board

thet the bureauratic overlordship
and control is bogged down...

138 hrs.
MR. SPEAKER. Please conciude,

PROF. P. G. MAVALANKAR, If
you do not want me fo continue after
lunch I would request you to give
me one or two minutes more now. I
will imish 1n 1} mnutes.

MR, SPEAKER: Please finish now.

PROF. P. G. MAVALANKAR:
Ag there is no time, I will not go to
other questions, At the end, I would
only say this that the question of
modernisation of the railways, the
question of new lines, the question of
general staff management and the
quesfion of industrial relaticns als0
need to be looked into very carefully.

In the remaining half a minute I
would say, es 1 must represent my
constituency....

MR. SPEAKER: Everybody Is
answerable,

PROF. P, G. MAVALANKAR:
There must be a super fast train bet-
ween Ahmedabad ang Delhi vis
Baroda for the conveniencg of the
general public and also to enable the
Members of Parliament to go to their
constituencies on Fridays and come
back on Mondays to do Parliament
wark here. There ghould be an addi-
tional train between Bombay and
Ahmedabad, Moreover, what ls im-
portant s that electrifiction must be
speeded up in sreas whare it Iy need-
ed 80 that the railwayy can function
effectively and eficlegtly. .



MR. SPEAKER: ~ Everybody is
covered.

SHR] C. M. STEPHEN: Take, for
example, my party. I have given a
list of 8 members. 29 minutes are
stll left for my party. Only 4 mem-
bers have been called. Others must
be called, The opposition is not get-
ting sufficient time. The Opposition
must get sufficient time,

MR. SPEAKER: All the time allot-
ted will be given

The House now stands adjourned
111l 2 O'clock.

13.02 hrs.

The Lok Sabha adjourned for
Lunch till Fourteen of the Clock,

—

The Lok Sabha reassembled after
Lunch at five minutes past Fourteen
of the Clock,

[SEry RAM MuRTI in the Chair]

RAILWAY BUDGET,  1979-80—
GENERAL DISCUSSION—comtd.

SHRI A, C. GEORGE (Mukanda-
puram): Mr, Chairman, before you
call the hon'ble Member to spetk, 1
would like ¢ point out that just be-
fore the House adjourped for lunch
the Leader of the Opposition had
pointed out that Congress (I) and
Congress have got 29 and 30 minutes
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and Congress party have bsen allot-
ted specified time. Janata Par'y has
one hour and fifty minuiles. My
point is whatever time the Miniater
takeg it must be from the Janata
party quota and we must have our
full time,
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undersiord the problems and the con-
ditions under which we are living
there. There are people who misunder-
stand us and the people in other
parts of the country accuse us that we
have not come in the fold of the
national main.stream. If the people
of our region have not come to the
national mainstream, we should not
be blamed for that and I think the
blame lies with the Centre. If we
have not come to the fold of national
mainstream today, it is because we
have been compelled to live in isola-
tion. Here 1 may bring to the notice
of the hon. Members an inleresting
point that a majonty of th peqgple 1n
our region have not even seen the
train. They do not know what the
train is. Not even 1 per cent of the
people in our reglon have seen other
paris of the country. The greatest
bottleneck 1s the transport system
and, therefare, every item ig s0 costly
in our region., There is another
criticism which many people very
often speak of us. They say that
the hilly States in the North-Eastern
region, the small States, always ask
for more grants from the Centre; they
always want central assistance, and
they do not have revenues of their
own. I may tell you, Sir, that the
cost of development in our region is
very high, the people in Delhi or in
the rest of the country will not under-
stand that.- If one has to conmstruct a
small house, even if one kilometre of
road has to be cantructed by a govern-
ment agency, everything has to be
cartied by bullock-carts or by human
labour. At certain places, these can
be carrled by trucks, but this is possi-
ble at a few places. Therefore, if a
road has to be constructed in our
region, it may cost fen to twenty
times than the cost of construction in
the regt of the country. That {s the
Teasom we require more money
the Central Government and we
to depend much on the Cenfral
vernment.

mineral resources. Our region is
very rich in mineral resources, in
forest products, but because of lack of
means of transport, we cannot exploit
them; we cannot do anything there.
That ig why, I have been trylng to
impress upon this Heuse—I did s
last year also while participating in
the Railway budget and have been
spying that from time to 1ime—that it
18 very important that our reglon
should have proper rallway links, I am
very happy that the hon. Railway
Minster has understood this; this Gov-
ernment hag understood this and at
least a few kllometres of new rallway
lires have been given to each of the
six hilly States of our region,

While taking up the new schemes, I
only wishei the hon. Railway Minis-
ter would have considered carefully as
to which lines should be taken first.
In my State, surveys have been carri--
ed out in respect of three lines. These
are: Gauhati to Barnihat, Jogigopa/
Pancharatina to Daranggri, and Goal-
para to Mohinirogani.

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): We
have faken up Gauhati—Barnihat.

SHRI P, A. SANGMA: I wish that
the Railway Minister sghould have
taken either of the two other linex.
The other two lineg seem to me to be
more important. These lead to places
where mineral resources exist and
can be exploited. The rallway lines
would have scope for further exten-
sion also, The Gauhati to Barnlhat
line which has been taken this year,
ends at that point. It cannot be ex-
tended further. Economucally, it Is
not very much viable. I wish, the
other two lines should have been
taken and I would wurge upon the
Railway Minister to consider this
seriously.

Then, I am thankful to the Railway
Minister that they ave going to c¢one
struct another bridge aver
putra. But there was another

posal, and an important proposal.
fhe best of my information, the

?953
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wcrnor of North-Eastern States and
the North-Eastern Council have made
a recommendation for construction of
a third bridge over Brahmputra at
fog\gopa/Pancharatna. This bridge
‘a3 very important And to my infor-
mation, the NEC has recommended
that this bridge should be constructed
on a priontv basis I would urge up-
on the Ralway Munister to take up
the construction of this bridge so that
the other parls of the North-Eastern
rezion wh.ch would depend on the
eonstruction of this bridge very much
have proper devewopment and many
more things can also be done

With these words, I conclude
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SHRI K. MALLANNA (Chitra-
durga): First of all, let me congratu-
lale Mr. Dandavate because he an-
Nounced the conversion of the Mysore-
Bangalore line from metre gauge to
broad gauyge. Like any other budget,
this has got its merits and demerits,

thinga.. I want to point out that it
has teuched the pockets of incapabili-
ty, thase who have not got the capa-

¢
Ay

city of paying a higher fare, he has
very cleverly withdrawn the conces-
sions from the season ticket holders,
urban and suburban people. This
population consists of the working
class, the students, poor ryots, kisans.
He hag withdrawn the concession an
freights; he has announced the levy of
a supplementary charge of 5 per cent.
upto 500 kilometres and 10 per cent
beyond 500 kilometres on all goods
traffic, except salt. He has also with-
drawn the concessian to the people
who are travelling upto 50 km, So far
as season tickets are concerned, the
revenue amounts to about 38 crores. So
far ag the withdrawal of concession on
50 km, tickets is coacerned. it is expect-
ed to give 839 crores. It could have
been made up through his efficiency.
Now the Railway Depariment suffers
from inefficiency. By bringing ef-
ciency in the Railway Department,
this charge could have been made up.
This special fare concession was given
to help the poorer sections. He has
given incentive te the Railway em-
ployees, but that is inadequate, If he
had given some bonus, ete. which
wouid help the economic condition of
the Railway pecple and incentive to
the employees this charge on the
poorer sections could have been reduc-
ed through efficiency.

He has announced some good pro-
posals, He has announced some age
concession for children to mark the
Children International Year. He realises
the catering condition in our Rallways.
It has been deteriorating for a wvery
long time. The formation of Catering
Corporation is a welcome feature.

He has announced some new lines.
That also is a welcome feature, While
announcing the new lines, I do not
know whether he has isken into
consideraation all measures to lessen
regional imbalances. So far as Kar-
nataka is concerned he has announced
line conversion from Bangalore to
Mysore. Our State Government has
made some request. Karnataka is a
very backward Stlate so far as Radl-
way lines are concerned. Our State
has made a request for conversion of
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Bargalore Mirag Hne. It is a very
fmportant thing so far as freight from
Bombay to Bangalore is concerned, so
far as passenger transport also is con-
cetned. Then conversion of Hubli-
Hospet line is also very Important.
Work on Guntakal Bangalore, con-
version line is going very slow. It is
a very important line. I request him
to speed up these things.

So far as new lines are concerned,
our State Government has made a
request that Hubli Karvara should be
taken up so that it could transport
iron ore from Bellari.

80 far as the Railway Service Com-
mission is concerned, we are divided
ineo three parts. One section of our
people has to go to Bombay, another
section has to go to Secundrabad and
the third section has to go to Madras.
I request the hon. Minister to open an
office at Bangalore to help the poor
unemployed.

8o far as our language is concerned,
bulk of our educated population are
coming from rural area. In rural
areas, our education is through the
regional language. I, therefore, request
him to introduce regionsl language in
conducting the written as well as
oral examination.

Lastly, the work on the wheel and
exle plant at Yelahanka is going on.
1 request the hon. Minister to see that
this factory is thade into an export.
oriented factory because we are estab-
lishing some other factories in foreign
counttries.

I request the hon. Minister to go
into the problems of my State and
take some speedy action.

SHRI S. B. PATIL (Bagslkot): Sir,
I am very thankful to you for giving
me an opportunity so 'speak on the
railway budget. My hon. friends om
the other side and Mr. Mallanna have
made some observations as far as
Karnataka is concerned. 1In the first
initance, 1 would like to congratulste
Prol. T' mdavate on having presested

far as sectional rallways are con-
cerned, they are most-neglected
and most-mismanaged in the coun-
try. The super-fast classless express
trains are serving only 20 per cent of
the populatian. The remaining 80 per
cent of the population in the country
are travellers in sectional railways
What is their position today? The
trains are running late. Coaches are
very dirty. Bath rooms are not clean-
ed. Catering has deteriorated most.
These are the things going on in the
sectional railways.

As far as Karnataka is concerned,
as Mr. Mallanna has told the House,
it is most backward and most neglect-
ed in the railway system in the coun-
try. I wall give some examples.
There are about 80,805 route KMs in
the country out of which 8759 KM le
16 per cent are in UP, 6305 KM le
12 per cent in MP, 5670 KM m
Gujarat, 5303 KM in Bihar, 4714 KM
in AP. but only 2061 KM Le. § per
cent are in Karnataka. BSo, it is the
most neglected, and most backward
ag far as railway system is concerned.
I would like to say a few words re
garding the route XM per milhed
population. In Karnataka there ar®
only 1595 KM per million population
while it is 140 in Kezala, 105 in AP
66 in Tamilnadu and the all-India
average is 89 KM. But Karnataka
hgs only 15 kms. per milllon popult
tion,

Then what are the immediate need
of Karnataka in respect of

They are conversion of Afira)-Bang®
lore and Hubli-Hospet Imes fro?
metre-guage to broad-guage and O
sttuction of new raflway Jife’ In°
Hublt to Karawsr.



Wr, Dandavhte Wwhile presenting the
Budget, told the Fouse that conversion
of Mysore-Bangaiore line was sanc-
tioned. Many of my friends Includ-
ing our Chief Minister congratulated
him but 1 do not want to congratu-
late him for that because the Btale has
contributed Rs. 3.75 crores in the
form of free slippers, free land and
other things. .

Karawar-Hubli line is the most im-
portant line because if Hospet. Bellary
iron-ore is transported through this
route it will reduce the transport cost
of iron-ore and our iron-ore will be
able to compete in the International
market.

Now, I shall tell you why this
Karawar-Hubli line ig important This
15 the long standing demand of
Kannadigas of Noith Karnataka, that
15, construction of Hubl-Karawar new
rallway line which is about 160 kms.
This will be the most impartant and
economical means of providing an
outlet for rich mineral wealth of
Bellary Hospet sector in Karnataka.
The railway has conducted traffic sur-
veys In the year 1872. The rich iron
and manganese ore of Hospet-Bellary
sector iy now transported through
Madras and Goa ports which are far
away from Hospet Karawar port is
the nearest port to Hospeth which is
about 327 kms. The transport charges
now for Hospeth ore to Madras 4ate
about Rs. 77.55 per ton and for Goa
Rs, 57.45 per ton but for Karawar it
is estimated to be Rs. 37.58 per ton. If
Hubli-Karawar line ig construeted, it
would be more ecomomical amd our
iron.ore will be more competitive in
the world market. Therefore, I
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Consing 4o wnofher point regarding
the creseoting plant at Oiavakot, |
would dke to say that it hgs been
virtuafly closeq down and a compli-
ment of 300 workers have been re-
trenched. The Minister ghould do
something in this regard.

Then coming to ansther problem,
regarding the state of the ministerial
staff in Railways, most of the offices
are under-staffed and people are
stagnating without any chances of
promotion. I would like to impress
upon the hon. Ministep that the only
way to get out of the riddle iy upgra-
dation of the posts. By this, to some
extent, the grievances of the railway
employeeg can be redressed.

Coming to the question of Manga-
lore-Hassan Railway, there is going to
be retrenchment because of the com-
pletion of the Project, Those casual
workerg should not be retrenched and
they should be re-employed in the
very near projects or in bridgeworks.
There are two more :mportant things
regarding the overall service condi-
tions of the Reilway workers, which
have already been vaiced in this House
by all Members, both from the ruling
party and the Opposition parties viz,,
the bonus iseue end the restructuring
of the wage structure of the railway
employees gnd bringing their wages on

| Par with that of the other public sec-
lor undertakings. The Centra] Gra-

of Independent Indla Mr. Madhu
Dandavate hag the unique privilege of
performing a hattrick in the senge that
he 13 the one Minister of Railways
who iz presenting...

AN HON, MEMBER:. Three sur-
plus budgets.

SHRI A. C. GEORGE: Leuve alone
the surplus budget...three Railway
Budget; continuously.

SHRIMATI PARVATHI KRISHNAN
(Commbatore): This hag been men-
tioned already.

SHRI A. C. GEORGE: 1 am thank-
ful to the hon. lady Member for the
correction,

SHRI O, V. ALAGESAN: When
Lal Bahadur Shastri was the Railway
Muuster, he presented five Railway
Budgets.

SHRI A. C. GEORGE; That j5 why
1 saud, I am subject to correction. I
stil] maintain that he is the one who
has presented three surplug railway
budgets. It useq to be that the Rell-
way Minister is quite often shunted,
if 1 may use the railway termunology.

PROF, MADHU DANDAVATE:
The railway terminology is not to be
looge shunted.
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mentation is all {n the north. The
south ig left with investigation and
the porth js given implementation,

During the lmst 32 years, the State
of Keralg ig gifted with only 200 Kms.
of reilways. But this time we are
immensely thankfu) to him that he
was kind enough tp sanction the
Alleppey-Ernakulam railway line of
course, with a rider that it is subject
to the confirmation of the National
Transport Commission. The whole
House has got the goodwill for Prof.
Madhu Dandavate. But there are evil
forces in the Planning Commission. ..

PROF. MADHU DANDAVATE: Let
me intervene and make it clear that,
thet was the position before the
Planning Commission cleared it. The
scheme has been cleared; included in
the Budget and the financial provision
has been made therefor.

SHRI A. C. GEORGE: This ig a
categorical assurance that I was wait-
ing for. When he made the Budget
Speech, there was some reference to
the National Transport Commigsion. ],
know there is one gentleman—I
hesitate to mention his name—who
thinkg that it hag been a personal
affront to him that this railway line
has been given. It is because he was
having some funny ideas. His name
is Mr. Rajadhyaksha—Raja means
king and Adhyakshs means Presi-
dent—he iy both king and President.
He thinks that he is the only man in
the country who is an expert on
economicg and everything. He thinks
that this decision goes against him.
Now that the Minister has given a
categorical assurance that it is going
to be implemented, I do not want o
say anything more about it.

One more point and I have done
Cochin ig the only major port city in
Indig—Culcutta, Bombay and Madras
bave guburban railways—which does
wot haive & gsuburban railway. Aj the
city is expanding with industrialisa-

1 am sure, he is qware of that—
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I gugest “that Trichur 10 Ceclim and
Kottayam to Cochin jis “a
suburban line. I would reguest the
Railway Minister to do someéthing
about it,

I do not want to repeat the point
about commuters and al] that. Many
hon. members have speken about it
and, I hope, the hon. Minister will
consider all that.

I would like to say one thing, if the
Railway Minister happens to travel
between Trichur and Cochip by trainf
he wil] see some raillway stations
which are 100 yearg old and which
can be taken to the Transport Minis-
try in an excellent state of preserva-
tion, Kindly see that these archeolo-
gical prese*veg are teken to the
Transport Ministry here and shown as
models. Even now, some of the rail-
way stations are in an excellent state
of preservation ag archeologicel ram-
nants of the railways. Please do
something about them.

I1do not want to repeat about
bonus. I once again thank the Rail-
way Mini.ter for sanctioning the
Alleppey-Ernakulam railway line.

SHR! PURNANARAYAN SINHA
(Tezpur); Mr. Chairman, 8ir, while
thanking the Railway Minister for
presenting wgain surplug budget for
the raflways, I remember, he also said
that the saloons have been abolished
I have returned from Assam only
yesterday. But I find the officers are
converting saloon; into inspection
carriages. They are stil] using them
though they have been given double
air fare for visiting the far-flung areés

making such decisions these deY%
mﬂuy o not encourage booking of
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sant occesionally they are all re-
turmung empty to the north-eastern
ralways. They do not also book
anything. Fertilizer is lying in Nam~-
:p.butitmbemgmiedbymdat
a h.gh cost of 75 per cent of the cost

of stores. F‘mmthqlhmrupnllon
11 18 coming by road, raising the cost
of fertilisers for the cultivators. They
ere not getting wagong for timber
produced in Assam for areag outside
Assam They refuse to carry it. As
they don't provide wagong 75 per cent
to 80 per cent of the cement is being
carriad by road from Chaibgse and
parts of West Bengal gnd Bihar to the
backward, sensitive areas of the north-
cant. ‘

Another point 13 in regard to the
Tinsukia Mail which is a super-fast
tram. I am sorry theat though this
train hag become a much sought-after
train, at the present time, the:{imings
of i1tg departure from Delhi and Itl
departure from the ot
beqqma 80 l.nconvhniem

one day ahesd to cateh o trgip at
and to catch g train at anl—
on algo, they have lo come ong dey
shead 8o, these are the inconvenien-
ces The link train; are also not

runuin‘lceordln]wthm Although
th Wrisikla Matl isn super-faht train,
theréd dre people Hving in- mﬁm
aieay %H6 ure not able to avdit theme
sdhuolthemn-fulmhﬁ o
the train, 7

Thirdly, T am sorry to note thet f
the ndw Construction Divislod that
ha; been created, the General Manager
) in the North-East is
tryihig to induct people from other
Thatgh there i a backlog of
780 exgployesy from Schediled Castes

42 L8,

i"

and Scheduled Tribes, hie iy Bringing
people from elsewhere for the cons
struction work there, 4 the
Tight to local people to take part in
the construction jobs, so that they can
get employment. In my own constis
tuency around 10,000 acres of
being acqured by the Rallwayg fpr
construction of a road to the
But the local people will not be
fitteq because people from
will get the jobs to build it. There
bound to be agitetion We somehow
pacified some students stirs. They
are pacified because we assured them
that in future all local employment
wil] be provided to local people. If
e ?'tsmm from el-ic here, Yrom )
imports people w

Divisions, there Wwill be mudh
agibation which will only retaréd the
pepgress of the work.

T are e it I&m
to put T the

dfh%ﬁmﬁunmn these
difficulliey are removed I have alio
wnttmtohimhlrelatlontowhﬂ!

lgg so thnt he may look into
e ! peple ar

lndlothn!peoﬂeam

atisfled and the progress possible in
North-Eastern Raflway csn be

B
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: "SHRI D, D, DESAT (XKilsal" Mr,
e e el Chairman, the Rallway Minister his

v o Y wely o woRt ool Ay wfil fe & done well snd bhe can do betles. Tiha
wofr Zfy w1 ot W ol cRwm v fa prolilems with him are quite demand-
sitn iR WY aplw oY o § 1 fewl @ ing and, I think, I would rhake a few
::Mﬂ mxvﬂ.iﬁwsou}m constructive suggestions. First of all,
O TXJ T T Wt he ghould put weekly three or four
o fF Wk Tk ot W qjwRaged rakes at half freight ratés for three
w i dT w6 of s oty months from Farukhabad and different
At few w1 ARxwart § ooy centres in Northern States to metro-
o firw wx firsrry WY e wgt & 10 qwe politan cities go as to remove surplus
wt Wt i femr fs o o W fornr potatdes which due to glut and fall in
w e vt f w¥0  wrow T rhies the farmers are not able to dig.
Turaft o suwy fuwrd wrelt ot This would help three States very
&% ifer off, ¥ W gréatly. The gecond point that I

]

would like to make is that unlegs he
improves the productivity of the rail
way he will not be able to reduce the!
rates, Therefore, I would like to sug-
gest that he will have to increase the
’ ton kilometres and ppssenger kilomet-

and for doing that' be will have fo

-. 3%
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wrafirdf & 3 " # we 42 g oot W 'for electroni¢ gigralling because
“ﬁ“‘““mtﬂﬁﬂmm L] giin! ! t}f‘rm‘arg‘men-lmdedhnd
:ﬁ" wmnxmtﬂgg » he', " will_ Hive to provide
tv fiver o Wit !'t' N, exipa.fracks facilities. :
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Therefore, I reiterate that although a
legislafion is necessary, the entire
malady cannot be removed so
long as the people of the lower strata
do not unite together and wage a unit-
ed battle against the injustice meted
out to them. Sir, I once more express
my full support to this Bill and with
that I conclude my speech.

sfraet  gomm MT (TS I9T) @ IAEAA
wgraa, = AqT TAX dfeq g fearfda
Fand gzt faq g g, e s fagdaa &
zifas wfadeaT &l g

& oz warady ¢ F g faa @1 o frow
A o faw w1 @ g, ag wAitaa § /L AH
AT § Y AR FFATIE &, WOE H qT
st 4o Hro AT ET AAT & HIT TATY FHIT
& WIS ® qarq wEAE A /O Al I8
#ﬁ%&.wmaﬁ%ﬁﬁt‘zﬁrmmgﬁ.
forg & FTLT §F THIL F fq7 7O R AT
Tt a1 w99 faw 1 e FfAE E ey
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ﬂﬂ%ﬂﬁlﬂomﬁﬁﬂﬁm
# g1 & [% 19 SEaTT 1 SLw AR g, I9
1 gfez waffea &1 & o Few T fF g
] F qTHA AT FEAG HZ @I G, T FATL AHA
2 #fYe & ag qw wrgd’ § 6w o9 e dt &
F o7 & W g TN NFTC { qACA BT AATAT

§ & fr ot safsamra exdan &, S reTAEA
rrga\qé‘,@r‘raﬁmﬁnfmé,mu’ttw
sxfadTTa TATIAY F1 F1E G [E HAGAT F |
uaqwﬁmﬁm%lwm F1 daT

7z 3 @ & fF oF a7 41 71 dfaar
F wrcarfant w1 afvad wfoee ] 3 o
& g%y siwTe wdaar 2 & a0 § e
q% & ATH X ITH AAFTY F1 wATZT FH A
FfrwFrard | @agd ara fFga@Es
are & g o Afa & #2 s 5 aras g
oF_Qa1 AT GaT T FT A9 |

T 5 310 TS Tag & w94 & 9fa
£l TATT FT CHfaAd T FT FA FAT AT
afe s afcfeafa G o vt & o ma ad &
AT G THTH &I THTad BT H &1 afeh IJaa!
G A FTAT AL | T FIE GHIA BT
QFfad TR F1FH FTT TR & A W ITN
73z 7 3 | o qfvew F F & AT
Fiedex & @zl 0F 80 ¥ A MW I
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[Surr N. K. SHEJKALKAR in the Chair]
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[Prof. Madhu Dandavaie]

the classless train, there could be some
padded cushion berths and part of it

and even that could be arranged and
1 hope that this will be a good beginn-
ing as far as Gujarat is concerned.

Sir, some comment has been made
ever while paying me compliments.
Regarding the third successive budget
I have produced, some left-handed
compliments were paid, not because
they are leftists, but some left-handed
compliment was paid by saying that as
a result of certain jugglery that I am
supposed to have Indulged in as a
mathematician that a surplus budget
has been produced. It was indicated
by some that since I have been able
to mop up Re. 1780 crores of internal
resources in the form of certain levies
and increase in the season tickets, that
is why the Janata Government has
been able to present a surplus budget.
I do not wish to cast aspersions on
anyone, but I wish to quote facts and
figureg with the statistics that I have
with me that from 19688-87 upto 1975~
76,—a period of ten years—even
though there was heavy increase in
freight and fare structure, there 'was
a heavy deficit and the supreme tra-
gedy in the budget was that when
there was a2 maximum increase in
freight and fare, a maximum deficit
was recorded and I wish to quote that
instance also. It was in 197475 In

of Rs. 260.85 crores and the deficit was
Rs. 113.82 crores,

Now, it is said that because some

curvent ysar, which will be endihg on
31st March, I will be presenting a re-
vised budget in which the deficit will
be of the order of Rs. 10p to Rs. 150
crores. 1 am on the other

to inform this August House, that
per economic decisiona, full co-opera-
tion of the working class, and the ma-

in addition to Rs. 64 crores of addition-
al burden as an effeet of post-budget-
ary burden this year, we have suctess-
fully produced this. With a relief of
Rs. 10 crores that the Raflway Conven-
tion Committee has given ug and I
hope Parliament will endorse that the
surplus may go up from Rs. 27 crores
to Rs. 37 crores.

Ag far as 1979-80 i{s concerned, it is
true that there has been an additional
generation of internal resources to the
extent of Re. 178 crores. The break-
up has already heen given and 1 do
not want to repeat that. But I wish
to point out to you that this has been
done in spite jof certain important
constrajnts, Those were additiona!
factors. I want this House to take note
of the fact that in the past, many ad-
ministrations had committed the mis-
take of keeping ithe depreciation fund
at a low level. We have intreased the



gis RN DA, < PRALGUNA 17, 100 (SAKA) 19H:90enl. Die. 354

1348 hex
1Ma DaryTv-Sezaxsn in the Chair)

There is another aspect which has
to be taken note of, Why is it that the
situation has -changed? Many hon.
Members in this House have indicated
that the traffic suffered during the fin-
ancial year. I myself had stated that

ment of only of 205 million tonnes.
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bachalor and father, it is g very danger-
ous proposition.

SHRIMATI PARVATHI KRISH-
NAN: But that has been suggested by
the Deputy-Speaker without under-
standing its implications.

PROF. MADHU DANDAVATE: I
was saying that it you take the tonne-
kilometers plus the passenger kilo-
meters and see what was the position
last year and what {3 the position this
year, you will know the facts. JIf you
add up these components, you will see
that last year the total units were 339
bilion units—tonne kilometers plus
passenger kilometres And uptp 3ist
March 1878 our projection is 345 billlon
units. This will make the point clear
as far as the economists are concerned.

Fortunately, we have in this House
educationists, economists, rallway trade
unionists as also politicians and re-
presentatives of the kisans. We have
such a composite House. If all aspects
of this problem are taken into account,
I am sure, the problem can be properly
understood. So, in my hat trick, there
is np trick at all.

Prof. Mavalankar has raised a very
relevant point and Shri Patil also rais-
ed the same point. Prof. Mavalankar
has said that cerfain Investments ave

&
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by 87.30 milliom units. That is the
progress that has been made. And, I
am thankful to him that he provoked
me to give a very interesting statistics
that will speak about the efficiency of
the railway workers and the managerial
cadre that has been directing them.

There is another important aspect.
Very often it is said that the wagon
movement has suffered; the traffic has
immensely suffered ang that the rail
users are complaining. I would like
this House to take note of the fact that
the entire pattern of traffic, this year
and last year, has totally changed.
Formerly, there was one bad feature
of Indian economy, that we were forced
to go in for heavy imports of food
materials. I am very proud, and thanks
to the Agriculture Ministry, we have
produceq a record quantity of food-
grains during the last financial year,
of the order of 125 million tonnes. In
the past, we were told: “If at all the
foodgrains production is very good, the
responsibility is ours; and if there is
failure, it is the responsibility of Lord
Indra. Indra is responsible for the
failure of rainfall.” That was the pre-
vious equation. This time it is not
merely the weather, We have seen to
it, and due to conscious efforts of the
Janata Party Government, there has
been an increased consumption of ferti-
lizers in our agriculture; and I am
proud to say that after India became
independent, we have had the record
irrigation capacity of 2.8 million hec-
tares. These are the factors that are
responsible for the increased production
of foodgraing in the country, and no
doubt, this has created a problem for
the Railways.

SHRI PATTABHI { RAMA RAO
{Rajahmundry): What is the use? The
price of paddy is very low.

PROF. MADHU DANDAVATE: That
we will discuss, when we discuss the
Demands fir Agriculture. I indicated
that this increase in agricultural pro-
duce, in the context of the Railways,
has created a problem for the Iailways.

MARCH 8, 1979
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Formerly, what used to hapfen? Some
foodgrains used to be impoyted to the
Bombay port. So, there would be a
small movement in the hinterland of
Bombay. Some would be imported in
Madras. There would be g short
movement of the railway trains in that
area. Some would come to Calcutta,
and there would be gmall lead there.
Now, I find that because all our im=
ports have been stopped, foodgrains
have to be moved from Punjab and
Haryana—thanks to our comrades from
Punjab and Haryana. Right from
Punjab and Haryana, we have to move
foodgrains to the West coast, and to
the South, and as a result of that, our
wagons get locked up for a longer dis-
tance; and when they remain locked
up for a longer distance, they take
more time to come back; and, therefore,
the turn-round of the w-agons in terms
of number of days, has also gone up—
not because of the inefficiency of the
workers byt because of the change in
the pattern of traffic. That is another
factor that has to be taken note of.

You will be surprised to know that
the average lead of the commodities
that are moved by the Indian Railways
has increased to 720 kilometres, This
is one constraint. The second ijnter-
esting constraint is that we are im-
porting fertilizers; and these fertilizers
cannot be brought to whatever ports
which may be convenient because the
berthing facilities in certain big ports
are not sufficient. You will be surpris-
ed to know that some of our fertilizers
come at Tuticorin port and from there
they are moved-to Punjab andq Haryana,
As a result of that, the lead of the
movement of fertilizers hag increased.

SHRIMATI PARVATHI KRISH-
NAN: That is why we say we want
broad gauge for Tamil Nadu.

PROF. MADHU DANDAVATE: That
is right. So, we come to the same con-
clusion. And, therefore, this is an-
other factor that has to be taken into
account.
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When wi talk about the operational
efficiency os the Railways, and the re-
sults that Wwe expect from the Rail-
ways, we should try to understand what
are the new constraints and what is the
tremendous burden the Indian railways
have been called upon to bear. I shall
gquote only 2 relevant factors which
are very important, to find out how
difficult it is, within the parameters of
existing finances, to meet all the re-
quirements of the Railways. In 1951-52,
just at the commencement of the First
5-year Plan, the number of passengers
were 1284 millions. In 1977-78, it was
3504 millions. What about the total
1reight?

SHRI HARI VISHNU KAMATH:
Population has also increased.

PROF. MADHU DANDAVATE: Po-
pulation is also a problem; and I
concede that yoy have not contributed
to that at all. As far as total freight is
concerned, revenue as well as non
revenue, the total freight in 1951-52
was 93 million tonnes; in 1977-78 it
was 237 million tonnes.

Qur friend and comrade Mrs. Par-
vathi Krishnan has raised a pertinent
point; which has also been repeated in
this House. I think if credit is to be
given for coordinated effort, part of it
goes to her because in the previous
budget she had insisted that the three
modes of transport—leaving aside air
for the time being—road, shipping and
railway—should have co-ordination;
unless there is proper co-ordination
among the three, it will not be possible
for us to augment the efficiency and
the earnings of our transport system.
I was happy to indicate to this House
that the Planning Commission had ac-
capted our proposal and the Pandey
Committee has been set up. They have
gone to the rural areas and various
ports and other interior areas and
discussed the problem. To some ex-
tent, I can say they have already for-
mulated a policy and I can assure you
that, as Railway Minister, whatever
responsibility falls on the railways as
a result of the co-ordinated and integ-
rated policy among the railways, road
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transport and sea transport, will be
discharged and all the necessary steps
will be taken.

Now about Scheduled Castes and
Tribes, let me tell you that even the
Committee which examined all the
ministries has come to the conclusion
that one of the ministries in which
maximum accommodation for Schedul-
ed Castes and Tribes has been made is
the Railway Ministry and I am very
proud of putting this on record. Even
then I am not satisfied and we will
continue that process. ] know that
some railway workers are dissatisfied;
they say; that they are losing their
seniority. To them I say: those who
have lost their social seniority for
thousands of years, to accommodate
them if yoy lose your seniority for a
few months or a few years, that will
be worth it, and you will have to
tolerate that and we will have to ae-
commodate the Scheduled Castes and
Tribes.

Repeatedly the question has been
raised about the Railway Board. I do
not want to go into the details. It is
on record that even when I was on the
opposition side; 1 had never demanded
the abolition of the Railway Board, and
always insisteg upon the restructuring
of the Railway Board. There could be
difference of opinion as to whether
restructuring has been properly made
whether further restructuring js need-
ed but this Board will have to be
continued. The Administrative Re-
forms Commission of which the hon.
Member from Hoshangabad was a
member—I am referring to Shri Hari
Vishny Kamath—had made very rele-
vant contribution and I am on record
for having said that we have derived
inspiration for restructuring the Rail-
way Board from some of the contribu-
tiong that were made by the Adminis-
trative Reforms Commission.

SHRI HARI VISHNU EKAMATH:
Except for one matter we had recom-
mended that there should be a Member
(Electricaly on the Railway Board; thaf
has not been accepted.
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hag also suggested that there must be
& Member for electrical. As you know
in this country, just as rural electrifi-
cation takes semetime, “electrification”
of the Railway Board may also take
#ome more time; I shall keep this sug-
gestion in mind.

Ag far as the Board is concerned, let
me make it clear that whether you run
a political party or government or
municipality, you have to have some
e@pex institution which is unavoidable
for administrative and executive pur-
poses; only their complexion must be
properly maintained. I cannot imagine
any government without that. This
government is there; tomorrow Shri-
mati Parvathi Krishnan's government
may come; goverments come and go
but there will have to be some apex
institution. . .(An Hon, Member; God
help the countryr Don't say: God
help, because she does not believe in
God.

SHRIMAT] PARVATHI  KRISH-
NAN: He wants God to help him.

PROF. MADHU DANDAVATE:
Some apex body will bave to be In
charge of administration. The merit
of our system in the railways iz that
those who are manning the Railway
Board are not just administrative
beads. For instance, they are taken
from fthe mechanical engineering dis-
dpline, from Civil Engineering dis-
cipline, from Transport side; they
might be men belonging to section of
Finance; and since they come from the
mpecialised branches, after doing certaln
work st the General Managery lewil
and as a repult they are able {o bring

1979-90-Tenl. Bits, 340

I do not want to delend spine of the
fallacies or failures and shori-comings
that are there. Jusi as Ministers might
be having shortfalls, similarly failures
on the part of others might be there,
but anyway the structure has to be
there. Only it has to be radieally
altared.

SHRI P. G. MAVALANEAR: Are
you taking steps in that direction?

PROF, MADHU DANDAVATE: Yes,
we have already taken. I do not want
to go into details az far as this point
is concerned.

Then the question of security anti-

safety I wan to make one very welcome
announcement over here. For the last
one year 1 was trying to discuss the
problem with the scientists in the
Railways and RD.S.0. 10 see how best
it would be possible for ug to see that
the total cost on installing automatic
warning system can be reduced. It has
been reduced to a certain extent and
as g result, where the gccident takes

Burdwan-owtah Sections, Now we
are going to see that the entire Bombay
suburban section will also be
with this modern system of
warning gystem sp fhat accidents due
to collusion whers the frequency o
mummmuamm



tunity to provide these materials to
the Railways. I think that will be an
indirect aid given at the grass root level
in the yillages.

concerned, they will say “plague
both the Houses! We are not con-
we are only

MADHU DANDAVATE:

supporting everything that I
had said because we had g joint meet-

So far as cogl production s concern-
od, stochy are up. There would
not be any . But for Some

1st April because you will not believe
that statement.

Og, the question of wagon utilisation
raised by Mr. Patil I will only give two
or three indicatorg without bothering
the House with statistics. If we take
the wagon kilometre per wagon day,
it was 02.3 for broad gauge in 1950-31.
Sometimes it fluctuated and went down,
but the latest fgure for 1977-78 18
81.9. We ave irying our best and wills
the cooperation of the workers, we
should be able to settle all these prob-
lems—the problems of technology as
well a» other problerns.

SHRI T. A. PAI (Udipi): Are you
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.~ firoe. I'have given that information to
. the House. We have got 4 lakh
., wagons. We can say that about 5§ per
et ave - sick or under  maintenance.

.. “Bvén then we have about 3.75 lakh

wagons, It is trye: that under the new
. -dopditions there 'are certsin difficul-
- “ties. Our: difficulties are, today there
‘ave locomotives as well as wagons
vhich .are aiready manufactured, but
. we:-required wheel sets for . them.
“Because of difficulties of floods  we
-wert not able to get adequate supply
«of wheel sets from Durgapur steel
plant. Therefore, we have taken the
:decigion to import wheel gsets. Almo
‘because BHEL is not able to give ade-
guate number of electricals for the

Jdocomotives which are already manu--

factured, we have decided on certain
imports. With these imports and the
" new allocations that have been made,
it will be possible for us to increase
the number of wagons and locomo-
Aives. I comcede the point that in
_ hnu of present density of traffic and
freight that is avallable, more wagons
- and greater Investment is required.
"I'h.g Finance Mmultry has asaured us.

“S!'m! T. A. PAl: We have a wagon
“Infustry which is suffering very bad.
Ay, It was set up 'for meeting' the’ re-

- -'quirements of Indian Railways. We

* 'are paying wages to the workers in
- ‘the wegon Industry. ‘It i8 “unrealistic
ot - to* convert -those ~wages into
: :wmm 'Wheniever the Wagon indus-
|ty approaches’the rafiways, you say

'-ﬂtﬂnu hmmwmnumhmnt '

“wagons. Whenever we, want -wagons
- to move, you say that becamethey
'.mmwwming dhttmeu,.

: :mhhmuibaze meoubeab‘le to
‘fﬂvni pmblmu or 411 for the

mtw M u-
ughy Sor the m&umu-%
manufactured and

leﬁl\ .

jelectrim. for the !womﬂm

There is another ’ m. muh.
Very often the: Guestion is raised ‘ag-to
what is the propriety of ralsing such
resources at all ° Why Ra. 178 crores?
I would like to tell you that when we
sought from the Government of India's
general revenue and Planning Cem-
mission - certain allocations for the
Annual Plan of Indian Railways ang
the Indian Railways have been given
almost Rs.' 100 crores more as compar-
ed ‘to last time—to be exacl, it is 97
crores.—When we got these allocation
there was an understianding that we
would not merely borrow money from

the General Revenue but we would
also try to generate ' more internal
resources, We would also match—

not exactly a mathematical matchirg—
with thelr contribution but some-
thing will have to be done. And as a
result of that, as far as season tickets
are concerned, certain changes have
to be brought about. Here the guestion
was raised that as a result of new
freight structures that we Iune evolv-
ed it is possible that there ‘will be in-
crease In prices of eumt!al cm'ambdl
ties, Sir, I do not ' agalft wsnt to
bothﬂ-youwithanihe details buzin
this memorandum of pink” colour, -we

have given detafls of price J:nmue ‘on

"a number of cummoditm

" SHRIMATI p.mva'fm KRS

This cohur is known as shockinx Ink.

"PROF. 'MADHU mmwm

'Traditlonauythekedlmw:nuﬁh

alergic to Pink nol,our
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after I lave pointed this out, the
confusion swould not be there.

As far as the third commodity—
kerosene—is concerned, it wil] be 0.7
paisa per litre. These are some of the
samples which I have placed before
you. We have the full report. There-
fore, I have already pointed out
through the memorandum as ty what
is likely to ke the incidence of this
increase.

Why the resources were necessary?
This is another aspect which is very
important. Let the hon Members of
this House understand why we are
trying te. have mobilisation of more
internal resources. Here, again, I do
not want to casi{ aspersicn on the
Railway Ministers in the past because
perhaps, money was not available to
them and therefore, that par{ remain-
ed neglected. You will be shocked
and surprised to know that when we
used ultrasonic detectors to find out
whether there are cracks in the rails,
it was indicated that 5500 kms. length
of rails are such that if there is no
primary renewal that means, com-
plete replacement of those rails, it is
likely that when fast trains go on
those rails, every rail is likely to
undergo ten or twelve fractures, multi-
ple fractures like multiple fractures
of the bones. Therefore, there has to
be a priority for immediate primary
renewal of 5500 kms, of rails at a cost
of Rs. 560 crores. If we do not spend
on *his and say that in order not to
cause any hardship to anyone we will
have a stalus-quoist attitude, we will
not undertake maintenance, we will
not undertake developmental activi-
ties and we will also not tax that
would not e a constructive attitude
to adopt. So, we da not want to take
that status quoist attitude because it
will be at the cost of the safety of
passengers, Therefore, 5500 kms. of
rails will have to be primarily re-
placed at {he cost of Rs. 560 crores.
Like that, there are a number of other
things. We convinced the Planning
Commission that we must get priority
for this. Last year, we got Rs. 51
crores. This year, we have been able
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to secure Rs, 65 crores and
we are going to address our-
selves to the task of primary re-
newal of these rails so that the requir-
ed safety and security standards on
the rails can be maintained.

Due to all these aspects we are re-
guired to undertake certain schemes
by which generation of additicnal re-
sources has to be made.

There is another field which has
been neglected. Take, for instance,
the suburban trains; take the Bombay
Central suburban tarins. Mere than
30 per cent of the rakes were import-
ed {rom outside from certain manu-
facturing concerns, which had con-
structed certain types of compressors
and traction motors. They were bound
to become out-moded after a number
of years. Those who planned these
things never imagined that all these
imported materials would become
obsolete afier 25 or 30 years. As a
result of that, the very manufacturers:
whe are manufacturing these com-
ponents said “it has Dbecome an
obsolite design; we are not manufac-
turing it at all”. Indigenous parts do
not go into that. Therefore, we are
trying to import them from the coun-
tries where we will be able to get
them. That again involves a certain
amount of expenditure.

I am not talking here of the new
works; whalever an-going works are
there, for them we require Rs. T0.81

crores. And the new works that we
must take up for the safety and
security of the russengers are of the

order of Rs. 50.77 crores. So, on the

whole we require Rs. 121.58 crores,

That is the expenditure that we are

required to incur. I do noi know how

all this can be zcne without increasing
the freight and fare, saying that

sceurity does not matter or that it can

play a secondary role.

It is after t{aking into account all
these factors that we have introduced
certain changes in the structure of
various rates. Here let me again tell
you very clearly that even though the
rates on season tickets were increased
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in this budget, if you {ravel from
Bombay to Poona by first class, the
season pass for the entire month costs
you only the fare for 5 to 54 journeys.
For that, one can travel 120 miles for
& month., Of course, there are sub-
urban routes where the problem is
difterent 1t depends upon the distance,
whether it 181 to 5 km or 5 to 10 km
or 10 to 15 km.; I do concede that

point.
I am not one of those
who take a rigid attitude
that whatever I said in the

budget speech should stand, as if it is
the last word of wisdom. That is not
my attitude at all. Even when I was
in the opposition, T had cultivated that
habit and, fortunately, I preserved
that heritage. Even when I came to
the ruling party, that has been my
attitude Therefore, you may recall
that when the Constitution (Twenty-
fourth Amendment) Bill came up for
discussion, though I was sitting in the
opposition benches, though I was
entitled to only ten minutes, 1 was
gven 45 minutes to speak an that Bill,
because my attitude was and s to
Judge every problem on its merits, not
from any partisan angle. I maintain
that heritage even now, and that is
the attitude of my colleagues here.
That is why we are taking a different
attitude, Therefore, we have recon-
«lle the claim of generation of resources
on the one side and the aspirations of
the common man on the other.

1 know it very well that some indus-
trial workers in Bombay are forced 1o
travel a long distance only bhecause
they are staving at a far off place. or
because the emplover has set up hie
factory st u far off pace, No doubt
there is @ proposal or snggestion,
made by the Tarif Enquiry Com-
mittee, that we can bring a Bill by
which the entire amount can be trans«
ferred lo the amployers. Buf, again,
iIn Bombay who are the employers?
They are the Central Government,
the Btate Government, the LIC or the
Municipal Corporstion, perhaps s few

MARCH 5, W0 UNG-0Cend DY, 348

private entrepreneurs also, 8o, it
will mean taking money from one
pocket and putting it in another
pocket. Probably, that will have to
examined, but it will take some time,
Therefore, in the mean time, we have
introduced certain changes, as far as
the fare structure is concerned. R

After reviewing the entire prob-
lem, after looking to the financial
needs for gafety security and other
developments, and after taking note
of the aspirations of the common man
staying in the suburban areas, whe-
ther in Calcutta, Madras or Bombay,
I want to announce here that what-
ever increase was announced in the
budget, we are cutting it down by 50
per cent.

AN HON. MEMBER: There should
be total withdrawal

PROF. MADHU DANDAVATE: We
are cutting down the increase by 50
per cent.

SHRI P, VENKATASUBBAIAH
(Nandyal): It is all pre-arranged.

PROF. MADHU DANDAVATE:
Nothing is pre-arranged. Lei me tell
you very clearly that if the House
were to accept the full increase, I
would have no grouse at all, Irrespec-
tive of party afflliations the reaction
that was expressed in the House and
outside by #Hon, Members was against
this level of increase and the passen-
ger associations, the various political
parties, chambers of commerce and
various industrial organisations came
forward with this suggestion for
reduction, Therefore, we arc cutting
down by 50 per cent the increase that
was introduced on the second ¢lass
seagon ticket fare.

-]

There is another aspecl, As far as
the Firgt Class was eoncerned, it was
linked up with the Becond Classg in-
crease in fare and as far as former
proposals were concerned the ratio
was . between 413 and 480, That
means the wafa‘of the First Clase s



the fare. That was
4.80 times the Second Class fare. The
minimum was 4.12 times the Second
Class fare. There we are uniformly
making it only 4 times the Second
Class fare. Whatever be the revised
fare that we are introducing after
cutting down this 50 per cent of in-
crease whatever be the revised fare—
4 times of that will be the First Class
fare. That will be the change.

As far as the other aspect is con.
cerned, one provision which was
already introduced in the Budget
speech has been misised by many
friends. Quite a good number of
Iriends from various suburban areas
of Bombay, Madras and Calcutta
have been demanding that this parti-
cular concession regarding the dis-
tance within which the jurisdiction of
the suburb falls, that should be chang-
ed and in my initial Budget speech
itself I had indicated that the jurisdic-
tion of the suburban tickets has been
actually increased from 80 kilometres
to 150 kilometres, That particular
concession was already granted there
and that will continue.

SHRI DINEN BHATTACHARYA
(Serampore): What about student
concession?

PROF. MADHU DANDAVATE:
The student concession continues.

SHRI DINEN BHATTACHARYA:
The student concession, including the
increase?

PROF. MADHU DANDAVATE:
Listen to me, You know it very well,

SHRI DINEN BHATTACHARYA:
That is why I am asking you to clarify,

PROF. MADHU DANDAVATE: I
want to give you the reply, but if

-
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be no change at all. You can tell
the studentg who are your followers
thai there is no danger to their con-
cession at all,

Sir, there is one mo-e gspect, What
wil h2 the flnancii. consequence of
the change in the proposals? Sir, I
have projected a surplus of Rs. 88
crores—] take the round figure of
Rs, 88 crores, As a result of the in-
crease that 1 had initially suggested,
we were expected to get Rs, 36 crorés—
as a result of the season ticket increase,
suburban end non-suburban, Now, half
of that will be lost. So, Rs. 1B crores
will be lost. Still we will be left with
a surplus of Rs, 70 crores. And here
I come to the problem. Of course,
economists 1n the House like Mr. Pal
will not raise this issue, But the com-.
mon man wil} ask this question as to
why Madhu Dandavate is so much
enamoured of producing so much
surplus. I am enamoured of producing
surplus because I want to look not only
from the point of view of the Railways,
but also the entire national economy
of the country. If we resort to deficit,
what do we do? We will be drawing
from the general revenue and to that
extent we will be increasing the
pressure on the general revenue.
To the extent we are able to generate
the surpluses we will be able to move
nhead. In this connection I want
draw your attention to ome very
significant radical structura] change
we have brought about after 125
yearg of Indian Railways. The Indian
Rajlways are 125 years old. The
finance; of Indian Railways were
separated in 1024, But from that lime
onwards the capital structure of the
Indian Railways continued. We draw
the capital from the general revenue,
we pay the dividend whenever there is
a surplus, When there ig a deficit we
borrow from the generdl revenue 8s 4
loan and pay it as a loan taken from
the general rtevenue to the general
revenue and on that there is an in-
terest and as a result of that the debt
goes on increasing and the net result
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Re. 126 crores, but it was all utilized
and washed away in paying-the old
debts because the past administrations
ran into defleits ang nver paid thé
dividend and therefore they borrowed
Irom the general revenue to pay to the
general revenue and on that they had
to pay the interest,

Last year we had appointed an
expert committee for capitsl structure
review, Fortunately, that report was
ready, and the Finance Ministry accept.
ed {t with little changes, and I was
&b1¢ to present it to the House The
Rallway Convention Committee has
dlso gupported it. As u result of that,
the net gain will be that henceforth
if there is no surplus, then there will
be mo borrowing from the general
fevenues to pay the divideng hability,
end there will be no interest Lability.
It will be treated as a deferred
Hability to be paid whenever there is &

- e 2 T - -
I.ngW come to the prablem of th€

ogkers. I am proud of my wdrkers,

ere have been a numper, of pgp_@ng

emands of the rallway warkers, and
there, wag the demand for bonug also.
1 do.not want ta take the time of thy
House, but I want to draw your attens
to, pages 1 apd B wherg I havé
pointed out how u number of pen
demands of Class 1I, Class III ant
Class IV workers have been actually
1 do not want to read th

]
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for gravted that fis ralway is an -
dustry. ' If you fake the rallway as
an {ndustry, then It should be fremted
on & par with pubhé sector industiies.
All these things will fellow. -

- BHRIMATI PARVATHI KnisfH-
NAN' Do not make it iridirect, mike
it direct,

SHRI T. A, PAl: You had demand-
ed this bonus, All these calculations
must have been in your mind at that
time. How is it fair for you now to
deny it?

MR. SPEAKER: There has been a
change of place.

PROF. MADHU DANDAVATE 1
can tell Mr, Paj that all these calcula-
tions were in my mind, and after
joining the Treasury Benches my
mathematicy has not deteriorated
at all. All the cakulations are
intaet. I know how much meney
will be required, but at the same
time you may probably remember
that some economic journals had cal-
culated that probably payment of bo=
nus wouid require Rs. 65 to Rs. 70 cro~
res. But during, the last one gnd &

half years a number of pending de-,

mands have beea. seitled eostin:u Es.:
126 crores, If we had refused o
them, bonus could have been paid, It
is very easy to say from am’academic
point of view thmt bonus should be
peid, but when ceftain tribunals were
appoléited, {¥Eir-awards were ghq:t I
cannpt say that pecause to ub-
i ey 7 o
mands will be e “

L™ #f
v

far ap the qpesijoy of bonys 10
:&mg‘wm“lm%
Ilmdnm a_ sabwmmitiee, snd
am s
the Wiindce' Mislistle sfid {58 Fidhnce
Ministryc’ titat te Cabinet ub-odto-
mittée went {nto the problem of wages:
fncomes and parficularly bonus.

-

-

AR WON, MEMBER: The Booths-
lingum Committee.

whal poinly  wers ed
were | into : 'H d the
was
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Certain chmnges have taken place in
the meantithe, and the Finance Minis-
try want to examine in depth what-
ever formulations have been arrived
at by the Cabinet sub-committee re-
garding bonus and decide what atti-
tude should be takem towards pay-
ment of bonus to railway, P & T and
defence employees, and only after the
Finance Minister examines a final de-
cision can be taken. I canp assure
you that we will try our best to see
that these problems are sorted out
not in confrontation with the working
class, but in co-operation with them.
That has continued to be our attitude,
and in the future also that will con-
tinue to be gur attitude.

SHRIMATI PARVATHI KRISHN-
AN: He has not gsaid anything about
what I raised, about my getting the
letters in Hindi. I continue to get
letters in Hindi and that is a very im-
portant point. The Minister cannot
deny that,

PROF. MADHU
1 will reply to that,

DANDAVATE:

1 forgot to make one announce-
ment, As far as the season tickets are
concerned, we had decided that -the
previously concessions that even the
quarterly pass would be available at
two and @ half times the monthly pass
that was removed—would be restored
and therefore, in future even the
quarterly passes will be available at
two and a half times the monthly
pass.

SHRIMATI PARVATHI KRISH-
NAN. What about my getting letters
in Hindi? 1 continue to get letters in
Hindi.

PROF. MADHU DANDAVATE: It
is a very sensitive issue. T will con-
clude on that woint.

SHRIMATI FARVATHI KRIS-
HNAN: I send representations and
cannot replies. If you want me to stop
making representations, I will do so.

4462 LS—12,
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PROF. MADHU DANDAVATE:
Don't get angry. At least I will not
get angry on the language issue. As
far as my replies are concerned, the
replies go in the language in which
they come. We have certain zones
which are Hindi regions and certain
zones which are non-Hindi regions.
Sometimes what happens is, when a
Member is staying in the  Hindi
region, through the mistake of the
office, sometimes the letters goes in
Hindi,

SHRIMATI PARVATHI KRISH-
NAN: We, the Members of Parlia-
ment, stay in Delhi. How does Delhi
become a Hindi region for us?

PROF. MADHU DANDAVATE:
Through the mistake of the office,
two or three letters nught have gone
in Hindi to Shrimati Parvathi Krish-
nan. I have given instructions in the
past and I will give instructions once
again that special care should be
takep; to see that not a single letter
goes to Shrimati Parvathi Krishnan
in Hindi. I give you that assurance.

16.33 hrs.
SPECIAL COURTS BILL—Contd.

MR. SPEAKER: Now we come to
the Special Courts Bill There are
some amendments to be moved,

SHRI C. M. STEPHEN (Tdukki): I
move;

‘Page 3, line 35—
after “Special Court” insert—

“and may, for the said pur-
pose, girect that a Special Court
be constituted”’ (132).

This is an amendment to clause 10.

MR. SPEAKER. Mr. Anant Dave,
are you moving your amendment No.
1342

SHR] ANANT DAVE (Kutch): I
am not moving my amendment.
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MR, SPEAKER: Mr, Stephen, Are
you moving your amendment No
138 to clause 11,

SBHRI C. M. STEPHEN: I am not
moving my amendment  No.
138, I am moving other amendments
to the Preamble,

I move:

‘Page 1, lines 8 to 10,—

omit “AND WHEREAS investiga-
tions conducted by the Government
through its agencies have also dis-
closed similar offences committed
during the period aforesaid;"' (130)

‘Page 1, lines 18 to 18,—

ot “during which a grave
emergency was clamped on the
whole country, ¢ivil liberties, were
withdrawn to a great extent, im-
portant fundamental rights of the
people were suspended, strict cen-
sorship on the press was placed and
judicial powers were crippled to a
large extent”’ (131)

SHRI A. K. ROY (Dhanbad). From
Clause 8 onwards, I would like to
move my amendments

MR. SPEAKER: Last time when
the amendments were moved, you
were not present They arc already
rejected. We cannot help it now, You
have not given any fresh notice now.

SHRI A, K. ROY: Now you are
allowing others

MR. PEAKER: For them, the
notlces have been given yesterday.
Now I am dealing with them only.
You cannot move your amemdments
now.

SHRE 0. V. ALAGESAN: My
amendment to the Preamble is there

Clause 8—(Jurisdiction of Special
Courts as to joint tviols)

MR SPEAKER: You have already
mm
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Now we take up Clause 8 w
ment No. 43 had been moved by Mr.
Shenkaranand.

SHRI B. SHANKARANAND
(Chikkodi); Amendment No, 43 is in
view of Amendment No. 98, which
also has been moved by me,

MR, SPEAKER. It is the same as
No, 83,

SHRI B. SHANKARANAND: Am-
endment No. 98 reads.

Page 3, line 7, —

omit ‘“4in respect of which g dec-
laration hag been made”.

If this is not accepted, then my Am-
endment No. 43 comes. Since I am
opposed to giving power tg the Gov-
ernment to make a declaration, as
envisaged in clause 5, I have moved
Amendment No 43, substituting
clause 8

MR, SPEAKER,
98 13 not moved:
Amendment No 88.

Amendment No
it is the game as

SHRI B SHANKARANAND: I
have moved Amendment No 43
which rung like this.

Page 3,—
for clause 8, substitute--

8. A special Court shall have n0
jurisdiction to try any person or
persons for the commission of an
offence except under the provi-
gslong of the Code”

This is & very simple amendment. I
need not repeat my argument, ¥rom
the beginning, I am opposed to this
authority of the Government of mak-
ing & declaration under clause 5.

MR. SPEAKER. You have alresdy
desl¢ with that,

SHRI B. C. KAMBLE (Bombsy-
South-Céntral): So far ag My amend-
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the jurisdiction of a speclal court
established either at

desgignated to work as a  special
court.
Similarly, if the offences have

that State, whether only that Court
wil] take cognizance and try oy whte-
ther any special court can take cogni-
zance anywhere throughout India.

That iz not clear. So far as the Cons-
titutional framework is concerned, a
High Court Judge cannot take cogni-
zance beyond the territory of that
particular State [ want o know whe-
ther you are going to amend the posi-
tion which is in the constitution of
India or which is under the Criminel
Procedure Code, The purpose of the
amendment is to seek that clarification.
Otherwise, there will be an utter con.
fusion so far as the jurisdiction of dif-
ferent special courts is concerned
The different specia] courts, I do not
know whethe, they are two or three,
will clash with each pther; different
High Courts will clash with each
other. The purpose for which this
Bill has been brought forward, name-
ly, speedy trial will be very much
defeated. You will not have speedy
trials at all Therefore be clear in
your mind. What is it that you intend
to do. That is my amendment,

THE MINISTER OF HOME AF-
FAIRS (SHRI H M. PATEL). The

Clause 8 of the Bill provides for the
jurisdietion of the special couri to
tzy. any persan concmmed in the of-
ﬁue_lhwnf'hhhlm

pal, conspirator or abettor and all
other offences and sccused persons as
cen be jointly tried there-with, The
intention behind Mr Shankaranand’s
new Clause is not very clear. ‘The
existing Clause 8 will have the
effect of bringing within the jursidic-
tion of the special Courts such per-
sons connected with an offence in
respect of which a declaration has
been made and so they do not qualify
a; holders of political or public offices.
The new Clause will have the effect
of excluding from the jurisdiction of
the Special Courts this category of
persons, I1f, on the other hand, Mr.
Shankaranand's intention iz merely
that the Special Courts would be gov-
erned by the provisions of the Code
of Criminal Procedure relating to
joint trials that is already provided
for in the existing Clause 8 of the
Bill, and the amendment is not neces-
sary.

In so far as Mr. Kamble's point is
concerned, he would like a speclal
court for each state. That would be
unnecessarily expensive. There may
be ng case at all or may be one case:
that ig why we have taken the gene-
ral position that there ghoulg be as
many special Courts as are necessary,

MR. SPEAKER: I shall now put
Amendment No. 43 by Shri Shanka-
ranand to the vote of the House.

Amendment No. 43 was put and
negatived

MR, SPEAKER: Mr, Kamble, are
you withdrawing your Amendments
Nos. 82 to 847

SHRp B. C. KAMBLE: Yes.

Amendments Nos. 82 to 84 were, by
leave wihdrawn,

MR. SPEAKER; Now, the question
is;

“Dhat Clause 8 siand part of she
Bin*. .

The motion was adopted
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Clause 8 was added to the Bill

Clatse 9 (Procedures and Power: of
Bpecial Courts)

MB. SPEAKER: Mr. Mayak, are
you Pressing your amendment No, 97

SHRT LAXMI NARAIN NAYAK
(Khajuraho): No, I would like to
withdraw it.

Amendment No. 9 was, by leave, with-
drawn.

MR. SPEAKER. Mr. Shankaranand,
¥you can speak on bolh your Amend-
ments Nos. 44 and 09 together,

SHRI B. SHANKARANAND:; ] will
wpeek on them together,

Ap 1 have tolg yow, this clause pro-
vides for pardoning a persen who
be an agent of the Prosecutor or
Government because that person
likely te be clubbed together.
main persons who, in the
the Government, are to be
They may club any person
th the main person as a co-
get a pardon. They only
evidence which is neces-

T
gggﬁiﬁl

g
1
]
g
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may kindly gee. On page 1 of
the first para of the Pre-
reads as follows:

“Whereas Commisgions of In-
quiry appointed under the Com-
missions ¢f Inquiry Act, 1952 have
rendered reports disclosing the
existence of prima facie evidence of
uffences committed by persons who
have held high public or political
office in the country and others
connected with the commission of
such offenceg during the operation
of the proclamation of Emer-
gency,..."

ESEL
1

Clause 5 -reads, !

*“If the Central Govamnment is of
opinion that there is Prime faole
evidence of the commission of an
offence alleged to have beem pom-
mitted during the period mention-
ed in the preamble hereto by a
person who helg high public or
political office in India...”

Here, the ‘others’ who are mentioned
in the preamble do not find a place

-

It is most likely that Government
may play mischief by adding these
persons as co-accuseqd with the main
persons gnd extracting favour
evidence from them under Clause
saying this: “We are going to pardon
you; you will be let off, but say this.
That 15 why an express provision for
pardoning has been made in this Bijll
The Clause refers to sections 307
308 qf the Criminal Procedure Cede.
Please see sub-clause (2) of Clause 9
in this Bill.

%

““A Special Court , with
view to obtaining evideme of
person  suspected 0 Mave
directly or indirectly eencerneq
ar privy to an offence, tender a par-
don to such person on condition of
his making full and true disclomre
of the whole circumstances within
his knowledge relating to the of-

Bs 88
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Clause mentioned two cetegories of
persons: ‘ender a pardon to such-per-
son’ thig is ope category; ang *..and
to every other person concerned....'
this is another category. These two
categories of persons do not find
place in Clause 5 of the Bill. Why?
What is the intention of the Govern-
ment? More 30, when you have quot-
ed section 307 and 308 of the Crimi-
nal Procedure Code. That is why,
earlier, I had moved that the provi-
sions of the Cr. P. C. should govern
the trial of such persons by the
Special Court. But the Home Minis-
ter did not accept my amendment. I
will read, for the benefit of the
House, section 308, sub-clause (1);

‘“With a view tp obtaining the
evidence of any person supposed to
have been directly or indirectly con-
cerned in...."

Why I am reading this is because the
wording in the Bil] iz not “supposed
to have' but ‘suspected to have..’ See
how they have changed the words,
Here in gub-clause (2) of Clause 9 of
the Bill they say:

“A Bpecial Court may, with a
view to obfaining evidence of any
person suspected to have been
directly or indirectly concerned in

ment has brought this. Otharwise,
Governmeit never thought of bring-
. hig such a BHL

SHRI HAR!I VISHNU EKAMTH
(Hoshangabad): Between ‘supposed”
and ‘suspected’ which iz vaguer, I do
not know, 1 am not sure,

SHR] B. SHANKARANAND. It is
for the Government to say.

SHRI C. M, STEPHEN : Why not take
the same wording as in the Code?

SHR1 HARI VISHNU KAMATH:

You give your opinion as to which is
vaguer.

SHR]I B, SHANKARANAND: If the
law is clear why should they Lring
in this clause again? 1 have never
seen such a& thing. There are many
criminal law amendment Bills and
other laws which have been passed
by this House, Is there any law
which expressly provides some provi-
sion in the Bill saying, “You give me
the evidence which I want, then I

will pardon you.’ Is there any such
thing? ....

SHR! DINEN BHATTACHARYA:
In your regime it took place.

SHRI B. SHANKARANAND: Not
in this way,

SHRI DINEN BHATTACHARYA:
In other ways.

SHRI B, SHANKARANAND: So
you want to do it legally?

MR. SPEAKER: Let us not divert
ourselves,

SHRI B. SHANKARANAND: Mr,
Bhattacharya does not know law. Nei~
ther his government nor his Party
do notknow law. If they come into
power, I do not know whether this
Constitution or the courts will be
alive because they do not know law

SHRI K. LAKKAPPA (Tumkur):
You will always be an accused, ....
(Interraptions)

MR, SPEAKER: Please. Let us #0
on. Let us not divert ourselves, Mr.
Shankaranand,. you are on x legsl

point. Please proceed.



SHRI B. SHANKARANAND: On
the mistakes of the Janata Party they
are fattening themselves, That 1s why
they want to encourage the Janata
Party to commit more mistakes...

SHRI DINEN BHATTACHARYA:
You will know it in proper time. Have
patience,

MR. SPEAKER: All these are mu-
tual compliments.

SHRI C. M, STEFMEN; Whatever
he says is going on record and that is
why he has to react,

SHRI K. LAKKAPPA: Let him
change the legislation, What is there?
Why ghould there be any hurry?

SHRI B. SHANKARANAND: Sir, I
was reading Section 307 and 308, They
elaborately deal with the question of
pardoning &n accused on his tender-
ing or giving some evidence. It is
elaborate and it deals with all the as-
pects of the law which is required for
the administration of justice, where-
as is it the intention of the government
that by providing this..(Interrup-
tions). The intention of the Bill is to
try a certain category of persons, a
clasg of persons who held high pu-
blic and political offices. The pur-
pose is very clear. ..

SHRI K. LAKKAPPA: What is a
political offence?

MR. SPEAKER: Order, order, ple-
ase. Lat there no be conversation
here....Mr. Shankaranand is very
sensitive to the other talk.

SHRI ARAVIND BALA PAJANOR
{Pondicherry): 1 do not know, Sir, It
is nearing 6 O'clock, We are having
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2 meeting,. The Minister of Perlia-,
mentary Affairs is also on the Com-
mitte. I do not know whether you are
going to have the voting..,

SHRI K, LAKKAPPA: The Com-
mittee meeting cannot be postponed.
You take it next time. What is there?

SHRI B, SHANKARANAND: My
elaboration on this point is more ne-

cessary in view of sub-clause (3)
which says:

*Save as expressly provided in
this Act; the provisions of the Code
in so far ag they are mot inconsis-
tent with the provisions of {his
Act, .."

In what way are they consistent with
the provisions of this clause. If they
are inconsistent why is such a provi-
sion being mede? I want to know
from the Home Minister. If thereis
anything inconsistent, why is such a
provision being made by the gZovern-
ment in this Bill?

Sir, certainly it is not with good
intentions. The intention of the gov-
ernment is mala fide and they have
particularly Mr. Gandhi in their
view. They have been trying to nullity
the hold that Mrs. Gandhi has on the
masseg of this country, the confidence
that the masses have in Mrs. Gandhi
which they are not able to shake and
they tried to put her in jail and they
have put her in jail also. Bir. this
Bill has only Mrs. Gendhi in view
and they are providing everything..

(Interruptions)

AN HON. MEMBER: Not only Mrs.
Gandhi but all her collaborators.

SHRI B. SHANKARANAND: 8o,
Sir, Janata Party is confes-.
sing before this House that this Bill
is meant for her, !

Sir, 1 am opposed to providing suth
an puthoritarian power o government

where any person cap extrict -any

\
at s
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evidence from a witness in order to
invélve Mrs. Gandhi. At this puint, I
cannot resist mysel? from expressing
that such a thing has happened dur-
ing the Shah Commision proceedings
and officials had brought pressure on
the witnesses to give evidence which
they wanted and which was necess-
ary lor them to involve Mrs. Gandhi.
My point is if such an offence is com-
mitted by any officer, then those offi-
cerg chould also be tried, Such a pro-
vision is necessary. So, I appeal to the
House not to give this power to the
government, otherwise there iz more
danger of this clause being misused
than used against any person whether
guilty or not guilty. I hope the Hon.
se will accept my amendment,

MR. SPEAKER: Mr. Kamath, you
have got amendment No. 53.

SHRI HARI VISHNU KAMATH:
Mr. Speaker, Sir, I have an amend-
ment to sub-clause (2) of Clause 9
seeking to substiute “all the” fur
“the whole”. It is a Verbal amend-
ment bul as observed on the last cc-
casion, a couple of days ago, I love
worde in my own way, I um 1 lin-
guophile and not a linguophobe nor a
linguomaniac, All languages and
words 1 love. Sir, sub-clause (2) of
Clause 9, line 4 reads as follows:

“....making full and true disclo-
sure of the whole circumstances
within his knowledge....”

For “the whole” circumstances I wish

ifi mind an ineident which took place
in the Third Lok Sebha. At that time,

ary, may be called for to settle the
point, He said there was no need to
call for the dictionary and that he
would put it to the vote of the House,
It was put to the vote and passed as
‘verminsg’. Even today that word dis-
figures the Act. I suppose, Sir, I am not
a legal expert. I do not know the
legal language You are a master of
that language,

Sir, if you in your present capacity
and with your past wisdom as a law-
yer and as a judge hold that the phr-
ase ‘whole circumstances' iz permissi~
ble and is permitted in legal enact-
ments, I would have no objection,
but it jarrg on the ear. It should be
all the circumstances,” not the whole.
When you use, the ‘whole’, it may re-
fer to the whole day, whole man: It
should be singular, not plural noun.
I do not know whether you would
agree and would give us your guid-
ance sitting under that illumined
dharamchakra,

I commend my amendment for ac-
ceptance,

17 hrs,

SHRI B C, KAMBLE: Sir, I have
moved only two small amendments,

My first amendment js No. 86, Legal,
1y, the special court ig deemed to be &
sesslong court, but the functionary
who is to function is a high court judge.
When a high court judge is function-
ing there by virtue of his office that
will have the status of high court, but
Jegally under the provisions of sub-
clause (8). it is to be deemed asg &
sessions court Thus, there will be a
sort of eontradiction, I have, there-
fore, proposed that the special court
will have the powers including the
powers of a sessions court, That am-
biguity will go bv my amendment,

Regarding my second amendment,
now the intention is that thev wang
to apply what Is called the warrent
procedure as prescribed in the Cris
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minal Procedure Code, It has been
puat in subeclause (1):

“A Special Court shall in the
trial of such cases follow the pro-
cedure prescribed by the Code, for
the trial of warrant cases before a
magistrate,”

What I have suggested by my amend-
men is that substitute this with:

“A Special court ghall in the
trial of such casey follow, ‘warrant
procedure’ prescribed or trisl of
warrant cases before a magistrate
as laid down in the Code of Crimi~
nal Procedure.”

Thig is a change of wordg and cx-
pressions,

These are my two amendments.
Government should give due conside-
ration because in one case there is
contradiction and in the other case,
there 1s some confusion by the expres-
slon and words used here.

SHRI H, M. PATEL: I cannot, of
course, emulate Shri Shankaranand’s
eloquence, but I am afraid, his whole
argument is based on attributing cer-
tain intentiong and motives to us
which really do not exist, His amend-
ment is not therefore acceptable.

The point is that a special provis-
fon on the lines of clause 9(2) of the
Bill has become necessary because
according to the scheme of the Bill, a

court has the powers of a court
of sessions, Under the Code of Cri-
minal Procedure, a court of sessions
can exercise power of pardon only
after the case has been committed to
it. Since there is no provision for
committal of cases to special courts,
the provision on the lines of clause
9(2) becomes necessary and it iz on
the same lines as Section 8(2) of the

Law Amendment and Sec-

‘suspected’ is, He might koow that
Clause 6, sub-clause € of the Diskurh-
ed Aress Act says

“...a special court may with a

So, it is not @ new innovation, so far ag
this Bill is concerned. If amendment
No. o9 is not acceptable, amendment
No, 44 really falls through.

In so far as Mr. Kamble's point is
concerned, I am afraid that the words
‘deemed to' are also necessary,

What the hon, Member seems to
think is that a Special Court shall be
deemed to be a Court of Session; and,
therefore, he wants to provide that a
Special Court shall be deemed to be
a court having all the powers of the
Court of Session, As the deeming pro-
vision is only for the purpose of spel-
ling out expressly the manner in
which the provisiong of the Code ap-
ply in relation to Special Courts, the



3. Tyl CouataBUL FRALGUNA 17, 3000 (SAKA) Spaciol Courts Bl 370

ather. conngcted enaciments; and we
would be losing. ...

MR. SPEAKER: A wrong phraseo-
logy has gained respectability by usa-
ge.

WHRI H, M, PATEL: It is there.

MR, SPEAKER: Mr. Kamath are
you pressing your amendment?

SHRI HARI VISHNU KAMATH: I
am not,

Amendment No. 53 was, by leave,
withdrawn.

MR. SPEAKER: 1 now put Mr,
Shankaranand’s amendments Nos, 44
and $9.

Amendments Nos, 44 and 99 were
put and negatived,

MR, SPEAKER: Now Mr. Kamble,
are you pressing your amendments
Nos. 85 and 86?7

SHRI B, C. KAMBLE: No

Amendments Nog. 85 and 86 were
by leave, withdrawn,

MR, SPEAKER: The question is:

“That Clause § stand part of the
BilL"

The Motion was adopted.
Clause § wus added to the Bill,

Clause 10— (Powers of Supreme Court
o transfer cases)—contd,

Mr, SPEARKER: Now we take up
¢lause 10, 'There is only one amend-
ment No. 132, by Mr, Stephen.

sy
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amendment would be; but I felt in-
duced or prompted to move this
umendment, because this is of a diffe-
rent category,

The Home Minister has been sayving
that as this Bill had gone through the
Supreme Court, any change may
create difficulties here; and there-
fore, he is not accepting any
amendment. That is what he said
the other day. This particular
claugse has been introduced pur-
suant to a proposal by the Supreme
Court. 'Therefore, this clause as such
was not examined by the Supreme
Court. Supreme Court made certain
suggestions. Government ‘told them:
‘“We are prepared to accept those sug-
gestions”, and pursuant to that, this
has been brought in. The point is
whether the suggestion by the Sup-
reme Court has been fully incorpora-
ted into this clause which has been.
framed. According to me, no, Now,
this clause says that the Supreme
Court may, in appropriate cases, or-
der the transfer of cases from one
Special Court to another Supreme
Court. Let us remember that there
are not going to be umpteen Special
Courts; may be 1 may be 2, or may
be 3. Because the hon. Minister says,
‘adequate number’ no more, no less.
Unless there are going to be a million
cases, there may not be a large num-
ber of special courts. If there is on-

ly one special court, wnere is the
transfer? If there are only two spe-
cial courts, where is the choice?
Therefore, I have suggested that
in appropriate cases the Sup-
reme Court may direct the conatitu-
tion of special courts. Looking thro-
ugh the different special courts, i? the
feels satisfled that
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cases from one gpecial court to an-
other, The manner in which the
Judge conducts himself may disclose
bias in which case natural justice
would require that the trial uf the
case ought t; be withdrawn form
him, There are other cases in
which a Judge may not in fact be
biassed; yet the accused may enter-
tain a reasonable apprehension on
sccount of attendant circumstances
that he may not get a fair trial. It
is of the utmost importance that
justice must not only be done bt
must be seen to be done. To com-
pel an accused to submit to the
jurisdiction of a court which in fact
is biassed or is reasonably appre-
hended to be biassed is a violation
of the fundamental principle of natu-
ral justice and denial of fairplay.
There are yet other cases, in which
expediency or convenience may re-
quire the transfer of a case even if no
bias is involved. The absence of
provision for transfer of trials in ap-
propriate caseg may underline the
very confidence of the people in spe-
cial courts as an institution set up
for dispensation of justice”

The point is whether this requirement
has been met by this limited provi-
sion, The Supreme Court says that
unless there is provision authorising
the Supreme Court to direct the gov-
ernment to constitute special court to
which the case may be transferred,
it is not complete and this clause can
become infructuous. There are iwWo
stages; one, the Supreme Court mak-
ing up its mind as to whether a court
trying a case is or is not biassed, re-
condly, even if there is no bias, whe-
ther the accused has apprehension
that it has bias; and then even if there
is no apprehension, circumstances
may demand that the case be irans-
ferred. Then the second stage comes
where there is order for tranefer
Therefore if things are left as they
were blank, we get stuck up in a sort
of vacuum and the clause bhecomes
abaclutely infructuous.

Therefore, if you homestly bélighe
that the suggestion of the Supreme
Court is bona fidle and you accept the
suggestion, it ought to legitimateky
follow that this amendment be bro-
ught in sb that it may be comprehen-
sive enough to ensure that this clause
does not remain verbal and perfun-
tory exercise and it is a statytory
provigsion. I therefore suggest in all
seriousness to incorporate the sugges-
tion made by the Supreme Court. The
clause as it does not reflect the in-
tendment of the Supreme Court, If
Supreme Court's intendment is to be
implemented the amendment which
I propose is absolutely necessary, I
hope the Minister will not come up
with the reply with which I have now
become habituated, that there is abso-
lutely no necessity and that this mat-
ter went to the Supreme Court, for
the simple reason that it never went
to the Supreme Court, My amend-
ment is necessary to implement the pro-
posal of the Supreme Court,

SHRI H. M. PATEL: Let me not
come with reply which the hon, Mem-
ber expects. I will give a slightly diffe-
rent one, This amendment is to
direct the constitution of the special
court, No suggestion to this effect
has been made by the Supreme Court
in its advisory opinion The Sup-
reme Court suggested a provision for
transfer and it has been made In
clause 10.

The Amendment, if accepted, will
fetter the power of the Central Gov-
ernment under Clause 3(1) which sl-
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MR, SPEAKER: I shall now put
amendment. No, 132 to Clause 10 mov-
ed by Bhri C. M, Stepben to the vote
of the House,

Amendment No, 132 was put and
negatived. - *

MR, SPEAKER: The question is:
“That Clause 10 stand part of the
Bill”,
The motion was adopted.

Clause 10 was added to the Bill
Clanse—11—(Appeal)

MR, SPEAKER: Now we come to
Clause 11.

There 13 an amendment No, 100
which has been moved by Shri B.
Shankaranand.

SHRI B. SHANKARANAND: My
amendment reads:

“Page 4—
for clause 11, substitute—

11. Appeal and revision—Provision
of the Code shall apply for any appeal
or revision from the decision of a
Bpecial Court as i from a Court of
Sessions”, (400)

Since the Special Courts have 1o be
presided over by the High Court Ju-
dge, it it deemed to be a  Sessions

Please refer to Clsuse 3(3) of the
Bifi which r thig—

Court of Sessiori and the person
conducting a prosecution before a
Special Court ghall be deemed to be
a Public Prosecutor.”

This is going to be a Sessions Court,
Then how can there be any appeal to
the Supreme Court right from the
Sessions Court directly?

MR. SPEAKER- That is permissi-
ble even now under Article 138.

SHRI B, SHANKARANAND: That
is an extraordinary thing. That is
why I have given my amendment.

MR. SPEAKER: You wanted appeal
and revision. Then the whole com-
plexion of the Bil] changes,

#'TRI B. SHANKARANAND: n
view of all my amendments I have
to stress this amendment, Other-
wise, my amendments will have nro
meaning .,

MR. SPEAXER: You have taken a
consistent stand.

SHRI B. SHANKARANAND: Yes,
yes. I have suggested 23 amendments.
All these amendments will have mno
meaning if I do not make this amend-
ment to the clause, It reads like this—

“Provisions of the Code shall apply
for any appeal or revision from the
decision of a Special Court as if
trom a Court of Sessions.”

Because the Special Court is deemed
to be the Sessions Court in the eye
of law, as proposed in this Bill, I say
let not the Home Minister get himself

Court. The law is very clear. Let
as
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every section of the Act will be chal-
lenged in the court before you do any-
thing under the provisions of the law.
I say, do not confuse everybody. You
please accept my amendment,

SHRI H. M. PATEL: Since the hon.
members thinks 1 am confused, I think
the House might accept the position
that they have to be confused all
through, 1 propose io press for what-
ever I have come here. He says that
the appeal from the Special Court
should lie to the High Court. That is
all he wants.

MR. SPEAKER: Appeal or revision.

SHRI B, SHANKARANAND: There
is lot of difference between appeal and
revision.

SHRI H. M. PATEL: 1 know, though
I have not got that much clarity as a
distinguished lawyer....

SHRI B. SHANKARANAND: I do
not say you do not know. I only say
don't behave as not knowing.

SHRI H. M. PATEL: I am at the
momeant endeavouring to say what
degree of clarity there is in your pro-
position. I am onmly confining mysell
to that. It seems to me that the hon.
member ip really confused because he
has got a definite objective whereas my
objective is to see that a fair trial is

The amendment No. 100 vbas put and:
negatived.
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MR. SPEAKER: Now I will put the
clanse. '

SHRI H, M. PATEL; There s an-
other amendment by Mr. Stephen.

MR. SPEAKER: He has not maved
it.

The guestion is:

“That clause 11 stand part of the
BilL"

The wmotion was adopted.

Clause 11 was added to the Bill,

Clause 12— (Power to make rules).

SHRI HARI VISHNU KAMATH: 1
have four amendments No» 54, 118,
127 and 128. Three of them are sub-.
stantial Bmendments and one is a
verbal amendment. I shall speak on
the verbal amendment first,

sions—The Press Coumcil Bill, wisich
is now an Act; the Air (Prevemiion
and Control) Pollution Bill, 1878
introduced by my hon. friend smd ‘cad
league, Shri Sikandsr Bakht and the
Mental Health Bill Introduced by

I believe in 1878. 1
of all thess three

e
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used is either “to carry out the pur-
poses of this Act” or “for carrying out
the purposes of this Act”, I would
not waste the time of the House by
speaking further cn that; I believe in
he common sense and intelligence of
the Ministers, including the Home
Minister and therefore, I hope he will
accept it. If you also endorse it and
approve of it, there will be no diffi-
culty in accepting it. It shouuld not be
just for the purposes of this Act, but
for carrying out the purposes of this
Act. “For the purposes of this Act”
i delightfully vague. “To carry out”
or “for carrying out” the purposes of
this Act is more accurate and precise.

I come to the substantial amend-
ments. I am not sure that we should
cast a burden upon the Supreme Court
to frame rules for carrying out the
purposes of this Act. I know that the
Memorandum on Delegated Legislation
appended to the Bill refers to Section
§43 of the Companies Act, 1956. There-
in it is stated that this Section 643 of
the Companies Act confers power on
he Supreme Court to make rules with
respect te, certain matters. I do not
know whether these certain matters
cover an important Bill like the Special
Courts Bill which is before the House.
Therefore, T would personally prefer
that the rules are made by the Cen-
tral Government in concurrence with
the Supreme Court or rather in con-
sultation with the Supreme Court, bes
cause at some stage if somebody takes
it into his head to challenge the Act
and the rules and goes to the Supreme
Couurt and if the Supreme Court itself
-has framed the rules, that would be
an awkward position for the Supreme
t Court. ...

MR. SPEAKER: They have struck
down their own rules.

SHRI HARI VISHNU KAMATH: I
submit to your superior wisdom anid
your experience and in that case, I
have nothing to say. If they strike
down their own rules, that means
they are killing their own child.

MR. SPEAKER: Once, they act on
the administrative side and on the
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other occasion, they act on the judicial
side. They frame the rules without
legal assistance and decide the case
after listening to the lawyers.

SHRI HARI VISHNU KAMATH: In
your time Sir, or later?

MR. SPEAKER: A lang time back.

SHRI HARI VISHNU KAMATH: But
even so, I think it would be wiser for
the Central Government to do it be-
cause all the Bills and delegated legis-
lation is the responsibility of the Cen-
tral Governmnt mostly. I do not know
whether in certain enactments, the
rules have been made by some authori-
ty other than the Central Govern-
ment whether there have been pre-
cedents, and they have been quoted
as autherity. You just now said that
something wrong had been perpetrated
on an earlier occasion in the enactment
and the wrong phrase can continue!
So also if a wrong may continue in
this too, I have no objection, But as
far as it is within human power, we
should do’the right thing if we can.

MR. SPEAKER: Mr. Kalyana-
sundaram has already moved an
amendment but he is not there. I shall
now put amendment No. 59 to wvote.

Amendment No, 59 was put and nega-
tived.

SHRI B. C. KAMBLE: So 1ar as the
Tule making power is concerned, I
have made a distinction between the
two purposes—the purpose of the Act
and the proper functioning of the
special courts. So far as rule making
power for the purposes of the Act is
concerned, it cannot he wvested in a
judiciary. This must be exercised by
Government, Government cannot
delegate that power. The administra-
tion of the Act is not the business of
the judiciary. Therefore, if rule mak-
ing power, delegated power is to be
given that can be given to the Supreme
Court so far as the proper function-
ing of the special court iz concerned.
1 have moved an amendment, making
a distinction. Instead of loading the
Supreme Court with that responsibility
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it should be performed by the Gover.-
ment. Therefore, I have moved this
amendment. I seek a clarification. I
am not pressing my amendment.

SHRI H. M. PATEL: So far as Shri
Kamble's amendment iz concerned, 1
am not accepting il

SHRI DINEN BHATTACHARYYA:
Why? He is only asking for a clarifi-
cation,

SHRI H. M PATEL: 1 am not
accepting it. If he wants to krow the
reason, since the Special Courts will
be manned Ly sitting Jurdzes of the
High Court, as a matter of policy it
would be better tc leave it to the
Supreme Court to make rules, That
is how it aplears to us.

MR. SPEAKER: What ahout amend
ment No. 547

SHRI H. M. PATEL: So far as
amendment No. 54 is concerned, if it
ic accepled, the clause will read-

“The Supreme Court may, by noti-
fication in the Official Gazette, make
such rules, if any, as it may deem
necessary for carrying out the pur-
poses of this Act.”

1 am prepared to accept it, because
it is a remsonable one,

MR. SPEAKER: What abcut Amend-
ments Nos. 127 and 128?

SHRI H. M. PATEL: I am not able

to accept them.

MR. SPEAKER: The question is:
“Page 4, line 17, "
after “for” insert “carrying out"

(54).

The motion wag adopted.

MR. SPEAKER: Mr. Kamble, are

you pressing your amendments?

+ SHRI B. C. KAMBLE: No, Sir. I
want to withdraw them.

MR. SPEAKER: Has the hon, JMam-
ber the leave of the House to with-
draw his amendments?

SEVERAL HON. MEMBERS: Yes.

Amendment Nos. 87 and 88 were, by
leave, withdrawn,

MR. SPEAKER: I now come fto
amendment Nos. 127 and 128,

SHRI HARI VISHNU KXKAMATH:
Why should the Supreme Court be
tied down with the framing of rules?
Sir, you know.

MR. SPEAKER: I am not comment-
ing on the Supreme Court; far from it.
I would prefer that the Government
do it; that is ancther matter. Now has
Shri Kamath the permission of the
House to withdraw his amendments?

SEVERAL HON. MEMBERS: Yes.

Amendmaents Nos. 127 and 128 were,
by leave, withdrawn,

MR. SPEAKER: The question is.

“That clause 12, as amended, stand
part of the Bill",

The motion wes adopted.

Clause 12, qw amended, was added fo
the Bill, .

Clause 13(New)

MR. SPEAKER: Shri Kalyanasund-
ram has moved an amendment for ke’
introduction of new clause 13. But
he is not present here. So, I will now
put amendment No, 60 to the vote of
the House.

Amendment No. 80 was put dnd neépu-
tved, .

SHRI HARL VISHNU KAMATH:
Sir, I have moved my amendment No.
118, which reads:

“Page 4, after lne 8, insert—

“13, Every potification mafe, yader
clause sub-section (1) a2 settien &
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every declaration madé onder sub-
section (1) of section 5 and every
rule made under section 12 ghall be
laid, as sooon as may be after it is
made, before each House of Parlia-
ment.” (116) -

It is essentinl for ensuring the
vigilanct of Parliament over gl legis-~
lation, including delegated legislation. I
am reminded of what happened in the
Constituent Assembly when the emer
gency provisions were on the anvil,
One of the draff articles which was
brought in the Constituent Assembly
had no such provision. Among the
numeraus amendments which I had
moved to those emergency provisions,
most of which were slaughtered by the
Assembly

AN HON MEMBER: Guillotined,

SHRI HARI VISHNU KAMATH:
. there was only one which was ac-
cepted, Thete was only one which Dr.
Ambedkar, the Chalrman of the Draft-
ing Committee, the pilot of the Consfi-
tution Bill, accepted and that one is
now incorporated as clause (2) of
Article 354, and that reads as follows-

“Every order made under clause
(1) shall, as soon may be after it
13 made, be laid before each House
of Parliament.”

And that was the only amendment
which Dr. Ambedkar and the Consti-
tuent Assembly ultimately accepted.

Bill which will affect several offenders
of the Emergency pericd, and it s,
therefore, essential that Parliament
should keep a watch, a strict watch
;:u: a sleepless watch, over such legis-
tion.

MR. SPEAKER: Mr. Kamath, if
may intervene, there is some little in.
congruity in “every ruel made under
section 12". Earlier the House h
agreed that the rules shall be made
by the Supreme Court. If that ig so,
if that remains.. . .

-

e

SHRI HARI VISHNU KAMATH:
Even those rules can be laid.

MR, SPEAKER: .. .that would
be incongruous. BSitting here the Sub-
ordinate Legislation Committee I8
going into the merits of the rules
(Interruptions), Mr. Kalyanasunda--
ram’s amendment mentions only the
declaration. ‘“‘Every notification made
under sub-section (1) of section 3, and
every declaration made under sub-
section (1) of section 5” may be all
right. I don't need to add anything.

SHRIMATI PARVATHI KRISHNAN:
Mr Kalyanasundaram's amendment
does not refer to the ‘rule’. You see,
Mr. Kamath's 15 consequential to his
earlier amendment and Mr. Kalyana-
sundaram's amendment is identical be-
cause Mr. Kamath in his wisdom or in
his toolishness thought that the Home
Minjster would be wise enough to ac-
cept the first amendment.

SHRI HARI VISHNU KAMATH: I
caught the contagion from Fou.

SHRIMATI PARVATHI KRISHMNAN:
Mr. Kalysnasyndaram’s amendment
does not refer to the “rule”.

(Interruptions)

SHRI H. M. PATEL: Sir, since the
hon. Member has conducted such re-
search in this and quoted the suthority
of what heppened in the Comstituent
Asgembly, 1 think it would be only
right that I accept this position but
for this point that you have aut.
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[8hri H. M, Patel]
I think there are two modifications
which would be necessary. “Every
notification made under eiause”—the
word ‘‘~lause" iz obviously superfluous
it ought t» go. “Under sub-section (1)
“f mectior 3....7

MR. SPEAKER: Within 15 days—
ail the restrictions ate there. There
are other difficulties also.

SHRI H. M, PATEL. It is correct.
“every declaration made under sub-
section (1) of section 5 and every
rule made under section 12"—ft is
for the Supreme Court which makes.
So, omit “clause” and after “section
8” add the word “and” and omit “and
every rule made under section 12'".

MR. SPEAKER,; Shall I read 1t out
again? The amendment is.

“Every unofificatien made under
sub-section (1) of eection 3, and
avery declaration made under sub-
section (1) of section 5 shall be
laid, as soon as may be after it is
made, before each House of Par-
liament.”

SHRI H. M. PATEL: 1 accept that.
MR, SPEAKER. Will it satisfy?

SOME HON, MEMBERS: Yes.

SHRI C. M. STEPHEN. Mr. Kamath
has moved an amendment. The Home
Minister has accepted i in sn gmend-
ed form but there is a procedure for
that. He Has to move an amendment
to the amendrment.

‘MR, SPEAKER; Thut is whit he is
doing.

Amendment made:
In Amendment No, 116—
line 3—
it V' Aninge™,
dine 4 ofter “settion ¥
| gl yudn;

kne &

omit “and every rule made uader
section 12" (138).

(Shri H, M. Patel)
MR. SPEAKER. The question is:
Page 4,—
after line 8, inséri—
Notifications under section 3 and decla-

rations under section 5 to be laid before
Parliament,

“13 Every nofjificationy made

r sub-section (1) of gection
3 and every declaration made
under sub-section (1) of section
5 ghall be Iaid, as soon as may be
after it is made before each
House of Parliament” (116 as
amended) :

The motion was adopted.

New clause 13 was added to the Bill
Celawse 1-— (Short title and emtent)

SHRI HARI VISHNU KAMATH: 1
beg to move;

Page 2, lines 1¢ and 15~

omit “except ihe Blate of
Jammu and Keashmir” (53)
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After 32 years of Independence and
in the 30th year after the promulga-
tion of the Republic, we have still got
temporary and transitional provisions.

* There is, however, a helpful corollary

to article 370. I do not wish to go
deep into the pros and cons, the desira-
bility or the undesirability of this
article. This is not the occasion for
that. But I would only refer to the
proviso in arlicle 370, clause 1 sub-
clause (b):

“the power of Parliament to
make lawg for the said State shall
be limited to—

(i) those matters in the Union
List anq the Concurrent List
which, in consultation with the
Government of the State, are
declareq by the President io cor-
respond to matters specified in the
Instrument of Accession govern-
ing the accession of the State to
the Dominion of India as the
matters with respect to which the
Dominion Legislature may make
laws for that State; and

(ii) such other matters in the
saig Lists as, with the concur-
rence of the Government of the
State, the President may by order
specify.”

)} I have got a copy of the Instrument
of Accession of Jammu and Kashmir
State. It lists the subjects, the mat-
ters with respect to which the Domin-
ion Legislature may make laws for
the State of Jammy and Kashmir.
The subjects are, Defence, External
Affairs, Communications-—we do not
go into that—and the last one is
“Ancillary”. Under “Ancillary”
there are four subjects. 1 4o not
know if you have got a copy of the
Instrument of Accession. [ am read-
ing from the text of that. It says:

“4, Jurisdiction and powers of all
courts with respect to any of the
aforesaid matters but, except with
the consent of the “Ruler of the
Acceding State, not so as to confer
any jurisdiction or powers upon
any courts other than courts ordi-

4462 LS—13,

narily exerciging jurisdiction in or
in relation to that State.”

It is rather complicated and legal
parlance; you will appreciate it bet-
ter than I do. But with all this jar-
gon and abracadabra, the most im-
portant part of the provision is,
“except with the consent of the Ruler
cf the Acceding State”, that is with
the consent of the Government of
Jammu ang Kashmir, we can do
everything, the Parliament can do
everything. If I remember aright,
everything, the Parliament can do
1975, from which so much evil has
flowed, was applied to the entire
country, including the State of Jammu
and Kashmir and so also the Forty-
Second Constitution Amendment Act,
the pernicious Act, was applicable to
the whole country, including the State
of Jammu ang Kashmir,

Now, what must have been done in
those days—I was partly in jail and
partly outside at that time—was per-
haps that in that case, the consent of
the Government had been obtained.
I would Jike to know, therefore, whe-
ther in the case of the Bill, Govern-
ment has made any attempt to obtain
the consent of the Government of
Jammu and Kashmir so gs to make
this applicable to that State also. You
are aware that the jurisdiction of the
Election Commission and the jurisdic-
tion of the Supreme Court also have
been extended to Jammu and Kash-
mir. If I remember aright in the
case of both the Election Commission
and the Sureme Court, their jurisdic-
tion has been extended to Jammu and
Kashmir. So, what is the snag in
this? Why should it not apply to
Jammu and Kashmir? Is it beause
the Government is forgetful or remiss
or is unwilling gr is unable to extend
the jurisdiction of this Bill also to
Jammu and Kashmir? TUnder the
Instrument of Accession to the Indian
Union, have they made any serious
effort at all to persuade or get the
consent of the Jammu and Kashmir
Government about this legislation? If
they have not done so, will they do
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IShri Hari Vishnu Kamath]

80 shortly and get it amended also?
If they do not want to do so, why do
they not want to do so? Al these
questions must be answered now
straightaway. otherwise, there i8 ne
reason why it should not be extended
to Jammu and Kashmir,

BHRI H. M. PATEL: Shri Kamath
suggests that the words “except the
State of Jammmu and Kashmir” should

Kashmir, This 18 not possible as the
provisions of Art. 370 reaq with Art.
368 wil] be attracted. The Supreme
Court have observed in their advis-

snactment of the Specia] Courts Bill
from Entry 11-A, ‘Administration of
Justice' in List ITI—Concurrent List—
of the Seventh schedule. The sub-
ject of Administration of Justice, and
the constitution and organisation of
all Courts excepting the Supreme

JII by virtne of the 42nd Amend-
ment which has not been extended to
the State of Jammu and Kashmir. In

slate for Jummu and Kashmir so jong
as the 42nd Amendment of the Con-
stitution continues.

ML SPEAKER: According to him,
evea with their concurrence he can-
not. Jo jt. Now I shall put Amend-
«ment No, 52 hy Shri Hari Vishnu
Kamath to the vote of the House.

_ Amendment No. 53 was put ond
. MR, SPEAKER: The question is:

) et Clausg 1 stand part of the
By
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The motion was adopted.
Clause 1 wes added to the B,

The Engeting Formule was added
to the Bill,

MR. SPEAKER; Now the Pream-
ble. There are a large number of
amendments,

Mr. Narasimha Reddy, you have
moved Amendmentg Nos, 3, 4, 5 6 and
1.

SHRI G. NARASIMHA REDDY:
(Adilabad): Yes, Sir, I will speak on
all of them put together.

The reason for moving my amend-
ments to the Preamble is that, till
now, much discussion on the law
points of this Bill has taken place.

I would like to say how I, ag a per-
son from village, a layman, without
knowing law understanq this Bill.
Then 1 would give the reasons for
moving my amendments, As I under-
stand, the object of the Government
in bringing this Bill is only to punish
Shrimat: Indira Gandhi.

AN HON. MEMBER: No, no,

SHRI G. NARASIMHA REDDY:
Allow me to say how I understand it.
You may not agree with my under-
standing. My understanding is ¢hat
this Bil] has been brought omly to
punish Shrimati Indira Gandhi. The
time is very short, that is, only three
years are there.  Therefore, they

Therefore my point of vigw (s this,
By this Bill only the persans or fhe
political persons who were holding
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exdespes ar any corrupt practices for
‘which they will not be punishable
under this. So, by this, they are
opening a dangerous chipter in the
democratic Par sysiem of
this country because the Party which
is In power will be allowed
to do-apything they like and they
will be punished only when
another Party comes to power. That
means, the future Government,
whichever Parfty comes tc power wull
have to come with a Special Courts
Bill saying that whatever offences
were done by the previous politicians
or the previous regime, they alone
will be tried. Therefore, the people
of this country will be forced to think
that the Government is interesteq in
trying only their poltical opponents.
It Government want this to be chang-
ed—what the people are thinking
about this present Government—then
they may accept my amendment, I
have no objection if they are really
interested in punishing all the poli-
ticians whoever committed excesses, in
future also; whenever there is an In-
quiry Commission appointed if, ac-
vording to the report of the Inquiry
Commission, prima facie cases are
established against some persons, all
such persons—in future also—should
be iried under this legislation.

SHR] HARI VISHNU KAMATH:
I bave a geries of amendments 43 to
51, seven amendments.. .

MR. SPEAKER: It is already 6O
Clock. We ghall take it up tomorrow.
There is an HaH.an-hour Discussion,

18 drs.
HALF AN-HOUR DISCUSSION

BuoRrTAGE or CoAL
Aﬁmmmommom“-
migao): I have ralsed a discussion
bapause jt does not sopear credible to
e whit the hon. Minister did say
ia reply to unstarred question No, 127
angwered on 30th Februarv 1979, on
which this discussion is based.

! ‘The Minister did smy that there
g 84 dhortage of cok! with the ooel
m‘hm 1978 and

January 1979, Thiy was coatrary to
the reports. The Fimancial Express,
just to cite one, did make out a case
of such a shortage as late as March
1979, under the caption, ‘Coal Quipus
Target Eiusive'.

18.01 hrs.

[Surr N. K. SHETWALKAR in ¢he
Chair]

Mr. Chairman, why 1 gay that
these figures are not credible i be-
cause just in the month of December,
the hon. Mimster was constrained to
admit on the floor of the House that
managers of the coal companies had
a meeting in his office and that at
that meeting in hig very office and, in
his very presence, those managers
gave bogus and inflated production
figures. On that basis they collected
incentives worth lakhg of rupees, pgs-
s1bly crores—I do not know, I would
incidentally ask him to clarify what
was the amount of incentive disburs-
ed. But he did admit at least in the
case Of one company that bogus in-
flated production flgures had been
produced, He said that he would fake
uction to see that in futurs guch type
of inflated and false figures were not
given. Now I would like to inciden-
tally know what action he has taken
in that regard.

The other reason, which I do not
behieve and I do not think credible 18

that there is no shortage.

why you or I OF
dustries ceinot go to the coal felds,
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[Shel Eduardo Faleiro]

0 get a licence from the Distric Magis-
rate and then you must approach Coal
Frdis in Calcutta and they may try
to get this quantity from anywhere
in India. Thereby a lot of nconven-
fence is caused and there are other
problems also. In the bargain you
may have to satisty some officinls also
who, it hag been alleged in the other
House a8 also here, collect a certain
phrcentage.

The third resson why 1 do not be-
lieve thag there is no shortage of cosl
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own Board of Directors and the Mens~
ging Director has also been made the
Cheairmen. There is no accountabilily
whatsoever from the subsidiary com-
panies to the mein holding company
and this was the complaint—there is
o control—of Gen. Grewal who was
the Chairman of Coal India Litq and
he had brought this fact that he could
not control the subsidiaries in view
of the change in the Articles of As-
sotiation which has decentralised them
complietely, He has brought thig fact
to the nétice of the Government. I
FHave got copies of his letters to the
Government and fhere he has made
out & case wWhy the situation is there
snd thet in this wsy mismanagement
will be there and he has said that
this is against the recommendations
of the Administrative Reforms Com-
miesion which has recommended that
the Board of Directors should be
formed in consultation with Coal
Indla Ltd. the holding company and
this is followed also in other publie
sector and private gector companies.
In public sector umits for instance, of

case of Coal India Lid.
Sir, the other reason uparf from thiy

one Mr, Welliera, He 1¢ a B~
technicsl men. Hs way éppolited &9
Managing Drector of Central Cosls
flelds, Ranchi without observing pro-
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Hour discussion is very important and
when the Cabinet Minister is present
it is not proper thet the State Minfs-
tar—tor whom otherwise 1 have the
highest regard—replies, Propriety de-
mands that the Cabinet Minister
replies. The last question was replied
to by the Cabinet Minister himmelt,
namely, whether those were inflated
figures. He has admitted that they
were inflated figures. So, it is bether
that the Cabinet Minister gives ‘the
reply.

THE MINISTER OF ENERGY
(SHRI P, RAMACHANDRAN): Mr.
Chairman, Sir, It is right and preper
that my colleague answers it. Be-
cause, he has taken over, He js hand-
ling the subject. So, I thought that
it is proper that he answers the entire
question. But still,...

MR. CHAIRMAN: He wants to be
satisfled by your replying to il. Any-
way, it ig up to you.

SHRI P, RAMACHANDRAN: He
has posed three questions. One is
about the transport of coal by the
individua} consumers, Even now,
when the individuml consumer comes
with the proper authority given either
by the State Government or by the
Central Government or by the gpon-
soring authority, he is free to take it
either by rail or by road, Even
it iz allowed. He was referring to
shortage of cosl. And I can tell him
with confidence that today in the
country the stock of ccal is a litfle
over 12,9 million tonnes. If you want,
T can even give you the figure of stock
area-wise.

SHR1I EDUARDO FALEIRO: Pre-
viously you had given inflated figures,

g3
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[Shra P. Ramachandran]

the stocks. And in this wverificaton,
in one or two, some over-reporting
was found. It is only on that basis
wnd on that report that we are
taking action. The report 12 being
examined and whoever is found to be
responsble will be taken to task and
ection will be taken against him.
About the individuals, there is no ban
on any individua] taking the coal, pro-
vided he has got certain certificate of
the spensoring authority.

SHRI EDUARDO FALEIRO: No
certificate is required if there is no
shortage.

SHRI P. RAMACHANDRAN: Just
berause there is no shortage do you
want anybody to buy! No. that is
not the Government policy, The
Government's policy is this, It is a
commodity which hag to be distributed
properly. You cannot expect anybody
%o go, take the coal and then sell it
in the black-market,

SHRI EDUARDO FALEIRO: Why
should he sell it in the black-market?
There is no scarcity.

SHR] P. RAMACHANDRAN: Arti-
ficdal scarcity will be created. It is
the policy of the Government which
has been enunciated long back, that
coal, whether 1t is in plenty or in
scarcity, must be distributed properly.
That is why a certamn Authority is
created and the Coal Controller avs
hig say to regulate the distribution of
the coal. Wagong have to be allotted
and coa]l despatched, Railways have
got the authority to have the priority
for that You cannot expect Railways
to move coal with low priority, as
higher priority coal. The first priority
comes In respect of coal for the steel
plants, railways, power stations and
then cement industries ang other in-
dustries. Then only comes the brick

priority. We have no control over
After all, the Coal companies
have got only glocks at the pit-head
#nd they are responsible to give the
1}0 thome people who come with

f

by
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the atthority, That is &il. And evin
for the price, at the pit-head, siutuiby
price is fixed,

SHRI ANNASAHEB P. SHINDE:
(Ahmednagar): Tn some cases it has
been found that the Rallway Board
hag communicated jn writing seying
that so many wagons have been
allotted; but even then coal is not
moved.

SHRI P. RAMACHANDRAN: It
might have been %o in the month of
October, 1878 or go, Now it is not
0. I would like instances if any to
be brought {o my notice, If there is
anything to be looked into, I will im-
mediately atteng to that. Conl ia
available now in all the pitheads are
wise, and any amount of coal can be
transported if there is proper certi-
ficate from sponsoring authority.
That is the position today, And re-
garding the powers of the holding
company, certain steps of decenirali-
sation were initiated. That does not
mean that the holding company hes
lost the powers for having the conirol
over the subsidiary companies. They
st:1ll possess all the powers to monilior
the production, the marketing aspect
of it and also sanctioning of projects.
Powers are still vested with the Coal
Authority of India and there iz no
question of devaluing that guthorify
except certain powers deligated to
subsidiary companies for efficient
operations, Certain powers ‘were
delegated to the subsidiary eompany.
That is all, In fact, the Coal India
Ltd. still enjoyg al] the powers pecei=
sary for effective monitoring of the
subsidiary companies, The third point
he wag referring to was nbout the
irregular appointment. of g Menaging

Diregtor he has reférred to. He was
appointeg long age. He was noé
selected Tor ﬂll! post after this
ment came to power, It is very com-
the Departrent,
people mre transterred for various
reasong and he was there In 4 parti-
culay otmw ,

SHRI EDUARDQ FALEIRO; for

i

4

]
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SHRE P, RAMACHANDRAN: What.
ever it may be, it is not the length of
period - thet iz jmportant. He was
transferred from the company to the
Department for some time and then
u vacancy arose tlere, He was posted
to another company. When the Coal
India Chairman was selected for one
of the subsidiaries, naturally a4 vacancy
arose there and in that vacancy he
was posted. That is ail

SHRI EDUARDO FALEIRO: Iz he
qualified?

SHRI P, RAMACHANDRAN: It is
a Menaging Director’'s post. What is
the necessary qualification that you
are thinking of?

SHRI EDUARDO FALEIRO: Whet
1 have gaig is that for this type of post
it 18 necessary that it should be filled
by a person selected by the Bureau of
Public Enterprise,

SHRI P, RAMACHANDRAN: Yes,
he wag selec and posted even be-
fore this Govérnment came to power.
He was the Chairman of the Central
Coal Fields. Ltd, Then a genersl
transfer took place. At that time he
was transferreq to BBCL aad after
some time he was posted to the
Ministry and recently we have posted
him jn the vacéncy caused by the
transfer of the Chalrman, CC.FL,
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The total demand of coa]l during
1977-78 was gbout 91 million tonnes.
But the total stock 18 about 102 million
tonnes. 1t is clear the production of
coal has all 3long exceeded the
demand,
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PROF. pP. G. MAVALANKAR
(Gandhinagar): Mr, Chairman, Sir,
the shortage of coal hag been a chronic
problem and it has been creating a lot
of terrible and intolerable hardships
to industries, major and smal] scale.
The Minister has himself admitted in
his answer given on the 20th Febru-
ary, 1979 to the TUnstarred Question
that it has causeq a lot of hardships
to a number of industries, particularly
textile industries,

AN HON. MEMBER: As also fer-
tilizer industries.

PROF. P. G. MAVALANKAR: Yes.
Now, Sir, I come from Ahmedabad.
Yesterday, there were two questions.
One was a Starred question, directly
on this problem, but unfortunately
my friend Shri Kumari Ananthan was
not present. I could not, therefore,
ask any question so far as Ahmedabad
mills are  concerned. Another
Question by me on the same topic
came as an Unstarred Question and I
could not ask any supplementary
questions on it either,

I want to bring this problem to the
Government’s notice again with all
seriousness. I have referred to the two
questions of yesterday, and we have
also the answer to the unstarred
Question on the 20th February, which
is the subject matter for half-an-hour
discussion today. All the answers are
a classic example of not saying any-
thing. In the answer on the 20th
February, on which this half-an-hour
discussion has Leen raised, it was
said:

“There was no shortage of coal
with the coal companies in Decem-
ber, 1978 and January, 1979".

In that case, how is it that hundreds
and thousands of industrial units and
many others in many parts of India
have been experiencing shortage of
coal?

I come from Gujarat. There, not
only the textile mills, but even the
power stations suffereq because of
shortage of coal. Will not the Gov-
ernment agree that because of this
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inadequate distribution or erratic dis-
tribution of supply of coal, although
they have said that there js coal and
they can 'supply, it has resulted in all
kinds of handships and corruption?
Therefore, it resulted in all kinds of
harassment and all kinds of loss of
production. My question is: what are
Government doing with regard to
that? Finally: every time the Minis-
ter of Energy and his colleague pass
on the buck to the Railway Minister.
The Railway Minister in turn passes
on the buck to the other Minister.
Only about 2 hours earlier jn this very
House today, the Railway Minister
said that whether he was there or the
Minister of Energy was there, they
were all ultimately one, in the same
Government, Then how long will they
go on passing the responsibility from
one Ministry to another, and not com-
ing to grips with the problem. In the
end, the consumers are suffering, He
says, the Ahmedabad mills are not
closed., That is not completely true.
The mills were on the verge of closure.
In some of them, shifts were closed,
if not the entire mills, People went
out of employment. There was loss
of production,

How long will the Minister of
Energy take, to come to some kind of
an energetic coordination with the
other energetic Minister, wviz. the
Minister of Railways? Although you
have got coal, you cannot distribute it
properly and in time, You should see
that coal iz supplied to the mills,
power stations, fertilizer units etc, All
of them should get coal, Please give
a detailed answer, so that no further
discussion on this subjected is war-
ranted.

SHRI K. MALLANNA (Chitra-
durga): There are two reasons for the
shortage of coal. One, the production
of coal and another the transport of
coal in the country. So far as the
production side is concerned, they
attribute it to strike by workers and
to the go-slow tactics of the workers.
Sometimes it may be due to shortage
of explosives, So far as transport is
concerned, the Railway Minister is
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shifting . the dmpopsihility o the
‘Minister ie. ctsl s to be sup-
“%o the point where the rail lifts
it. There is absolutely no coordina-
tion between the two comomunities, I
would like to know this information:
what is the tote] amount of coal
required in the couniry, how much is
the 'country producing; is Government
importing coal, if so, how many
tonnes; bow far i it adequate to
cover the demand; whether it is a fact
that sometimes the operation of coal
comes to a halt due to shortage of
explosives—if so, what is the mction
taken by Government to fill the gap;
and whether there is any coordination
betwesn the two Minigtries.

SHR] P. RAMACHANDRAN: First,
1 will take up my friend Dr. Ramiji
Singh's points. He made a very
g:e-pin: and fantastic statement about

DR. RAMJI SINGH: But did I not
substantiate it?

SHR; P. RAMACHANDRAN: You
have not. It is easy to condemn when

nation, frying to give all sorts of

,things about the Baweja Committes

report.

About coal production, it hab picksd
up. For 8 or 4 months production had
&ome down, because of varidug cala-
mities,

SHRI EDUARDO FALEIRO rose,

SHRI P. RAMACHANDRAN: I
know. Simply ridiculing w depatt- .
ment is not good. You are ridiculing
it. You can say anything.

SHRI EDUARDO FALEIRO: I am
not. We are giving every detall We
can give more. He is not taking it
seriously. He was sitting and smiling

,whihrnmtalkinx.

SHRI P, RAMACHANDRAN: What
is wrong with it? Do you want me
to cry?

SHR] EDUARDO FALEIRO: You
should cry and resign, instead of git-
ting and laughing when there is such
a hue and ery outside.

SHRI P, RAMACHANDRAN: It is
very easy to say anything he wants,
because this House has given him the
privilege to say whatever he wants,

SHRI EDUARDO FALFEIRO: Don't
take it in a light menner.

SHARI P. RAMACHANDRAN:
kknow, Mr. Faleiro; I can alsc under-
stand what you are talking.

Lol
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put wagons on the track. We are tak-
essary for movement
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About import of coal it is true that
government has decided to import one
million tonnes of coking coal as un
experimentidl measure to see how
blast furnaces behave with low ash
content coal, becuuse our coking coal
has got higher percentage of ash and
we have to wash it. By washing we
lose. Either technology has to ™e
changed in steel plants or we must im-
port coking coal and blend it with in-
digenous coking cosal, we are trying to
see how far it can be useful. That is
why government has decided to im-
port coul. There is another aspect,
namely, we have not got, very much
coking ceal reserves in the country It
& not only not very much but what-
ever cokpag coal that 1 available has
higher ash content. That is why we
are trying to see whether we can
of the steel
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Then there was reference to sxplo-
alves; thers iy shortage in the eoumtry
Thre is some problem in the explosive
1actories; that is why the Goevrnment
mmwmmm. Al
veady one shipment has come; it is
’zﬂutﬂmw use; it s In
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aTe being made to see that céul is moy-
eg to the needed place as quickly as
possible.

DR. RAMJ1 BINGH: What about

ment, I explained in reply to one of
the questions in thig House how inputs
have gone up enormously. Coal price
has gone up only by 70 per cent after
nationalisation whereas input costs
have gone up four or five times, You
take the wages of workers... (Inter-
ruptions)

MR. CHAIRMAN: No further ques-
tions,

DR. RAMJI SINGH: 2000 tonneg of

coal is being stolen away daily in
Dhanbad, it 18 reported here Is it a
fact?

MR. CHAIRMAN: This l§ half-an-



